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LOK SABHA DEBATE

I

LOK SABHA

Tuesday  August  13,  1974/Srauana 
22, 1896 (Saka)

The Lok Sabha met at Eleven of 
the Clock.

[Mr. Speaker in the Chair)

ORAL ANSWERS TO QUESTIONS 

Vindictive Policy against Railwayman

+

*325. SHRIMATI SAVITRI 
SHYAM:

SHRI BANAMALI 
PATNAIK:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government have seen 
the press reports that the represen
tatives of all Central Trade Unions 
Organisations  and  National Federa
tions of Workers and Employees have 
warned Government on the 2lst July, 
1974 against the  vindictive policy 
against Railwayman  and threatened 
to launch a sustained struggle to de
fend their rights;

(b) whether Government have re
ceived any letter or resolution in the 
matter;

(c) if so, the salient features there
of; and

fa) the reaction of  Government 
thereto?

THE MINISTER OF  RAILWAYS 
(SHRI L, N. MISHRA): (a) to  <d). 
Government’s attention has been drawn

?

to a Press Report but no official com
munication has so far been received 
from any quarters.

It is not our policy to victimise any 
employee.  Moreover, the two  re
cognised Federations on the Railways 
which enjoy negotiating facilities with 
the Railway Board have adequate op
portunities to bring any such  cases 
where they fed that some injustice 
has been done. In view of the above 
no action appears necessary at  this 
stage.
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the number of employees who were 
dismissed or removed or whose ser
vices were terminated was 16,749, and 
the number taken back about  7000; 
individual cases are being examined on 
ment and I hope many more will be 
taken back.
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SHRI A. K. M. ISHAQUE: A very 
large* number of employees is involv
ed in this.  Will the hon. Minister 
kindly tell us whether barring  em
ployees involved in sabotage and sub
versive activities, the cases of  all 
other employees will be looked Jnto 
favourably  and  with  ŷmpatny*’ 
Secondly, there were many  loyal 
workers who took all risks upon their 
lives in maintaining the lifeline of the 
country. Have Government done any
thing to patronise them or are  they 
feeling insecure now?

SHRI L. N. MISHRA: So far as the 
first part is concerned, 1 had answer
ed. Out of 19,800,  19,200 have been
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released. The rest of them have not 
been released  because of  serious 
charges against them on the count of 
sabotage, subversive activities,  etc. 
Înterruptions), lie may nod his head 
but It is, a fact that there are charges 
against them and they will have  to 
bear the consequences of it. In spite 
of our warning, they did it and they 
will have to reap the consequences of 
their action.

So fax as the Railway Ministry is 
concerned, I will say that State Gov
ernments and the Ministry of Home 
Affairs have been clearly t9ld about 
our policy. Our policy, as I have said 
earlier, is that those people who have 
committed  sabotage and  violence 
ought not to be released; the rest of 
them could be released. They  have 
done it and they have released them. 
About dedicated workers, I must say 
that they have done a really  good 
job and we did something to them; it 
is of course  a continuing  process 
which goes on. The number of staff 
for whom advance increments  have 
been given are: 2,32,077. The number 
of staff for whom cash awards  were 
given: 92,022.  The number of  staff 
for whom extension or re-employment 
has been given is about 1,000. The 
number of staff for whose wards ap
pointments were given: 2700.  We 
have opened 533 fair price shops also

SHRI  MUHAMMED  KHUDA 
BUKHSH: Arising out of the answer 
given by the hon. Minister that cash 
awards had been given to the  loyal 
workers, may I know the total amount 
disbursed?

SHRI L. N. MISHRA: That was the 
first thing I have stated: 2,32.077.

SHRIMATI PARVATHI  KRISH- 
NAN: The hon. Minister has given the 
number of employees who were dis
missed from service but he left out 
the number of casual employees who 
were still not being taken in;  they 
were already on a rated scale of pay. 
What is their number? Secondly, the 
hon. Minister has been  consistently 
telling us how many have been taken

back; he has not been telling us how 
many appeals hate been rejected and 
what is going to happen to  those 
whose appeals were rejected?  The* 
information that we have is that wor
kers are being asked to sign under
takings accusing this or that indivi
dual of so-called violence or sabotage- 
and in this way cases are being built 
up against those who are in jail. What 
has he done to stop this or stop the* 
officials who are demanding payment 
in order to take them back?

SHRI L. N. MISHRA,: Perhaps, Mrs. 
Parvathi Krishnan missed one answer 
which I gave to Shrimati Savitri 
Shyam. I said about casual  labour 
that the number  discharged  was 
18,500 and number taken back  is 
about 10.000. About the undertaking, 
I should say that it is for the  local 
administration to decide; if they  de
cided to take an undertaking and re
lease them, we have no objection. So 
far as we are concerned, we have not 
said like that... (Interruptions).

Reorientation of Oil Strategy

♦326. SHRI K. MALLANNA:  Will 
the Minister of PETROLEUM  AND' 
CHEMICALS be pleased to state:

(a) whether in the light of  the 
policy of oil producing countries, Gov
ernment are planning to reorient their 
oil strategy;

(b) if so, the broad outlines there
of; anu

(c) whether it would be in  any 
way affect saving in oil consumption 
and if so, to what extent?

THE MINISTER OF PETROLEUM 
AND CHEMICALS  (SHRI D.  K. 
BOROOAH): (a) and <b).  Govern
ment have taken/are taking various 
measures to meet the situation creat
ed by the steep increases in oil prices 
and difficulties In obtaining supplies. 
These include (1) intensifying activity 
for maximising  indigenous produc
tion; (2) placing increasing reliance-
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on alternative sources of energy; (3) 
curbing non-essential consumption of 
-oil products; (4) import of crude oil 
under bilateral arrangements; and (5) 
maximising exports to meet the cost 
.of oil imports.

tc) The provisional figures of con
sumption of petroleum products  in 
the first five months of the  current 
year show a reduction of 3.6 per cent 
as compared to the  corresponding 
period of last year.

SHRI K. MALLANNA: Have  the 
OPEC countries made any distinction 
between developing and the develop
ed countries either in price or  sup
plying oil? Are they supplying IncRa 
•oil at a cheaper rate compared to the 
rates of developed countries?

SHRI D. K. BOROOAH: The OPEC 
countries have made no distinction 

betwen developing and develODcd 

countries either m the matter of suo- 
piy of oil or price. But OPAC coun
tries. i.e.. Arab countries and  Iran 
have made it convenient for us  to 
make n crude available to us more 
confidently than others.  Bilaterally 
too both Iraq and Iran have gjven i*s 
ceitain concessions in respect of de
ferred payment.

SHRI K. MALLANNA: In reply to 
part (c) he said there is a 3.6 per rent 
reduction in five months.  What aro 
the steps taken to curb the use  of 
oil in  non-essential  consumption? 
What is the percentage reduction  in 
non-essential csonsumption compared 
to essential consumption*

SHRI D. K. BOROOAH:  In this
country, we use oil mostly for essen
tial purposes. A major part of it is 
used for industrial development, agri
cultural development  for pumping 
-water and driving tractors and trans
portation by trucks, buses and  rail
ways.  About  personal consumption, 
there are 900,000 cars using petrol in 
this country. Also, kerosene is used 
as cooking fuel and for lighting pur
poses. Most of the consumption it In 
the developmental sector.  We  have

tried to reduce the consumption in the 
personal consumption sector in petrol, 
becausc if we save petrol, we can pro
duce more naphtha. 80 per cent  of 
our kerosene consumption is as cook
ing fuel and 20 per cent for lighting 
purpose. There also, much against our 
desire, we are obliged to impose a cut 
of 30 per cent. There has been  no 
cut In diesel In lurnace oil we nave 
reduced it by 10 per cent, but they 
can make it up by efficient manage
ment.  We are introducing a  little 
more cut in fuel oil. We have  not 
i educed the LDO used for agricultural 
and traction purposes.

SHRI  BIRENDER  STNGH RAO 
Does' the  minister know that fre
quently very large rallies are held 
in this country  by various  politi
cal  parties and  organisations  in 
which thousands of buses and trucks 
are used for bringing people? Does 
the minister propose to  put a ban 
on the misuse oi transport for  such 
unproductive purposes to save fuel?

SHRI D. K. BOROOAH- We are not 
rcwmed about reduction in  trans
port but about stoppage of misuse of 
diosei oil. which is necessary for de
velopmental purposes bojth in indus- 
tr> anti âru'ultare. WeHhaxe passed 
certain orders that diesel oil  must 
not be ut.ed for generating power tor 
nun-essential purposes like marriage

PROF. MADHU DANDAVATE: His 
question was whether oil can toe used 
lor political powei.

SHRI D. K. BOROOAH: A  large 
number of tractors were used for poli
tical purposes or elections.

Then, we thought that diesel should 
be used only for tractors, for agricul
tural purposes, not for purposes  of 
traction of voters or persons. We are 
taking it up with the State Govern
ments because they control it.  What 
I say is that the question of  non- 
essential use of traction is being con
sidered.

SHRI DIN$SH CHANDRA  jpOS- 
WAMI: The hon. Minister has Sjtated
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that the Government is thinking m 
terms of utilising alternative sources 
of energy.  In view of that, may  1 
know what steps have been taken to 
explore the potentialities of coal  in 
this country, particularly in the back
ward regions and the north-eastern 
reeior?

SHRI D. K. BOROOAH* We  have 
already in  collaboration with  the 
Ministry of Steel and Mines drawn up 
priorities for various industries. The 
industries which can switch on to coal 
iiomedi&tely will be  provided with 
coel. About the industries which can 
switch on to coal later, till such time 
the.v switch on to coal, thev will be 
piovided with oil. Under the Chair
manship of the D.G.T.D., we  have 
drnwn up the programme for identi
fication of those industries which can 
switch on to coal and we will supply 
ccal to them and release oil from them

SHRi N. K. SANGHI:  Since our
consumption of  petroleum products 
has been only 3.5 per cent less than 
that of in the previous year, may  I 
know from the hon. Minister whether 
he is thinking of  introducing any 
ration for the use of oil for cars in the 
country so that the  consumption of 
petroleum products may go down?

SHRI D. K. BOROOAH: The main 
purpose of our increasing the price of 
petrol was to reduce the consumption 
by 25 per cent so that that will give 
us naphtha necessary for running the 
fertiliser plants. It works out to about 
23 5 per cent. So.  more or less, wc 
have been succcissful in reducing the 
consumption of petrol so that we can 
get naphtha out of it. The number of 
cars in this country is only about half 
a million.  It is not a very  large 
number.

SHRI J. MATHA GOWDER: What 
is the saving in the  consumption of 
petroleum products In the use of Gov
ernment of India  staff cars  during 
the first five months of the  current 
year?

MR. SPEAKER: This is about the 
oil strategy. He is asking  about the’ 
exact saving, I think, he should give 
a separate notice for that.

SHRI D. K. BOROOAH: I would! 
like to have a separate notice for that.
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Take-over of Caltex

*328. SHRI D. D. DESAl:

SHRI P. A. SAMINATHAN:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a)  whether Government are con
sidering  to  take over the  Caltex 
earlier than expected and
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(b) if so, the reasons therefor and 
when it is likely to be taken over?

THE MINISTER OF PETROLEUM 
AND  CHEMICALS  (SHRI  D. K.
BOROOAH): (a) and (b). It is pro
posed to initiate  negotiations with 
Caltex shortly. It is premature to in
dicate any details in this regard.

SHRI D. D. DESAI:  Is the  hon.
Minister aware that under the present 
acute shortage oi crude oil m the world 
market,  releasing the  obligation on 
this foreign oil company, the Caltex 
will involve a certain amount of shor
tage in  India?  There  is already a 
shortage of crude products, as it is. 
Has the Minister also thought about 
bringing in crude oil from alternative 
sources of his own and. if so, can he 
give the details as to from where h*> is 
bringing the crude oil? Then, the re
sources position in foreign exchange 
and in local currency  is said to be 
acute. Has  the  Minister  thought 
that with the money so required to pay 
oft these people, he will be in a posi
tion to implement his large number of 
plants which he is  today delaying, 
deferring or even putting them oft?

SHRI D. K. BOROOAH: So far a> 
the taking over of foreign oil com
panies is concerned, we have alrendy 
taken over the ESSO. We have alrea
dy started negotiations with Burman 
Shall and we are going to start nego
tiations with Caltex also. This steins 
out of policy of this Government gene
rally approved by the Parliament th.*t 
the foreign oil companies should be 
taken over as early as possible.

Regarding the difficulty  mentioned 
by the hon. Member  that if we lake 
over this foreign Company, the cer
tainty of getting crude oil would be 
thwarted and it will be made uncer
tain, I would say, in the present con
text, the availability of crude and get
ting crude either by them or by us is 
uncertain because  of uncertain and 
fluctuating situation in the oil nrodur- 
ing countries. But nonetheless, it is 
our conviction, based on our experi
ence, that if they can get oil from tbe

Middle East, we can also get the j'.mie 
oil. There will be no difficulty ahcut 
that. So far as the price is concerne ], 
we have to pay in foreign exchange, 
whether they bring it or we bring it; 
whether they  buy  it or we buy it. 
There is no particular benefit in allow
ing these companies to bring oil for 
us because the sources  are the &ame 
and the prices, more or less, are the 
same. So from  all  points of view, 
there is no particular benefit in allow
ing this Company to continue to Junc
tion in this country.

SHRI D. D. DESAI: What about the 
other part, regarding resources posi
tion?

SHRI D. K.  BOROOAH:  The re
sources position has been taken into 
account. If  they  continue to  run 
those industries, tne profits of these 
industries also would  be repatriated 
to them. Taking  into consideration 
all the factors, from all points of view, 
I do  not think  Government or the 
country will lose if we take over these 
companies.

SHRI D. D. DESAI:  Has the hon. 
Minister issued instructions stopping 
Shell Caltex  from diversification or 
expansion and if so, what sort of pro
gramme the Ministry has got for utilis
ing the capacity for increased Deduc
tion or for manufacturing new pro
ducts through expansion or diversifi
cation?

SHRI D. K. BOROOAH; Our plans 
and programmes are there. Naturally 
whatever plans and programmes we 
may have for new refineries must be 
in conformity with the total plaa. But 
we can implement them much better if 
we take them over.

SHRI P. VENKATASUBBAIAH: Re- 
presentives of some gulf countries were 
here recently and also agreements were 
entered  into with Iraq, and Iran. 
When we contemplated entering into 
a sort of  agreement for import of 
crude oil from these countries, May I 
know whether take-over of this com
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pany and other companies w«i kept 
in mind for the overall uninterrupted 
supply oI crude?

SHRI D. K. BOROOAH: Naturally 
when we want to take them over, we 
also take into account the availability 
of crude. But the agreements we have 
arrived at do not relate to these com
panies; they are for the Madras re
finery, for the additional crude they 
are buying, and also for the Mathura 
refinery. I feel that  it  will not be 
difficult for us to get crude for this 
even if they do not bring crude them
selves.

SHRI P. VENKATASUBBAIAH: My 
question was whether  their contem
plating to take over Caltex was also 
taken into account when we entered 
into agreements with those countres.

SHRI D. K. BOROOAH: Yes.  We 
have taken that fact into considera
tion.
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SHRI RAJA KULKARNI: I have a 
very important Question, Sir.

MR. SPEAKER;  If you  have no 
question, you would not be landing 
then. As you are standing, that moans 
you have got a question.

SHRI RAJA OTUEAitNt: A* I ««* 
to put a question, j am «ta»6Ins.
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MB. SPEAKER; II I am not attract
ed by this, what other method will 
you use?

SHRI RAJA KULKARNI: Before we 
take over the Caltex—I want to know 
one thing—the Government have al
ready directed the Caltex to hand over 
about 140 retail outlets to the Indian 
Oil Corporation. May  I know what 
happened to that?

SHRI D. K. BOROOAH. For this 
specific question, I will need a separate 
notice.

SHRI  VISHWANATH  PRATAP 
SINGH: Now it is clear that it is m 
the national  interest  to  take over 
these oil  companies. The  Minister 
said that agreements are being nego
tiated.  That means that we may go 
on discussing with them and we rn̂y 
not come to any agreement. Now, I 
want to know if these companies do 
not come to a definite agreement, what 
alternative course does the Govern
ment think of adopting? Will the 
Minister kindly tell us?

MR.  SPEAKER:  We  has many
secret things up his sleeve.

SHRI D. K. BOROOAH: Confidence 
is a matter of experience. The hon. 
Member has seen that we have taken 
over ESSO and there is no  earthly 
reason why we should not take over 
Burmah Shell and the Caltex and 
there is no earthly reason why they 
should oppose it. If they do it, cer
tainly we will cross the bridge when 
we come to that.

SHRI M, S. SANJEEVI RAO:  We
are happy that the Government has 
taken a firm decision to nationalise the 
Caltex. But I am sure the hon. Minister 
is aware that the Vizag refinery is the 
poorest to the country, refining only 
one lakh tonnes of crude. What steps 
is the Minister taking to step up its 
production and in view of the fact that 
we are buiMtaff such a huge refinery 
in the hinterland at Mathura, does he 
think of expending the Vlzag refinery 
by at least half a million tonnes? May 
I have a apecifie answer to IWs?

SHRI D. K. BOROOAH: Although it 
is a small refinery, certainly when we 
get more oil from our own production, 
we will have to increase the capacity 
of  our refineries,  particularly, the 
coastal refineries  because it is more 
likely that the oil will come from the 
off-shore.
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THE MINISTER  OF  RAILWAYS 
(SHRI L.  N.  MISI1RA):  (a)  Yes,
Sir.

(b)  Introduction of a  direct tram 
between Raipur and Bhopal/Delhi via 
Nagpur is not justified on traffic con
siderations  However, for passengers 
travelling to and from Nagpur, ade
quate train services are available with 
suitable connections for change over 
at Nagpur.
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SHRI VASANT SATHE: In view of 
the fact that there is no train from 
Central India, particularly, from Bilas- 
pur-Ralpur seĵon which comes direc

tly to Delhi and further* in xriew of the 
fact that there is ho connecting train 
for either G.T. or Dhakshin Express 
coming to Delhi—from Bilaspur side, 
the mail comes roundabout 4-25 and 
by that time the G. T. coming from 
Madras would have already left—will 
the  hon.  Minister  kindly  consider 
arranging the mail train coming from 
Calcutta side to Nagpur, for rovering 
Raipur-Bilaspur, Madhya Pradesh area, 
so that  they  can  get a connecting 
train to Delhi? Or, will you consider 
this reasonable suggestion of running 
a train—you may call it 'Central India 
Express’ as you call it ‘Dhakshin Ex
press’, to cover the region of Bilas
pur—Nagpur via Nagpur?

SHRI L. N. MISHRA: I shall exa
mine this suggestion.

SHRI R. S. PANDEY: The House will 
agree with me that Madhya Pradesh is 
considered to be very backward State.

MR. SPEAKER: Please put a ques
tion.

SHRI R. S. PANDEY: Without cast
ing any  aspersion  to  the Railway 
Minister, Shri L. N. Mishra, an impres
sion is created that if the Railway 
Minister belongs to a particular State, 
that State gets preference in the matter 
of trains. Sir, out oi seven, two are 
given to Bihar alone.

I am not against this (Interruptions) 
Madhya Pradesh is a  backward area 
and a hill area. Is he willing to get a 
train from here to Bhopal, that is, from 
Bilaspur-Raipur via Nagpur and  to 
Deihi.  (Interruptions) He says there 
is no justification. May I know whe
ther the Minister is going to give any 
special consideration in giving trains 
or railway lines to M- P. which is con
sidered to be a backward area?

SHRI L. N. MISHRA; I would say 
that I cannot say anything about in
dividual lines that have been given to 
M. P. in the course: of 15 years. But, 
it has been fortunate enough in having 
engineering units. A 3 I have stated 
earlier, bis  suggestion  for a direct
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train to Delhi will be examined and I 
shall be able to give a direction in that 
regard.

Priority for Construction of Railway 
Lines in Hilly and Backward Areas

*330. PROF.  NARAIN  CHAND 
PARASHAR:  Will  the  Minister of
RAILWAYS be pleased to state:

(a)  whether Government have given 
any priority to the sanction and cons
truction of Railway lines in the hilly 
and backward  areas  of the country 
during the current financial year; and

(fc) if so, the names of the Railway 
lines and the areas in which they have 
been sanctioned?

THE  MINISTER  OF RAILWAYS 
(SHRI L. N MISHRA): (a) and (b). 
A statement is laid on the Table" of 
the Sabha.

Statement

(a)  and (b). As per present Policy, 
tho Railway have approved the follow
ing new lines in the Hilly/backward 
areas during the year 1974-75:—

(1) Nadikude-Bibinagar  (BG line 
in Andhra Pradesh).

(2) Jhanjharpur-Laukaha  Bazar 
(MG in Bihar).

(3) Rohtak-Bhiwani (BG in Har
yana).

(4) Dharmanagar-Kumarghit (MG 
in  North  Eastern Region— 
Tripura at the cost of N. E. 
Council).

<5) BG rail links to  Ramnpgar 
and Kathgodam in U, P.

(6) Sakri-Hasanpur in Bihar.

(7) Jakhapura-Banspani in Orissa.

Construction work in respect ol the 
first three projects listed above, is al
ready in progress. Regarding the zest 
of the projects the question of issuing 
sanction is under consideration.

PROF.  NARAIN  CHAND  PARA
SHAR: From the statement it appears 
that seven new lines have been sanc
tioned but a great injustice has been 
done to Punjab and Himachal Pradesh 
because this region has not been given 
any  new  railway  line.  Even PAC 
recommended that hilly and backward 
areas  should  be  given preference. 
Also  the hon.  Minister during his 
budget .speech mentioned  about the 
Nangal Dam  and Talwara railway 
line for which survey has been comp
leted.  The Punjab Govt, H.P. Govt, 
and also  the  Central  Ministry  for 
Irrigation  and  Power  have recom
mended  this line.  It will link two 
major  power projects of N.W. India, 
Bhakra  and Pong Dams.  May I ask 
the hon. Minister if, in view of the 
importance of this line  and in view 
of the vast potential for development 
of  this  region, he will give an assu
rance that justice will be done to hilly 
and backward areas by sanctioning and 
taking up this line this year?

SHRI L. N. MISHRA; I stand by the 
assurance given in my budget speech. 
The-e are about thirteen to fourteen 
proposals out of which we have taken 
up six or seven.  We are taking up 
by phases.  Everybody has sympathy 
for Himachal Pradesh because it has 
no railway line. The question is we are 
having difficulty on account of inade
quate  finance.  We  had asked for 
Rs 255 crores and we have been given 
only Rs. 100 crores.  I am trying to 
get more money. I assure Parashar ji 
I might be able to give a better picture 
when I present my next budget.

PROF.  NARAIN  CHAND  PARA
SHAR: Sir, I wanted a specific assu
rance.  In view of the fa<*t that two 
Stale Governments  and one Central 
Ministry have supported this proposal 
will the hon. Minister consider to take 
up this line this year?

SHRI L. N. MISHRA:  The  bon.
Member is keen that the work should 
be taken up this year. The final loca
tion survey for the proposal has been 
approved and the traffic survey has
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already been completed.  A symbolic 
start  with Rs. 5 ox 10 lakhs «an be 
made. If that satisfies the bon. Mem- 
ber I wiH be glad to do it.

SHRI K. S.  CHAVDA: A new rail
way  line  between Kakosi and Bilri 
which is a very very backward area of 
Rajasthan and Gujarat does not find 
any place m this list.  May I  know 
what  is  the  present policy of the 
Railways to approve new lines during 
1974-75?

SHRI L N. MISHRA; He wanted to 
know  the policy.  I have  already 
stated the policy in my budget speech 
that only economic viability will not 
be the consideration. If the  a-ea  is 
backward and hilly and it gives loss, 
even then the railways will try to take 
up the lines in order to develop these 
areas. That policy continues.
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SHRI  NAWAL KISHORS SINHA' 
May I know whether it is a fact that 
the Government of Bihar have  been 
approaching  the  Railway  Minister 
and the Ministry and suggesting to it 
that railway lines should be extended 
to the mining areas of the State for 
mining and transport purposes, due to 
the  absence  of which these mining 
areas are suffering a good deal, and 
if so. what action has been taken about 
it?

SHRI U N. MISHRA:  I have not
received any representation like that. 
But I know Bihar Iras got problems in 
the mining area.

MR SPEAKER; The Question hour 

is ov*rf
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WRITTEN  ANSWERS TO 

QUESTIONS

Pension  Scheme  lor  Loco Stall of 
iBdimn Railways

*327. SHRI  NAWAL  KlSHORE 
SHARMA: Will the Minister of RAIL
WAYS be pleased to state:

(a)  whether Government have taken 
a decision about a pension scheme for 
Loco staff of Indian Railways;

(bj if so, the salient features thereof 
together with the broad outlines of 
benefits which the staff will receive as 
a result thereof; and

<c) the extent to which this scheme 
will be an improvement on the Central 
Provident fund system?

THE DEPUTY MINISTER IN  THE 
MINISTRY  OF  RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI): (a) to (c). 
The  Pension  Scheme in  vogue on 
Indian Railways covers all categories 
of Railway employees including Loco 
Staff.

Railway  servants  appointed on or 
after 16.11.1957 are pensionable. Those 
appointed earlier were governed by 
Provident Fund rules but have been 
given repeated options to be governed 
by Pension Rules. The current eighth 
option is open for six month* from 
23rd July, 1974.

The salient features of the pension
ary benefits admissible to permanent 
Railway servants  who  quit  service 
on retirement  or invalidment  »re 
briefly summarised below:—

A Railway servant who quits service 
before completion of 10 years qualify
ing service is granted a lump  sum 
Service  gratuity  at  the  rate of I 
month’s emoluments for every comple
ted six monthly period of service tor 
the first four years and B/Bth month's 
emoluments for  every six monthly

period thereafter upto a  qualifying 
service of 9J years.

A Railway servant who quits service 
after he has completed 10 years  of 
qualifying  service is  entitled to  a 
monthly pension. The pension is cal
culated at the rate of 1/160 th of the 
average emoluments, drawn during the 
last three years of service, subject to 
a ceiling of Rs. 2,500 per month, lor 
each completed half yearly period of 
service not exceeding 60. The Maxi
mum amount of pension is limited to 
Rs. 1000 per month-  In respect  of 
Railway servants who retire on inva
lid pension, however, the amount  of 
invalid pension shall not be less than 
the amount of the family pension at 
ordinary rates mentioned hereunder.

Every Railway servant, irrespective 
of the length of  aualiiying service 
rendered by him, is entitled to a lump 
sum  death-cumrpetirement-gratuity. 
This is earned at the rate of l/4th of 
the emoluments  drawn immediately 
before retirement for each completed 
six monthly period Of his service sub
ject to a  maximum of 16}  months 
emoluments  limited  to Rs.  30,000. 
However, if he dies while in Service, 
the death-cum-retirement-gratuity  is 
granted at an enhanced rate, as shown* 
below:—

Length of qualifying  Death gratuity 
service

Not more than 1 year 2 months’  emolu- 
ir.ents.

More than 1 year but 6 months’emoluments 
less than 5 years.

5 years and above. . fth of emoluments for 
each completed six- 
monthty  period of 
qualifying  service 
subject to a maxi
mum of 16}  times 
the emoluments and 
a minimum of 12 
times the  emolu
ments, but not ex
ceeding Rs. 30,000
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Temporary  employees  who  quit 

service on superannuation or perma

nent incapacity or reduction in estab

lishment or die in service are granted 

a terminal/death gratuity at the fol

lowing rates —

Completed years of service at Terminal gratuity 
the time of quitting service.

Death gratuity

One year or more but less than 
3 years

Nil 1 month's pay

3 years or more but less than Half a month’s pay for each 3 month’s pay 
5 years. completed year ol service in

excess* of 3 years’ service.

5 years or more but less than
10 years.

One month's pay tor the first 3 4 months’ pay. 
completed years* service plu 
hall a month’s pay foi each 
subsequent completed year’s 
service.

10 years oroor e One month’s pay for each com
pleted year ol scrvice subject 
to a maximum »i Ks. 12*000.

One month’s pay for each 
completed yeai of ser
vice, subject to a maxi
mum ot 12 moni<< ’ pay 
or Rs. 12,000 whichever 
is less.

The Railways  also ha\ e a family 
pension scheme which is applicable to 
bot'i permanent and temporary em
ployees borne on pensionable establish
ments  Under this schemc,  family 
pension is admissible ip the case  cl 
death of Railway servant while in ser
vice or even after retirement, provided 
he had completed a minimum of one 
year’s service  The amount of family 
pension admissible k as under —

pay of the Railway Amount of family pen- 
servant sion per mensem

Below Rs. 400 30% of pa>, subject to
a minimum oi Rs 60 
and a maximum of 
Rs. 100.

Us. 400 and above 15% of pay, subject 
but below P s. 1200. to a minimum of Rs.

100 an j a maximum
o  f Rs. 160.

Rs. 1200 and above. 12 °0 of pay, subject 
to a minimum ofRs. 
160 and a maximum 
of Rs. 250.

In case an employee dies alter hav
ing tendered a minimum of 7 years 
service, the family pension is p<.od at 
an enhanced rate to as to be equal 
to 50 per cent of the lai>t pa\ chawn 
or twice the family pension, which
ever is let.*., for a maximum  penod 
of 7 years or the age of 61 yea  had 
he  survived,  wmche\er is earlier. 
Thereaftet the family p* n̂ion is pay
able at the ordinary rate only  The 
scheme is  contributuble and every 
employee gove*ned by it is required 
to surrender a portion of his gratuity, 
if admissible, represent tig two months’ 
emoluments subject to 1 maximum of 
Rs 5000/-

The Pension Scheme was introduced 
on the Railways as a result of p̂re
sentations from, and on behalf ni Rail
way labour which were alpo voiced in 
the Parliament, and in consideration 
of its social security aspect.

Tt is, however, not possible to make 
a strict  comparison  of the benefits 
under the Pension Scheme on the on® 
hand and the Contributory Provident 
Fund Scheme on 1he other as these
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are two distinct schemes of retirement 
benefits with their own  advantages 
and disadvantages.

Earnings from Perunguzhi Halt during 
the last two yearg

*331. SHRI  RAMACHANDRAN
KADANNAPPALLX

SHRI VAYALAR RAVI.

Will the Minister of RAILWAYS be 
pleased to state.

(a) the earnings of Railways  iiom 
the Perunguzhi halt during the last 
year and how does it compare  with 
the  income  of  the preceding two 
years,

(b) whether the present  earnings 
from this halt Station are sufficient 
to merit  conversion of thus Station 
into a flag station, and

(c) if so, the steps tjken by Govern

ment in that direction7

THE DEPUTY  MINISTER IN THE 
MINISTRY OF  RAILWAYS  (SHRI 
MOHD SHAFI  QURESHI)  (a) to
(c). Earnings from Perungium Halt 
Station fo- the last three >eais  die 
as under

1971-72 .  Rs 28,825

972-73  • •  Rs, 43,460

1973'74  • ■  Rs- 38*544

Conversion of this Halt Station into 
a Flag Station can be considered only 
if the total earnings come to about 
Rs 62,000/- per annum  In addition 
a sum of rupees two lakhs is required 
to provide basic amenities for  this 
Flag Station

From the above it appears that if 
the Perunguzhi Halt  Station is con
verted Into a Flag Station, the Rail
way will have to bear a burden of 
Rs. two lakhs (non-recurring)  and 
about rupees fourteen thousands (re
curring) per annum.

In view of the circumstances  ex
plained above it is not feasible to con
vert this Halt  Station into  a Flag 
Station at this stage.

Supply of Ration to Railway Emp
loyees after last Strike

*332 SHRI M. S. PURTY Will the 
Minister ot RAILWAYS be pleaded to 
state whether after the last Railway 
sluice, anv steps have been taken to 
ensure regular supply of ratioro to 
the Railway employees’

THE  MINISTER OF  RAILWAYS 
(SHRI L N MISHRA) It  agreed 
during the course of discussion  with 

recognised unions that fair price shops 

for foodgrams should be available at 
all Railway colonies where rnorc than 
300 stafi  are located  Necessary ins

tructions to this effect have since teen 

issued to the Zonal Railways In ad
dition  Minister ol Rai’wivs has wnt- 

ten to Chief Ministers of State Govern
ments to  ensu-e regular  supply  of 

foodgrams to all fair prire shops

to giarer % ̂tpt to* % feirawfor 

firo % fror ** *1$

*333. sft sfar  for? :  *RJT

JT#t  3vTT%  STCT  f*F

(ar)  ’FT  pTRT % <sVlH *rr- 

jfF 5r  % fV-tf frre

T̂frjfr % fas? sprtbnft ̂   fa* 

snm , stf

(*5r) to «IT f*TB%

sV© sfrrsV© *ft<> ftwfcw fa*r *nf 

sftr  it m  tt 5*:

ffcft) :  (*) tin {*) • ft*



31  HV.it** Amwrs  AUGUST 18, \m  Written Answer* 3s

frRf #ltWf % fiW*

*r»fr  gwr% %rm Sr urtot $**r gqsr** 

*$ f 1 %ftwr, 3* frvt <*t*  «n%

% vtvf (stcrtt), fan̂ 

$r ̂ mrfwrnm mm 

vr forr »nrr «rr *ftr *rnr ̂r 5*?: g-fft 

^ % fam n*rr «rr, ?ft%  irJlr f :—

f a r -

f a r r  w k - a r r r

« r r « r/

 ̂rrfa n rf

< rr %

m x

1 2   3

------------------p-------------------------------------------

4 5

r m 9 3 12 11

& 2 109 111 73

4 14 13 16

6 3 9 4

'p fa r c t fT T T — 52 52 35

s fs r w 1 7 8 —

* f« r * r   w 5 2 7 5

s f s w —
6 6

—

< T ffcr*r 23 29 52

DeeeattaUeitioa «f Fmrw ef gallwar 
Beftvt

*334. SHRIMATI ROZA DESHPAN- 
DE: Will the Minister of RAILWAYS 
be pleased to state;

(a) whether the  Government are 
considering the decentralisation of the 
powers of the Railway Beard to faci
litate the effective functioning of the 
Zonal railways; and

(b) if so, the salient features there
of and the steps taken in that direc
tion?

THE  MINISTER OF  RAILWAYS 
(SHRI L. N. MISHRA): (a) and (b). 
The Government have considered the 
matter and taken steps recently  to 
delegate mode powers to the Zonal 
Railways. The delegation is by way
ol more powers for the General Mana
gers in matters concerning “Work*”’, 
“Establishment’' and other matters.

Meeting of Law Secretaries on Free 
Legal Aid to the poor

*335. SHRI P. GANGADEB-
SHRI  SHRIKISHAN  MODI:

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas
ed to state:

(a) whether a meeting of Law Sec
retaries of Central and State Govern
ments was held on 20th July, 1974 in 
New Delhi to discuss the feasibility of 
rendering free legal aid to the poor; 
and

(b) if so, outcome of Its discussions?

THE MINISTER OP LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI H. 
R. GOKHALE): (a) and (b). A con
ference of Law Secretaries of Central 
and State Governments was held on 
20th July. 1974,  at  VIgyan Bhavan, 
New Delhi. This Conference was held 
mainly in connection with finding of 
ways and means of ensuring the avail
ability of personnel trained in drifting
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to& .manning the posts in the Law De
partments of the State Governments 
■and thp Central Government, We had 
already sent copies of the Report of 
the Export Committee on the legal aid 
•under the Chairmanship of Justice V. 
R. Krishna Iyer to the State Govern- 
Jments and an opportunity was taken 
for requesting the  Law  Secretaries 
.assembled to utilise their good offices 
-with the respective Governments  to 
•cooperate with us in the early imple
mentation of the Reprot by sending 
icoxnments and suggestions on this Re
port as early as possible.

Reservation of Class HI posts for
Wards of Loyal Railway Workers

*330. SHRI SARJOO PANDEY: Will 
tthe Minister of RAILWAYS be pleas
ed to state:

(a) whether his Ministry has given 
instruction for 20 per cent reservation 
in class III posts for the wards of the 
loyal workers who help Government 
in defeating the Railway strike; and

(b) if so, how fai the.se instructions- 
.have been implemented?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS 'SHRI 
MOHD. SIIAFI QURESHI): (a) Pro
vision of employment on compassion
ate grounds already exists on Indian 
Railways.

In pursuance of the announcement 
by the Minister of Railways in  the 
Parliament that services of loyal staff 
would be recognised, a decision  was 
taken to enlarge the scope of employ
ment in Class III category  on com
passionate grounds,  to  cover  these 
categories of railway employees also. 
Instructions to this effect were issued 
in February, 1974 stating that recruit
ment in that category would be to the 
extent of 20 per cent of the vacancies 
in  the  initial  recruitment  grades. 
These instructions were issued much 
before the recent railway strike and 
as such this has the remotest connec
tion to help meeting the strike situa
tion.

(b) Progress of the implementation 
has not so far been received from thft 
various Railways,

Salt lying1 In Gujarat due to non
availability of Wagons

*337. SHRI D. P. JADEJA:
SHRI VEKARIA:

Will the Minister of RAILWAYS be 
pleased to state:

(a)  whether thousands of tonnes of 
salt h lying at various platforms inf 
Gujarat due  to  non-availability  of 
railway wagons; and

<b) if so, what steps are being taken 
by  Government  to  provide  suffi
cient number of wagons on priority 
basis to clear up the stocks of salt 
lying at platforms.

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFT QURESHI): (a) and
tb). At certain stations, for the con
venience of the consignors, plots are 
leased out in railway  premises  for 
‘•tacking their goods so that, as and 
when wagons are supplied, they could 
be loaded In case of others, consign
ments can be brought to the Railway 
station-- only after the wagons have 
b«»en allotted for loading.  ^

There are about  18 stations in 
Gujarat State where plots have been 
leased out for stacking of salt. Gene
rality, these are  major  salt loading 
stations.  Approximately 89,000 ton
nes of sail is* stacked in the plots leas
ed to the traders at these stations

Salt moves under four different 
classes of priority viz. ‘B\ 4C\ T>* and 
‘E’  Despite the unsettled conditions 
caused by different staff agitations and 
civil  disturbances,  particularly  in 
Gujarat State, the  loading  of salt 
which moves under higher priorities 
is satisfactory. Consistent with  the 
commitments of the railways to clear 
the wagons in higher priorities prefer
entially, every endeavour is being 
made to provide wagons for ensuring 
adequate movement of salt.
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Eroposal to prevent misuse of Official
Machinery in Elections through Law

"338. SHRI BIRENDER SINGH
R-\O: Will the Minister of LAW. JUS-
TICE AND COMPANY AFFAIRS he
pleased to state:

(a) whether it is proposed to accord
legislative recognition' to the rules
laid down in the model code of con-
duct prepared by the Election Com-
mission for checking misuse of official
machinery in elections; and

I (b) if not, the reasons theretor ?

,'rHE MINISTER OF LAW, JUS-
TICE A:\'D COMPANY AFFAIRS
(SHHI H. R. GOKHALE): (a) and
(b). A Code of Conduct is a set of
guide-lines .intended to ensure the
observance of certain porms liy poli-
tical parties, including the rulhg
party and the candidates at elections.
Strict compliance with the Code would
ultimately depend upon agreement
among the parties and no legal sanc-
tion is envisaged.
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Import of Crude Oil and Petroleum.
Products

*340. SHRI VASANT SATHE:
'VSHRI DHAMANKAR:

wu: the Min'lster of PETROLEUM
AND CHEMICALS be pleased to,
state:

(a) to what extent savings have
been achieved in terms of foreign ex-
change on import of crude oil and'
petroleum products during the cur-
rent financial year; and

(b) the amount of the additional"
allocation made in foreign exchange-
for their import out or'ffie aid pro-
mised by the Western Aid Consor-
tium?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K. BO-'
ROOAH): (a) As a result of the steep',
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increases in crude oil  prices  since 
Qeftifar, Ifttt  itid further increases 
since January, 1974, the foreign ex
change cost of crude imports to meet 
4be demand for petroleum products 
in the country has  enormously in
creased.  While  various  measures 
disrve been taken to curb the consump
tion of petroleum  products to the 
extent possible,  arrangements have 
been  made to meet  the essential 
demands by supplementing the indi
genous availability of both crude oil 
and products with imports.

As against a total foreign exchange 
utilisation of the ordex* of Rs. 571.25 
crores during 1973—74 for the import 
of 14.07 million tonnes of crude oil 
and 3.61 million tonnes of products, 
the foreign exchange allocation for 
the current financial year for  both 
crude oil and products together will 
be of the order of Rs. 1120 crores for 
the import of about 13 million tonnes 
tof crude oil and about 3 million tonnes 
of petroleum products

(b) Aid from the Consortium is not 
available for oil imports.

Oil Exploration in Declining Fields

*342. SHRI R N. BARMAN:  Will
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

<a> whether in view of the escala
ting cost of crude oil. Government have 
decided to restart the exploring ope
rations in the dead or dying oQ fields 
which were discontinued because the 
production of oil in these fields was 
not considered economical in the past;

,  (b) if so, the places where such ope-
, rations are likely to be re-started; and

(c) by what time the work of explo
ration will start and  the estimated 
quantity of crude oil likely to be ex
plored yearly?

THE MINISTER OF PETROLEUM 
AND CHEMICALS (SHRI D. K. BO- 
X0OAH): (a) There are ho such fields 
'ttftbin the concession areas held by 
OS! & Natural G*s Commission and

Oil India Limited.  Assam Oil Com
pany are still producing from 
small oil fields at BSgboi. The pro
duction of Digbdi fields is, however, 
declining every year.

(b) and fc). Do not arise.
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f?(cr fâsift i 4 sremw

tfta t\



39  Written Answers AUGUST 13, 1974 Written Answers 4o

Cases of Vtaaifn Companies referred 
to M.B.T.F. Commission during 1973.94 

and 1974-75

*344. SHRI NAWAL KISHORE SIN. 
HA: Will the Minister of LAW, JUS
TICE AND COMPANY AFFAIRS be 
pleased to state*

(a) how many cases of foreign com
panies were referred by Government 
to the M.R.T.F. Commission  during 
1973-74 and 1974-75 upto 31st July, 
together with the names of the com
panies; and

(b) whether any *>f the companies 
obtained stay orders from the Courts?

THE MINISTER-OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI H 
R. GOKHALE): (a) and (b). Except 
for one reference under Section 31 of 
the M.R.T.P. Act to the M.R.T.P. Com
mission in respect of the  Coca-Cola 
Export Corporation, no case of any 
foreign company as defined in Section 
591 of the Companies’ Act, 1956 was 
referred to the Commission during the 
period  1st April, 1973 to 31st July. 
1974. However, the cases of two Indian 
subsidiaries of  foreign  companies 
namely,  the Cadbury Fry  (India) 
Private Limited  and the  Colgate- 
Palmolive (India) Private  Limited 
were  referred to the  Commission 
under Section 31 of the M.R.T.P. Act. 
The proceedings before the M.R.T.P 
Commission in respect of these three 
references, were stayed by the Delhi 
High Court on  civil  writ-petitions 
filed under Articles 228 of the Con
stitution.  These cases are posted for 
hearing in the Delhi High Court on 
different dates this month.

The following four companies  in 
which 50 per cent or more of the paid- 
up equity capital is held directly  or 
indirectly by foreign companies, their 
branches or subsidiaries or by foreign 
nationals  or  non-resident  Indians, 
were referred to the Commission un
der Chapter III of the  MRTP Act, 
1969, namely,—

(1) M/s. Philips India Limited-
two cases.

(2) M/s. J. Stone & Co. (Inida) 
Private Limited.

(3) M/s. Lucas TVS Limited (am
algamation of M/s.  Lucas Indian 
Service Limited and Lucas Electri
cal Tractor Service Limited witk 
M/s. Lucas TVS Limited).

(4) M/s Gabriel India Limited

Loss sustained  by the National Eco
nomy as a result of Arrest of Rail

way Leaders

2294. SHRI MADHU LIMAYE: Will 
the Minister of RAILWAYS be pleas-* 
ed to state*

(a) whether his Ministry has made 
any assessment of the total loss sus
tained by the national economy as a 
result of the arrests of Railway lead
ers in the midst of negotiations and 
the consequent 20-day stoppage  of 
movements of goods;

(b) if so, the total loss sustained, 
direct or indirect; and

(c) the steps that Government pro
pose to make up this loss?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAF1 QURESHI):  (a) and
(b)  It is not possible to assess  the 
magnitude of the loss to the economy 
caused by the recent Rail strike. How
ever, the direct loss sustained by the 
Railways  is  estimated to be of the 
order of Rs. 60 crores.

(c) In order to overcome the  set
back caused by the strike, a vigorous 
dnve was launched to clear accumu
lated traffic, to ensure normal* func
tioning of rail services and to improve 
productivity at all levels. An econo
my campaign has also been under-, 
taken for reducing budgetted expen
diture
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Fresh Drilling of wells in Bombay 
High

2295 SHRI RAGHUNANDAN LAL 
BHATIA:

SHRI ANADI CHARAN 
DAS:

SHRI KRISHNA CHANDRA 
H ALDER:

SHRI C. K. JAFFER 
SHARIEF:

Will the Minister of PETROLEUM 
AND  CHEMICALS  be  pleased to 
state:

(a) whether drilling began afresh 
on Bombay  High in  June, 1974 in 
new location;

(b) if so, whether two new wells 
were drilled;

(c) when the drilling of the welte 
is likely to be completed; and

(d) whether a final decision on the 
installation of  production  facilities 
with a  fixed d rill in g-c um - production 
platform has been taken?

THE MINISTER OF STATE IN TOE 
MINISTRY OF PETROLEUM AND 
CHEMICALS fSHRI SHAH NAWAZ 
KHAN)- (a) No, Sir.

<b) and (c) Do not arise.

(d)  The decision on installation of 
production facilities is expected to be 
taken after commercial potential  of 
the oil fined in Bombay High has been 
established.

Railway Facilities  Kerala

2296.  SHRIMATI BHARGAVI THA
NK APP AN:  Will  the Minister  of
RAILWAYS be pleased to state:

(a) whether  Kerala is the  most 
backward State in respect of Railway 
facilities; and

(b) if so, what steps  Government 
are considering to take to  improve 
Railway facilities in that state?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MOHD SHAFI QURESHI): (a) No,

(bj The following projcrU arc under 
construction/consideration  in  the 
State of Kerala:—

uj i'he work o£  conversion  of 
metre to broad gauge from Ernaku 
lam to Trivandrum a distance of 
221 km. at a cost of Rs. 13.60 crores 
is in progress and is expected £0 be 
completed by 3976.

(ii) The work of construction of a 
Broad Gauge line from Trivandrum 
to Tirunelveli via Nagercoil with a 
branch line to Kanyakumari falling 
partly in the State of Kerala at an 
estimated cost of Rs 14.53 crores is 
>n progress.

(iii) A Survey has been carried 
out for a Broad Gauge link from 
Kayamqulam  to  Ernaqulam via 
Alleppy in 1970.  The prorposed 
Broad Gauge link will have a Jength 
of 97.0 kms and is  estimated  to 
cost Rs 10 0 crores.  The line has 
been included in the list of  new 
railway lines proposed to be taken 
up in the 5th Five Year Plan for 
development  of  backward  areas 
subject to the allotment of addition- 
j] funds for this purpose by the 
Pluming Commission,

1 iv) A Preliminary Engineering- 
cum-Traffk Survey for a rail link 
from Kuttipuram to Trichur trio 
Guiuvavoor ha<? recently been sanc
tioned at a cost of Rs. 86,421.

Distribution of Soap under Rationing 
in Capital

2297.  SHRi Y. ESWARA REDDY: 
Will the Minister of PETROLEUM 
AND  CHEMICALS be pleased to
state:

(a)  whether Government have  a 
proposal to bring the distribution of 
soaps under rationing in the Capital; 
and
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(fr) if a?, the facta thereof and the 
•tefc being taken in t$^4?

THE MINISTER OP STATE IN THE 
MINISTRY  OP PETROLEUM AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN) (a) No, Sir.

(b) Does not arise

***** from World Bank tor Trombay 
Kwtllisor Plant

2298. SHRI P. GANGADEB- 
SHRI D D. DESAI:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state

(a) whether negotiations with the 
World Bank lor credit to meet  the 
ooet ol expansion of the Trombay fer- 
klwers Plant have been completed, 
and

(b) if so, the facta thereof?

THE MINISTER OP STATE IN THE, 
MINISTRY OP PETROLEUM AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
1CHAN)* (a) and (b). An agreement 
has recently been signed with the In
ternational Development  Association 
for Credit Assistance of $ 50 million 
Oqt of this $ 33 million would be uti 
lised for Trombay Expansion IV which 
is going to be implemented at a capi
tal cost of about Rfc. 44 crores

Dwaibttent of  Special  Goods Train 
carrying Coal near Jamalpur

2299  SHRI RAGHUNANDAN LAL 
BBATIA: Will the Minister of RAIL
WAYS be pleased to state

(a) whether a special goods tram 
carrying coal was derailed on  the 
14th May, 1974  near the Jamalpiir 
Kailway Station in Monghyr,

(b) if so, causes of the  accident, 
and

(c)  whether any arrests have been 
«ade in this connection?

rm mnm m wsmt, in ihe
MINISTRY OP RAILWAYS  (SHRI 
MOHD. SHAPI QURESHI).  (a) No. 
However, there was a derailment on 
12th M«r, 1974 of UP Coal Special 
Goods train at Ratanpur station, which 
is adjacent to Jamalpur station.

(b)  and (c). The accident at Ratan
pur was due to tampering with the 
track by miscreants, for which two 
khalasig of Jamalpur Workshop have 
been arrested

Supply of EsmatiAl Coflmstfttto*  to 
Railway Employees

2300  SHRI SUKHDEO PRASAD 
VERMA Will the Minister of RAIL
WAYS be pleased to state the time by 
which the scheme to supply essential 
commodities  to  the  Railway  Em
ployees at subsidised rate will be in
troduced’

THE DEPUTY MINISTER IN THE 
MINISTRY  OP  RAILWAYS (SHRI 
MOHD SHAFI QURESHI)  Instruc
tions have been issued to provide faci 
bties for opening of more Pair Price 
Shops either through  Railwaymen’s 
Consumer  Co-operative  Societies or 
State Authorised Dealers for supply 
of food-grains  and other essential 
commodities at the scale and rate that 
the State  Government  gives  It is 
however, not proposed to supply those 
commodities at subsidised rates

2301.
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Slanvfactorers «f Low Density  and 
High Density Pdythdene

2302.  SHRI RAJA KULKARNI: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

Name of Che firm Item

M/s. Union Carbide India Ltd., Bombay. .

M/s. Alkali & Chemical Corpn. of Iniia Ltd., 
V Calcutta.

M's. Poly olefins Industries Ltd., Bombay .

(b) There is no price and distribu
tion control on thermoplastic resms 
Including low and high density polye
thylene.

(c) Necessary steps are being taken 
to increase indigenous production and 
imports of thermoplastic resins to the 
extent possible.

•OMimttlee on price  for  Fertilisers 
produced by Fiel Based Factories

2303. SHRI  MUKHTIAR  SINGH 
MALIK:

SHRI BIREN0ER SINGH RAO

Will the Mfeiser  of PETROLEUM 
AND CHEMICALS be pleased to state'

(s) th* names  the maxrafactsmers
of low density and high density Poly- 
thelene, a raw-material for  plastic 
goods and the quantity produced by 
them during the year* 1072 and 1973;

* (b) what control Government exer
cises on prices and distribution  of 
these products amongst innumerable 
industrial consumers; and

(c> what efforts Government have 
made to ease shortages and to  citfb 
the  market  operations on  higher 
prices involving black market prices 
so as to protect the small scale indus
tries?

THE MINISTER OP STATE IN THE 
MINISTRY OP PETROLEUM AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN): (a) The details are Indicated 
below:

manufactured  In matric tonnes produc

tion

197a 1975

LDPE 15346 15009

LDPE «595 (3U»

HDPE 19098 2)001

(a) whether a Committee has been 
set up recently by Government to de
cide a rational price formula for ferti
lisers produced by fuel based factories 
m view of their high production costs 
compared to plants which use naphtha 
as feedstock

(b) if so,  the  composition of the 
Committee; and

(c) the terms of reference of the 
Committee?

THE MINISTER OP STATE JN 1HE 
MINISTRY OP PETROLEUM AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN): (a) No, Sir.

(b) and (e). Dd not ‘arise.
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Expenditure 00 Drilling Pwjwti

2304 SHRI MUKHTIAR SINGH 
MALIK*

SHRI BIRENDER SINGH 
RAO

Will the Minister of PETROLEUM 
AND CHEMICALS  be  pleased  to 
state

(a)  the names of places where dril
ling processes have been going on in 
the country at present,

<b) the amount i>pent b> Govern
ment so far on each drilling project 
and

(c)  whether any fruitful ie&ult qu 
been achieved and if so, the  broad 
outlines thereof’

THE MINIS1LR OF STAlt IN 1M 
MINISTRY  OF  PETROLEUM AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN)  (a) The drilling operation* 
are at present  being earned out 
by th< Oil and Natural Gets I nmmis, 
won in lo places—0 m Gujara1 nam* 
ly Ahmedabad Sanand  and South 
Kadi m Ahmedabad  project  Wara 
Lmth, North Kadi in Mehsana Piojet* 
North  Serkheja  and  Nawagam  m 
Nawagam Project and Sis\ t in Cam 
bay Project three places m Assam 
namely, Lakwa  Gelekv and Amgun 
Baramura  in  Tripura,  Karaikal in 
Pondicherry and Sumarwali Talai  m 
Raiasthan

Exploraton dril in?  acti\ 1' ies  in 
Oil India Limited have presently b* tn 
going on m the following place  -

(1) Jorajan aiea m the Dibrugarh 
Distt of Assam (Dum Duma 
Mining Lease area)

(11) Kharsang area m  the Tirap 
district of Arunachal Pra
desh (Ningru Petroleum Ex
ploration Licence area)

(b)  Since inspection to 31$t March, 
1974, Oil and Natural Gas Commission 
has spent a sum of Rs 264 23 crores 
on exploratory and development dril
ling in all the  drilling  projects in

India, the break up of which region- 
wise is as follows —

Rs 151.16 crores m Western 'Region

Kb 81 62 crorct. m Eastern Region

Rs 24 74 croret> m Northern Region

Rs. 6 8x crores m Southern Region

The estimate of expenditure by Oil 
India Limited in Jorajan and Kharsanĝ 
areas, will l>e available only after the 
drilling/testing operation are complet 
ed

(c) "ies Sir.

As a result of drilling and testinĝ 
operation̂ the Oil and Natural Gas 
Commission have discovered 31 oil/gas 
bearing areas -25 in Gujarat and 6 in 
Aŝam  Beside*, indications of small 
quantities of gas have been obtained in 
the shallow we IK drilled in Rajasthan 
and in 1 deep wei drilled in Himachal 
Prtdesh \ well m Tripura which is 
still under drilling has also giv«n en
couraging signs of presence of gas An 
oir-shore (leer) well drilled m the Gulf 
of Cam a\ also indicated presence of 
oil but not 011 commercial quantity 
The most notable discovers m the re
cent months is the indication of the 
presence of oil in commencal quantity 
m Bombay High off shore structure 
The recovei ble  reserves of oil and 
£jas as a result of exploratory drilling 
c irried out so far has been estimated 
t̂ 108  million  tonnes  and  25 000 
cubic million metres respectively

No commercia1  hydrocarbon pros 
pects have  vet  been  established in 
Torajan and  Kharsang  wells of Oil 
India Limited

Agreement with Iran ^ Expansion* 
of Madras Refinery

2305  SHRI ARVIND M  PATEL- 
Will the Minister of PETROLEUM' 
AND  CHEMICALS be pletfsed to 
state

(a)  whether Iran and India  have- 
reached an agreement on the expan
sion of Madras Oil Refinery;
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(b) if *o, the broad outlines oi the 
agreement; and

(c) whether the agreement is also 
aimed at increasing the capacity  of 
the Refinery?

THE MINISTER OF STATE IN 1HE 
MINISTRY OF PETROLEUM AND 
CHEMPCAIjS  (SHRI  SHAHNAWAZ 
KHAN)  (a) to  (c)  During discus
sions in the Indo-Iran Joint Commis
sion, agreement in principle has oeen 
reached regarding the expansion of the 
Madras Refinery and technical studies 
in this regard have been undertaken

Train Accident near Karjat in Bombay

2306 SHRI P GANGADEB 

SHRI D D DESAI 

SHRI SHRIKRISHAN MODI

Will the Minister of RAILWAYS 
be pleased to state

(a) whether any railway  accident 
occurred near Karjat m Bombay on 
the 13th May, 1974,

(b) if so, causes of the accident,

(c) the numbei of persons killed, 
and

(d) whether any compensition was 
paid to the bereaved families*

THE DEPUIY MINIS 1ER IN THE 
MINISTRY  OF  RAILWAYS  (SHRI 
MOHD SHAFI QURESHI) (a) Yes

(b; the cause of tftc accident  still 
under investigation

(c) In this accident 9 persons were 
killed

(d) No compensation under Indian 
Railways Act, 1890 or the Workmens 
Compensation Act, 1923 has so far been 
paid to the families of the killed per
sons.  However some ex-gratia pay
ment has been made.

House Rent Cases pending itt Court* 
of Delhi

2308  SHRI BISHWANATH JHUN- 
JHUNWALA: Will the Minister of 
LAW,  JUSTICE  AND  COMPANY 
AFFAIRS be pleased to state

(a) whether more than 10,000 cases 
relating to house rent are pending la 
Delhi courts at present,

(b)  for ho* long these case* have 

been pending,

(c) whether preoccupation of  the 
lawyeis and frequent postponements 
are the causes for this long pendency; 
and

(d) if so, what  steps  are being 
taken to ensure that such cases  are 
not allowed more than one postpone- 
ment and are disposed of early?

THE MINISTER OF LAW  JUS
TICE  AND  COMPANY  AFFAIBS 
(SHRI H R GOKHALE)  'a) No, 
Sir  The number of house rent cases 
pending in the Delhi  courts on 31st 
July 1974 was 6067.

On Out at the aforesaid 6067 cases, 
1528 cases have been  pending for 
more than one yeir and 979 for more 
Ih.m two years

(() Adjournments and at t*»res pre
occupation of law vers are amongst the 
\arioi>b ciuses foi the pendency of the 
cases

(d)  The  question of  increasing the 
numbir of posts in the cadre of Delhi 
Judicial Service and assigning more 
officers to rent control woik is under 
examination

New Railway Lines in Coastal Aram 
of Kerala

2309  SHRIMATI BHARGAVI THÂ 
NKAPPAN  Will the  Minister of 
RAILWAYS be pleased to state:

(a)  whether any decision has been 
taken to construct Kailway lines 
Coastal areas of Kerala;
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(b)  if so, Mika* Gestures of  the 
wqwtd Him and #»• grown* sanc
tioned thereto?; and

(e)  when these Kiibway lines will 
<** completed?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS  (SHRI 
MOHD  SHAW  QURESHI)  (a) 
to (cj.  The following  projects are 
tander construction  falling  partly/ 
•wholly in the coastal areas of Kerala

(i) Conversion from MG. to BG 
from Emakulam to  Trivan
drum  Length 221 kms., cost 
Rs 1360 lakhs, Target date of 
completion—March, 1976

<u) Construction of new BG line 
from Trivendrum to Tirunel- 
veli vta Nagercoil  with a 
Branch line to Cape Comoin 
Length—164 kms, Cost—1454 
lakhs  Target date of ample- 
tion—1976-77

<iii> The project for the construc
tion of a railway line  from 
Ernakulam  to  Kayamkulam 
vta Alleppey for which a sur
vey has recently been com
pleted has been included in 
the list of railway lines to be 
taken up during the 6th Five 
Year Plan in backward areas, 
subject to allotment of addi
tional funds by the Planning 
Commission for this purpose

Purvey lor Bailway Lines in Coastal 
Areas of Kerala

2310  SHRIMATI BHARGAVI 
THANKAPPAN

Will the Minister of RAILWAYS 
tie pleased to state.

(a) how many times, date-wise and 
it what places Surveys have  been 
ĉonducted in coastal areas of Kerala 
for new Railway lines;

(b) the salient features oi reports 
•of their surveys*; and

(c* whether any  teduw-econMnte 
surveys have been accepted tor im
plementation and  if so, the salient
fefetwes thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD.  SHAPI  QURESHI.).  (a)
to (c) Surveys for the following rail
way lines falling partly or wholly in 
the coastal areas of Kerala h»ve been 
conducted

(i) Tellicherry  to  Mysore—New
Railway line (23JB33 kms)

A  reconnaissanccemm-Engineering 
survey for a 142 miles rail link bet
ween Mysore and Tellicherry vta 
Coorg was completed in 1901  A traffifc 
sur\ ey for the same was also carried 
out in 1902  But as a guarantee of
4 per cent interest on the cost of the 
line as required by the Government of 
India was not given by the then State 
Governments concerned the proposal 
was shelved

Again as a result of persistent pub
lic demand Engineering and  traffic 
surveys were carried out in 1956-57 
The project was shelved since  the 
proposed lines were financially unre- 
munerative

(u) Ernaqulam to Kayamkulam vta 
Alleppey  Length  97 Kms 
(BG)

The traffic survey for the line ear
ned out in 1970 revealed that the pro
ject will be financially  unremunera- 
tive  However, the proposal has been 
included in the list of Railway lines to 
be constructed in the backward areas 
Of the country m the Sth Five Year 
Plan subject to the allotment of addi
tional funds by the Planning Commis
sion for this purpose.

(ill) Kuttipuram to  Trichur  via 
Guruvayoor.

An Engineering-cuê TraSc  survey 
for a new raU link from Kuttipuram 
to Trifihur  Guruvayoor is in pap* 
gress.  The proposal will be further
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considered when the result# of  the  gauge in Kerala State  during  tbp
survey are known and examined. Fifth Five Year Plan; and

(iv) Eroakulam-Quilon-Trivandrum  (b) if #>, the salient features there-
(conversion to B.G.). off

A  Prelipiinary  Engineering-cum -
Traffic survey for the project  was 
carried out to I960.  Based on the 
results of the survey reports the work 
•of conversion had been sanctioned and 
is in progress.

iv) TirunslveiîIagejncoU-Trivan-
drum with a  branch line t° 
Cape Comorin Length—183.95 
kms.

A traffic survey had been  cained 
out for an M.G. line between Tnvan- 
drum-Tirunelveli and Cape  Comorin 
from first October 1955 to 30th June, 
1956. The proposal was dropped since 
the project revealed it to be financial
ly unremunerative*

A preliminary Engineering  suivey 
tfor a Railway line from Tirunelveli to 
Tnvandrum with a Branch line from 
Nagercoil to Cape Comorin was order
ed on 15-5-63 at a  cost of Bs. 2.49 
lakhs.  When this wap still in  pro
gress a traffic survey was ordered on 
24-3-66.

In 1969, the Railway Board commu
nicated their sanction for  updating 
the earlier survey reports of Tirunel- 
veli-Cape Comorin—-Trivandrum M.G. 
rail link and fresh survey for an alter
native BG. alignment.  The survey 
reports were submitted to Board in 
1970 and the project for (he construc
tion of a 164 km. new line as BG 
was sanctioned in 1972. The work is 
in progress.

Conversion of Metre Gauge Lines into 
Broaa Gauge in Kerala

2311. SHRIMATI BHARGAVI 
THANKAFPAN:

WiU the Minister of RAILWAYS 
lot pleased to state:

(a)  whether there is any scheme to 
convert metre gauge lines into broad

THE DEPUTY MINISTER IN THE 
MINISTRY OP  RAILWAYS  (SHRJ 
MOHD.  SHAFI  QURESHI> 
and (b). The metre gauge line lro.n 
Emakulam to Trivandrum  for 221 
kms. is being converted  to  broad 
gauge at an estimated cost of Rs. 1300 
lakhs, and the work is scheduled foaf 
completion by 1976.

Happening of Oat-Agendes at Bfcfer- 
watn, Garget, Nadattn,  JwalamaftM
ana Pragpur (Himachal Pradesh)

2312. SHRI NARAIN CHAND 
PARASHAR:

Will the Minister of RAILWAYS 
be pleased to state the latest position 
regarding the re-opening of the out- 
Agencies  at BhaTwain, Gagret, Na- 
daun, Jwalamukhi, and Pragpur  in 
Himachal Pradesh?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF RAILWAYS  (FHRI 
MOHD. SHAFI QURESHI): The Out 
Agencies remain closed as no one is 
coming forward to take up contract for 
running the same, due to meagre pros
pects of traffic

Conversion of SamastiparJDarbhaaga 
Line into Broad Gauge

2313 SHRI BHOGENDRA JHA:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Samastipur-Darbhanga 
metre gauge line is going to be re* 
placed by broad gauge line and a new 
metre gauge line between Jhanjhax:- 
pur and Loukaha is going to be con
structed;

(b) if so, whether the new Jhan- 
jharpur Loukaha line is also not con
structed as a broad gauge line so that 
with minor change between Dar- 
bhanga ana Jhanjharpur  the Nepal
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bordering Loukaha  Bazar will have 
direct access to the rest of the country;

and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  RAILWAYS  (SHRI 
MOHD  SHAF1  QURESHI;;  (a)
Yea.

<b) No.

(c)  It is necessary t0 maintain the 
through east-west metre gauge con
vection.

Conversion of Satnaatipur-Darbhanga 
Metre Gauge Line into Broad Gauge 
and new  J hanjharpur-Lonkaha Line

2314.  SHRI BHOGENDRA JHA:

Will the Minister of RAILWAYS 
be pleased to refer to the reply given 
to Unstarred Question  No. 1866 on 
the 5th March, 1974 regarding conver
sion of Samastipur-Darbhanga Metre 
gauge line into broad gauge lin<* and 
state:

(a) whether conversion of Samasti- 
pur-Darbhanga metre gauge into broad 
gauge line and construction of Jhan- 
jharpur-Loukahc line have commenc
ed;

(b) if so, the progress of the work
and the proposed time  limit sot for 
completion; tv <1;

(c) whether  consideration of the 
conversion  of  Darbhanga-Raxaul 
metre gauge into broad gauge lino has 
been finalised; and

(d) if so, salient features thereabout 
and if not, reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  RAILWAYS  (SHRI 
MOHD.  SHAFI  QURESHI);  (a) 
Construction of the Jhanjharpur-Lau- 
kaha line has commenced; the conver
sion of Samastipur-Darbhanga  from 
metre gauge to Broad gauge will  be 
taken in hand this year.

<b) This work will take about twe 
Tears to complete.

(c) Not yet.

(d) Does not arise in  view oi the 
reply to (c).

Contract for Offshore Exploration by 
Foreign Firms

2315. SHRI D. P. JADEJA:

SHRI P. VENKATASUB- 
BAIAH:

Will the Minister of PETROLEUM 
AND  CHEMICALS be pleased to 
state:

(a) whether Government are consi
dering the question of awarding con
tracts for offshore oil exploration at 
two more offshore basins in the In
dian  Continental  shelf to  foreign 
firms;

(b) if so. the names of the foreign 
firms and the main features of  the 
contract; and

(c) to what extent will the con
tracts with foreign firms be advanta
geous to the country?

THE MINISTER OF  STATE  IN 
THE MINISTRY OF  PETROLEUM 
AND  CHEMICALS  (SHRI  SHAH
NAWAZ KHAN)- (a) and (b).  Some 
preliminary discussions are ocing held 
in connection with awarding contracts 
for certain offshore areas.  It is not 
in public interest to disclose the names 
of the parties concerned at this stage.

(c)  Efforts are being made to ob
tain most advantageous *erms
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(*) fat* waf̂rOr m* «tt * ?
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Publishing of ftU| Text of Agreement 
with ESSO

2321.  SHRI MADHU LIMAYE: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) when do Government intend 
to publish the full text of the agree
ment with ESSO;

(b)̂ whether there are any clauses 
therein which are inimical to Indian 
interests;

(c) whether  the  agreement  with 
Burmah Shell has been finalised, and

(d) if not. the stage reached in ne
gotiations?

TIBS MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN), (a) In public interest, Gov
ernment do not intended to publish- 

text of the Agreement with
ESSO.

(b) No. Sir

<c) No, Sir

(d)  The  negotiations  have  com
menced.

Datay in Production of Caprolactujm
aad D.M.T. »t G.S.F.C. and I.P.C:L; 

Plants

2322.  SHRI MADHU LIMAYE: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a)  whether there haa been any 
father delay in the production,  of

caprolattum and D.MT. at the G.S.
S.C. and I.P.G.U ptentSjand

(b) if so, the reasons for this delay?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN): (a) and (b). No, Sir. These 
plants are now in production.

Import of Crude Oil and Petroleum 
Product*

2323. SHRI MADHU LIMAYE;

SHRI BANAMALI 
PATNAIK:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state;

(a) what is the total tonnage of 
imported crude oil and other petro
leum products  during  the  year? 
1972-73 and 1973-74;

(b) the increase in the foreign ex
change value of each of these items 
per tonne;

(c) what was the price per tonne 
in rupee terms for imports from the 
rupee area countries, and

(d) the main features of forward 
contracts entered for import of these 
items for the year 1974-75?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN): (a) The quantities of crude
oil and peroleum products  Imported 
during ihese years are:—’

(in million 
tonnes)

Item  1972-73  1937-74

(i) Crude oil ,  ra*o8 14-07

(ii) Petroleum products 3‘7*  3* 61

(b)  The average increase in the c.i.f. 
value of import in 1973-74 over 1972-73 
works out to be Rs. 184.24 per tonne 
lor crude oil and Ha. 117,71 per tonne 
for petroleum products.

1
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tc) It is not in the commercial in

terest of Indian Oil Corporation and 

public Interest to disclose the prices 

at which imports are made from lhe«e 

areas.

(d)  Indian Oil Corporation has en

tered into  agreements  with the Na

tional Oil Company of some of the oil 

producing countries for the import of 

crude oil and certain petroleum pro- 

ducts. The foreign oil companies im

port crude oil into India on the basis 

of arrangements with their own sup

pliers.
I

Production of Soda Ash to meet Re
quirements

2324 SHRI N K. SANGHI:  Will

the Minister of PETROLEUM  AND 

CHEMICALS be pleased to state:

(a) whether since 1970, the produc

tion of soda ash has remained stag

nant while the demand is rising stea

dily;

(b) whether Government have as

sessed the annual growth rate of de

mand and production separately dur

ing the last three years;

(c) whether the stagnation in pro

duction is mainly due to the fact that 

none of the parties issued letters of 

intent since 1970, have gone into pro

duction nor the existing  producing 

firm* have been permitted to expand 

their capacity; and

(d) if sot, the steps being proposed 

to step up production?

THE MINISTER Of STATE IN THE 

MINISTRY OP PETROLEUM AND

CHEMICALS (SHRI SHAHNAWAZ 

KHAN): (a) to (d). The production of

soda ash in the past  few year; has 

been as follows:—

Year Production'
in tonnes

196  9 ....................................4>2i»S>7*

1970 .................................. 4*6,444

197  1 .............................4.82,995

1972 . . . . .   4*86,5**

1973 •  . . .  4.73,13*

The fall in  production  in t973 was- 

mainly due to power cuts and made1- 

quate availability of hard coke, furnace

oil. etc.

According to the Task Force for In

organic Chemicals set up by the Plan

ning Commission, a growth rate of 10 

per cent per annum has been consider

ed sufficient to meet the future require

ments of this chemical.

During  1974  the  production  is  ex

pected to increase to 5.5 lakh tonnes 

as an additional capacity of  U lakt* 

tonne.s in the case of M/s. Tata Che

micals Ltd., Mithapur, has come into- 

production.

The capacity and production targets- 

proposed for end of the Fifth Five-Year 

Plan are 11 lakh tonnes and 8,8 lakh 

tonnes respectively.  The capacity al

ready covered by industrial licences i* 

6.92 lakh tonnes  of  which 6.18 lakh 

tonnes is already msta’led.  An addi

tional capacity of 6.24 lakh tonnes ha* 

been covered by letters of intent which 

along with the capacity covered by in

dustrial  licences totals  13.16 lakh* 

tonnes.
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The existing producing  firms have 
been permitted to expand their capa
cities as follows —

M/s- Tata Chemicals
1.4 lakh tonnes 

<ii) M/s. Saurashtra Chemica'a
1.0 lakh tonnes 

<iii) M/s. Dhrangadhra Chemical 
Works

0 15 lakh tonnes

'Termiaskm sought  by  Foreign Oil 
Companies to Ke-explore the On- 

Shore Areas

232S. SHRI N. K. SANGH1.  Will 
the Minister of PETROLEUM  AND 
- CHEMICALS be pleased to state

(a) whether some foreign compa 
nie* have sought Government's per
mission to re-explore the  on-shore 
areas which have been abandoned by 
the Indian authorities and

(b) if so the n« mes of the firm" 
and the areas which they have sought 
and the decision taken »n *hw regard**

THE M’NISTER OF STATE IN TilL 
MINISTRY OF PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHN\W\/ 
KHAN)  (a) No Sir

(h) Doê not arise

Trains Suspended during Raii\ta> 
Strike

2326 SHRI  SUKHDEO  PRASAD 
VERMA* Will the Minister of RAIL
WAYS be pleased 10 state

fa)  the number of trains sus-p< nd 
«d during the recent Railway strike 
and

(b) th  number of train.*  which 
have not been re-started so far and 
the reasons therefor’

THE DEPUTY MINISTER TN THF 
"MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI)  (a) and 
<b) 578 pairs of trains were cancelled

during the railway strike. Only 133 
pairs of trains now remain suspended. 
Restoration of these trains is under 
active  considei ation of the railways 
and some of them are expected to be 
re-introduced shortly

Establishment of Additional Capacity 

for Nylon Yarn

2327. SHRI P GANGADEB:

SHRI SHRHCISHAN MODI* 

SHRI D. D. DESAI.

Will the Minister of PETROLEUM 
AND CHEMICALS  be  pleased to 
state:

(<a) whether Government propose 
to instal additional capacity for pro
duction of nylon yarn;

(b)  whether any inter-Ministerial 
discussion took place in this regard, 
and

tc) if so, the final decision taken 
in thp matter**

I  HE MINISTER OF SIA'IE IN THE 
MINISTRY  OF PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN} (a) to (c) Certain important 
aspects, like t̂e overall development of 
n Ion \ .irn mr’usti\ m the country and 
the nee 1 lor impoit of foreign techno
logy for nylon plants are under exa 
nunution m the light of various rele- 
\ant factors

Tapping Oil Reserves in Arunachal 
Pradcuh

2328.  SHRI VISHWANATH  PRA 
TAP SINGH:  Will the Minister of 
PETROLEUM  AND  CHEMICALS 
be pleased  to state the steps being 
taken to tap the oil reserves of Aru- 
nachal Pradesh?
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THE MINISTER OP STATE IN THE 
MINISTRY  OF PETROLEUM AND 
CHEMICALS  (SHRI SHAHNAWAZ 
KHAN): Oil India Limited are present
ly engaged in exploratory drilling at 
Kharsang Well No. 2. In the period 
1074—77,  the Company proposes to 
drill four exploratory wells, one each 
year in Arunachal Pradesh.

Kerala Government’s offer for sleeper 
for construction, of Railway line
between Cochin and Kayamkulam 

via Aileppey

2330. C. K CHANDRAPPAN:

SHRI C. JANARDHANAN:

Will the Minister of RAILWAYS 
be pleased to state:

(a) whether the attention of Gov
ernment has been drawn to the fact 
that Kerala Government had offered 
free land and railway sleepers to the 
Railways for the construction of the 
proposed rail link  between Cochin 
and Kayamkulam via Aileppey;

(b) if so, the salient features re- 
gaidmg this;

(c) whether Government have re
considered its stand regarding the con
struction of this rail link in view of 
this new offer; and

(d) if  so,  the  decision  taken 
thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD SHAFI QURESHI) (a) to rd> 
A proposal has been received from the 
Government of the state of Kerala only 
a week back offering government land 
along the line and sleepers required 

for the construction of the line from 
Ernakulam to Aileppey free of cost 
rhe proposal is under examination.

Subsidiaries of Multinational Corpora
tion In India

2331. SHRI C. K. CHANDRAPPAN. 
Will the Minister  of LAW,  JUS
TICE AND  COMPANY  AFFAIRS 
be pleased to state:

(a)  how many subsidiaries of the 
multinational corporations are func

tioning in India and which of  the 
Indian firms are having connections 
with them;

(b) how much capital of these mul
tinational corporations is invested in 
these firms;

(c) names* of their parent multi
national coiporations and names of 
these Indian firms; and

(d) what kind of control is exercis
ed by Government over these multi
national firms in India?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY  AFFAIRS  (SHRI 
BEDABRATA  BARUA)  (a) There 
a-e 217 subsidiaries oi multinational 
corporations functioning in India as 
on 31-3-1971. Information  regarding 
shares held by Indian corporate bodies 
in these subsidiaries is being collected.

(b) These multinational corporations 
have invested an amount of Rs 179 78 
crores in share capital of 217 subsi
diaries as on 31-3-1971.

(c) Names of Darent multinational 
corpoxations together with the names 
of  their  subsidiaries are given m 
Statement laid on the Table of the 
House [Placed tn Library, See No. 
LT-8178/74 ]

(d) Consistent  «vith  the  overall 
national interests, Government’s policy 
with regard to private foreign invest
ment has recently been strengthened 
by the Foreign Exchange Regulation 
Act, 1973. Under Sections 28 and 29 
of that Act, branches of  companies 
incorporated abroad as well as Indian 
companies having more than 40 per 
cent foreign holdings will need  the 
approval  of  the Reserve Bank of 
India to act or accept appointments 
as agents or as technical or manage
ment advisers or to permit other? to 
make use of their trade marks, for 
carrying on their  existing  business 
activities of a trading, commercial or 
industrial nature and  for establish
ment of new branches in India.
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Railway Ministrŷ S«rv»y in ditfer- 
ieni aspect «f fcailwaya fvnctkminf

2332. SHRI SAMAR GUHA:  Will
the Minister of RAILWAYS be pleas
ed to state:

(a) whether the Railway Ministry 
has made any survey in recent years 
or earlier regarding the nature and 
extent of (i) wasteful  expenditure
(ii) corruption (iii) under-utilisation 
of productive capacity in workshops 
or other productive units or repairing 
units  and (iv) lack of utilisation of 
maximum permissible capacity in offi
ce work and other works in dealing 
with administration and functioning 
of Railways, if go, facts thereabout;

(b)  whether  Government  have 
planned any efforts to improve the 
income and curtail expenditure other 
than *made in development program
me of the Railways; and

(c) the steps taken or proposed for 
improving the economy of the Rail
ways without increasing fare or freight 
charges?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI)  (a), (i) 
No. specific survey has  been under
taken to determine  the  extent  of 
wasteful expendiure,  if  any.  The 
extent instructions, however provide 
for a review of  expenditure  against 
allotment of funds and tht: full finan
cial implications being worked out be
fore embarking on new projects. Pro
ductivity tests are carried  out on a 
selective basis to compare the actual 
materialisation of benefits vis-a-vis the 
estimations.

(ii)  Study of the nature and extent 
of corrupt practices prevailing on the 
Indian Railways with a view to taking 
effective steps for rooting out corruption 
and evolving measures to plug  loop
holes in procedure and remove lacunae 
in rules is in fact a continuous process 
which is being maintained through a 
system of preventive checks by  the 
fullfledged Vigilance Organisations ex

isting on all th* Zonal Railways at* well 
«*  the Ministry of  Railways.  No 
separate specific study as Mich has been 
conducted by the Ministry of Railways 
in the recent past.

(iii) The load and output of all the 
Railways Repair Workshops and Pro
duction, Units are carefully monitored 
at the Headquarters’ level as well as 
at the level of  the Railway  Board. 
Rationalisation  of  load  between 
workshops is also undertaken to ensure 
that capacity In shops is fully and most 
efficiently utilised. In case  rationa
lisation is not possible, diversification 
of activities is resorted to. At present, 
there is no under uilisation of workshop 
capacity either in the Railway Repair 
Workshops or in the Production Units.

(iv) There is no lack of utilisation 
of the establishment engaged  in  the 
office work and other works in dealing 
with administration on Railways.

(b)  and (O* Vigorous measures  are 
being taken to control expenditure un
der such heads as use of stores  and 
materialsi  contingencies,  travelling 
allowance, daily allowance, petrol con
sumption, compensation for goods lost 
or damaged etc.  Studies have  been 
undertaken to improve the utilisation 
of rolling stock by reducing  time 
on repairs  and  detention  at 
terminals  and yards.  A system of 
exchequer control has been introduced 
to regulate cash expenditure within 
the budgetary provision.

<tt srfiwRr

2333* fFTT:  «RTT

usft rrr  ̂  fa :

(v) srftpTO

aft «rarfa tosr z: *rr$  an%

(«) m mmx fcnl mwm
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Wf %  «rr afar* % frara *

if w W (tft

(V)  «ftr  (V). 

ifttitfw farrc qfaforcq  ̂w <rfT- 

rfafort *t  f farm aRtafiift

s*t  * ssm*r i w  

*»h  w>sr %  *t arataqftV 

wntfir * mbm Mr »nrr | 1 

*r*rreT ^ srarorctf $r cr*?r  *JRcT 

tsu vfafjm «ftr «̂r% ?reK to* 

vft  ff  T̂foifo  *mr

TT®T ST̂ TC ap>  ̂ «T^T  ̂  *T 

| fa  * *FT  % 5Ri|T$T<JT

% st«htto  %  sfarer % farr

sftnrni î̂rrf *> to*

1̂̂  %  5̂5TT»T  Stfd̂si TO*

% m z& t #  wt sr% 1

I*  T̂> *T 6 njWt %

ên̂fV 'tt fffcr̂ar  *r»rr  f

26—11—74 »> WRT $m I

fw%̂ ?w>HrvT?fV3irtifV 

fa  sjfaŵr  «ftr  arTâ ? m ?ra»

sr?rcr 3rr*«marr1 «rfr*nr ff«n* 

**T ?T $, 5*% foq WT̂ TT  W *t WT 

m i*  st frr̂ RF

sprw> *vfV 1

Anti-victimisation day  against 
repressive measures

2334.  SHRI RAMAVATAR SHAS- 
TRI: Will the Minister of RAILWAYS 
be pleased to state:

(a) whether the railway  workers 
■all over the country observed  18th 
June as “anti-victimization” day  to 
protest against repressive  measures 
resorted to by Railway Administra
tion following the  recent country
wide Rail strike; and

(b) if so, the  salient  features 
thereof and Government’s  response 
(thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF RAILWAYS (SHRI 
MOHD. SHAFI QURESHI): (a) and
(b).  No formal communication has 
been received by Government in this 
regard.  However, it has  been  re* 
ported that  18th  June,  1974  was 
observed as ‘Anti-Victimisation Day*.

fcw «rrf, wflrtt wsro fam*, 

wn •ftr  K m •r   iftr

2335.  «ft ttHHWm  5IF?ft: m  

iff  ̂ JRfl̂  fflT  4

fa   :

(ap) m XVZTT $t 3WHK q̂Jlf 

* sr̂rftfRT m   vrm  % m rzrr q£

I fa  mi  srcMt

ftorq srcMV iw rr  *£m

srfsmfoft Of stotts  *

srTcft | *ftr fnwnirat %

T̂RfV ,

) ?rf5r fr, g> wm

t ;

(*r) w'r ited  % W  r̂r

 ̂   f̂ rrr | ?

w m * if sroft («ft  w

5TOt f M ):  (̂ )  3fV ?t,  gwrft-

*mi, 1974 vi* «rafe ̂  f%ir

q̂ qoff,  *mrpr qh:

qr?$*r, anOr?ft  ftrro ti\x

ore—%̂ tst q ii $

%i 11 mr m &t  $ 3r WV % 

^ ̂ r̂rWf % mzrtiz at r̂cr 

fWt % I ̂5T TOftl  % farcr

w  farra? iftx twî p

r̂nrr *r̂r f i
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(«)  % faft M*  <rc

vrrre **r % sw unr %  «fh 

wpiw tot irroi tit f̂fWt w\

*f*T t I Sfarfaff  % WRT-'TTFr 

vr el« nmRgr «mra  fta» frc*rfa«P 

J I

(»r) %x w* *r apnwr

 ̂SfaVH forffaft %  fpiTW

 ̂X̂ RTi? % fart* TTW 'FRVR % f*MT3T 

 ̂> T St *TTfa?> TT  m»T  733*> 

«TWT  cWIT fWTcT S«m> TT T̂TT 

ft* 3ir%  smnwrR> <̂tpt fast 

srr  |  i  vfevrf̂ r ir t sroifaw 

31> *V *F3>T f?HRHfy *ft  STT T̂t 

11

Trar ?tt̂ r   %  srrfa*rc°fr  *ftr 

sufrnRt 5nr tit »rat %

tR?r̂r̂t?  r̂<t-̂?rrf 1974  %

T̂FT IV *R3  ̂53 *nrra> f»tW<

fa*  *ftr vtbV *rrar  ̂ X̂V *nft 

*n*rfa wtttr  »raV 11

tfriulg Hr!) % farcrar

20 wttf tii&t tit vftpr fM

233b tit TWf«WTT sniw 

WT*W ?T?fV ̂  ̂ TT%  f̂ T

ftf

(*?) tot  *ttttc % <rar>

% srvffsnr *r$ w ’btrto f fa 18 

1974 (̂ far i^)

% frae ̂ FT % W faaffVff 20 *tft 

titzsn  vfsR Wt   ̂  sraqrns 

Ir &n *wt «tt  9

(sr)  *rfc $t,  at ff«*r

vrr t

(»r) t̂̂ p r % ir̂ft  ̂   %

W  «ptt Trfcrngt tit t ?

fcr  if rofcft (̂  iggmt

« (*) **T I

(*) wfor  % *ft* fipwro

** wfTnfr ( w

* ̂ r fwct tit m&m % tfm tit 
wtfwr ifft % wreta snn* 11 

% vttft % *£srcr utrt ̂ ̂  

*r̂r wfVwf?, w$TRf̂r % «rrr 

 ̂ ?ft I, ̂ T *ITR% S|5t ̂rnr  r̂r

t 1

(>r) Mt T>̂*TflT %

f?TA TRTR ̂  *?T T«TT fatfSTr̂ ̂TTff 

^ t I

vtwt* finfWr iftr <?5*f5PC t85Fi *tt 

^wnnfWf %  fftr irj VF5P*t vl

2337.  TFRTWHR 5TTFft:

t?r itfft ̂ wwft tit fTT T̂r fr

(t) t̂ totf  ̂ r̂ vnm % 

mvm ̂  f f«r t̂3tr f?̂ 3R  ?r 

wrs titi  mr vmjr  tt

*m ̂rrfsETT ̂ srT̂rreft ?tK smt *?gsft
T̂ 1974 ̂ ̂  ft tfV ,

(*i)  ̂ ?t ?fr ?vm
wt | , «rtr

(»r)  ̂ =srtWr vt Tt̂ %

 ̂apn vnrarrfr ̂  t ?

Ivr #ifww ?f wwt («ft ̂ wur

«fî ĵ ft)  (v) tfr t̂ 1 qr̂  

frqtsStsr*, 1974

f̂tft % Mr ®rnr% r̂  t̂

I 1

(sr) Ĥr 1974 it, m wni m** 
Ir *?rcft *m *rrf̂ft % fv ftflr ^
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forct sr**rftr 1

qrwm? ânf sj*h *1 *ft 

•̂r ̂   ff, f^r wf *v£

TOR'?  sfkt̂ T STCTnft

2fft fTOttTC Pwr *WT I  TRW, 

3* f*BIT 3T5T % ** , 1974

?r itrvt ssfYr Hvrrgft ?i#[

10.000 wr % *<?*

OTf̂ r stptc  tfK 22 wflfWf 

vt fiRiRrn: fa*n 1

(it) irwr mf̂rf % *m *trst> 

^ :*PTT% % W5IWT, ?̂fWf *f\ fo'Rft

stt̂ rt vr wni, gfasr % m* 

tfk *;>fcnffrff qr wfcror vt ^r

V* ftETT *TCT I t

gfaq- % *iw fwirr ̂ R-arrr 

HTTffT STTW-fTOsPJr ?ftT WMTlftflff 

*fV firownrft *ft t̂t 11  ̂^

% JTW ̂ £TT HTfSRTft ̂ *ft, 18—6—74 

*t *wrc *ft gfV?T faqr *ftr 

snrrrerf tt f?ra?p»T wt «to: srroWr 

 ̂ ̂  r̂ aifwft

% f >̂5 T̂trsn̂t  zft̂RT «h‘m % 

fsr* r̂nftir wfavifaft *t ̂  ̂

%  faHT I

Allocation of dieaef oil to Karnataka

2338.  SHRI C. K. JAFFER SHARIEF: 
“Will the Minister of  PETROLEUM 
AND CHEMICALS be pleased to state

THE MINISTER  OF  STATE  IN 
THE MINISTRY OF  PETROLEUM 
AND CHEMICALS  (SHRI  SHAH
NAWAZ KHAN): (a) and (b). Sup
plies  of  all  petroleum  products 
except kerosene oil are made on the 
basis of pricing  and  supply zones. 
These figures are not maintained on 
a State-wise basis.  Except for some 
temporary local  shortages, demand 
of diesel oil in Karnataka has so far 
been met in full.

Banning use of naphtha for PVC 
manufacturing

2339. SHRI C. K. JAFFER SHARIEF: 
Will the Minister of  PETROLEUM 
AND  CHEMICALS  be pleased to 
state:

(a) whether  Government  have 
totally banned the use  of naphtha 
for expansion of capacity of P.V.C. 
manufacturing;

(b) if so, the reasons therefor; and

(c) what alternate measures Gov
ernment have taken for expansion of 
capacity of P.V.C. units?

THE MINISTER OF  STATE  IN 
THE MINISTRY  OF  PETROLEUM 
AND  CHEMICALS  (SHRI SHAH
NAWAZ KHAN): (a) to (c). There 
is no ban as such. But considering 
the overall availability  of  naphtha 
for various essential uses in future, 
it is  considered  necessary to  en
courage the production of PVC based 
on Calcium Carbide.

vnww  iftr >jiwi

*m mmf  faqsr* * faq 

•wra *Nr wnfar  *t ssmw

(a) the allocation of diesel oil  to 2340. *ft «ftfwr Vtmm :  TOT
the State of Karnataka during  the  __  ̂ T,
last six months, month wise; and  ”  ?"*

^■^FTT r̂ fa :

(b) the actual quantity of  diesel
oil supplied to the State during  the  (v) W WT WP8T?€f)r  aft

Mme P*riod? f**rr* % fMr awwm »n»nwr xftx
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Fixed platform ordered by O.N.G.C. 
from Mazagaon Docks

2341 SHRI K. MALLANNA:  Will
the Minister of  PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether the Oil and  Natural 
Gas Commission has ordered a ‘fixed 
Platform’ with the Mazagaon Docks;

(b) if so, the  broad outlines  re
garding the targets; and

(c) the time by which this platform 
is expected to be fixed?

THE MINISTER OF STATE  IN 
THE MINISTRY OF  PETROLEUM 
AND CHEMICALS  (SHRI  SHAH
NAWAZ KHAN):  (a) to (c).  No,
Sir.  This matter will be considered 
after  some  additional  wells  are 
drilled in  the  Bombay  High  for 
better evaluation of the oil find at 
the first well on this structure.

CHrottflk 88®**
yurtfaamj (Orissa)  Banik  Saagks, 

Baripada

2842. SHRI GAJADHAR  MAJHI: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether any representation haft 
been  received  from  Mayurbhanj 
(Orissa) Banik Sangha, Baripada re
garding the difficulties being  expe
rienced by the users of this section;

and

(b) if so, the salient features  re
garding the proposal  of Government 
for converting the narrow gauge line 
into broad gauge in this  backward 
area?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI): (a) Yes.

(b) Traffic survey  for  conversion 
of Rupsa-Talband N. G. section into 
B G. in Mayurbhanj District of back
ward area of Orissa has already been 
completed and the report  is under 
examination.  A decision  regarding 
its conversion will be taken after the 
examination of the report  is  com
pleted  and the results  thereof be
come known.

Existence of Oil Beds in areas having: 
prawns

2343. DR.  KARNI  SINGH’  WOT 
the Minister of  PETROLEUM AND1 
CHEMICALS be pleased to state:

(a) whether the areas having abun
dance of prawns have  a close rela
tionship with the  existence  of  oil 
beds in those areas;

(b) whether Government are aware 
that the prawn grounds in the Gulf 
of Mexico, Persian Gulf,  Sarawak 
and Borneo were rich oil beds; and
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(c)  whether Government propose 
to examine the possibility of  exis
tence of a hiddeit oil bed on the West 
Const  of  India  particularly  the 
Kerala  Coast,  which  abound  in 
prawns?

THE MINISTER OF  STATE  IN 
THE MINISTRY  OF  PETROLEUM 
AND CHEMICALS  (SHRI  SHAH
NAWAZ KHAN); (a) No, Sir.

(b) That is a  mere  coincidence, 
without any valid scientific reason.

(c) There is no proposal lor  oil 
exploration in Kerala offshore areas 
immediately.

Traffic survey for Railway line  bet
ween Trichar- Kattipuram via 

Gnranyoor

2344.  SHRI A. K. GOPALAN: Will 
the Minister of RAILWAYS be pleas
ed to state;

(a) whether the Southern Railway 
Construction Section  has  submitted 
an estimate for the Traffic Survey to 
construct a Railway  line  between 
Trichur-Kuttipuram via Guruvayoor;

(b) if so,  the  salient  features 
thereof; and

(c) action taken  by Government 
on the estimate?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI): (a)  to
(c).  An estimate for a Preliminary 
Engineering-cum-Traffic Survey  for 
a rail link from Kuttipuram to Tri- 
chur via Guruvayoor  has recently 
been sanctioned.  Th* cost  of  the 
survey will be Rs. 86421.  The pro
posal will be considered further after 
the results of the survey report are 
received and examined.

Import of Crude Oil and distillation of 
its products

2345. SHRI SAMAR GUHA:  Will
the Minister of  PETROLEUM AND 
CHEMICALS be pleased to state:

(a) the latest figures about the im
port of crude and its distillation pro
ducts from different countries;

(b) prices paid or to be paid  {or 
such imports;

(c) whether joint efforts are being 
made for exploitation  of crude  in 
countries outside India;

(d) if so, facts thereabout; and

(e) when  such  exploitation  of 
crude will add to crude resources of 
the country?

THE MINISTER  OF  STATE IN 
THE MINISTRY OF  PETROLEUM 
AND CHEMICALS  (SHRI SHAH
NAWAZ KHAN): («r («r The provisional 
figures of import of crude oil during 
the first four months of 1974 are given
below:

Country Quantity
fin million 
tonnes)

Iran . 2-75

Iraq..................................091

Saudi Arabia .  . i " 53

Total 5* 19

During the same period, the import 
of petroleum products  amounts  to
1.05 million tonnes.

(b) The c.if. value of  the  crude 
oil and petroleum products amounts 
to  Rs. 326.92 crores, and  Rs. 78.96 
crores, respectively.

(c) to (e) The Hydrocarbons India 
Private Limited, a subsidiary of the 
Oil and Natural Gas Commission, is 
exploring for and producing oil in aa 
offshore area comprising four blocks
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in the Persian Gulf under a  Joint 

Structure Agreement dated January 

17, 1965, between the Oil and Natural 

Gas Commission, A.G.I.P. of  Italy, 

the Phillips Petroleum  Company of 

USA, on the one part and the Nation

al Iranian Oil Company on the other 

part.  The interests of the Oil and 

Natural Gas Commission were assig- 

ned to the Hydrocarbons India  Pri

vate Limited which thus  hold l/6th 

share of the joint venture. At present 

about 0 6  million  tonnes of oil per 

year  comes to the  share of Hydro

carbons India Private Limited  from 

the production in this venture.

In Iraq, Oil and Natural Gas Com

mission is exploring for oil on-land 

under a Service  Contract with Iraq 

National Oil Company  The question 

of production will come only after oil 

is discovered m commercial  quanti

ties m the area being explored by the 

Oil and Natural Gas Commission.

C B. I investigations against Concerns 
during 1972, 1973 and 1974

2346  SHRI  SAMAR  GUHA W'll 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS  be pleased to 
state:

(a) the names of the commercial 
and industrial concerns against whom 
CBI investigations  were conducted 
during the years 1972, 1973, and 1974;

(b) the nature of findings of  the 
investigations; and

(c)  steps taken against those found 
guilty of violation of Companies Act 
and other provisions of law?

THE DEPUTY MINISTER IN THE 
MINISTRY OP LAW, JUSTICE AND 
COMPANY  AFFAIRS  (SHRI
BEDABRATA BARUA); (a) At  the 
instance of the Department of Com
pany Affairs, the Central Bureau of 
Investigation took up  investigation 
into the affairs of the following com
panies:—

1. Ouchterlony  Valley  Estate
(1938) Limited.

2. Lodna  Colliery  Company
(1920) Limited.

3. Indian Metallurgical Industries
Limited.

4. Britannia Engineering  Com
pany Limited.

5 Panipat Woollen and  General
Mills Limited,

6 Globe Motors Limited.

7 New  Standard  Engineering
Company Limited.

8. Bharat Jute Mills Limited

9. National Company Limited

10 Andhra Prabha Private Limit
ed.

11. Sardesai  Brothers  Limited
Sarindage  (P)  Limited.
Speciality Formulation Limit
ed

12. P. Natesan and Company Limit
ed.

(b) and (c).

1. Ouchterlony  Vally  Estate  (1939) 
Limited.

As on 9th October, 1973, stay orders 
passed by the Calcutta High  Court
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restraining C.B.I. from filing charge 
sheet were in force.

2. Lodna Colliery Company  (1929) 
Limited.

Investigation is in progress.

3. Indian  Metallurgical  Industries 
Limited.

Charge sheet under section 409 IPC 
was filed by C.B.I. in the Court  on 
25th January, 1972, against Shri B, K. 
Bedi. The case is pending trial in the 
Court.

4. Britannia Engineering  Company 
Limited.

Several writ petitions  have been 
filed in the Calcutta High Court chal
lenging investigation  by the C.B.I. 
Cases are pending.

5. Fanipat Wolien and General Mills 
Limited.

Charge sheets have been filed under 
sections 12 OB r.w. 409 IPC Section 
409 IPC and 477A IPC.

6. Globe Motors Limited.

Investigation is in progress.

7. New Standard Engtnering  Com
pany Limited.

Investigation is in progress.

8. Bharat Jute Mills Limited.

Investigation is in progress.  Two 
interim reports dealing with violations 
of Companies Act have been received 
and necessary action is being taken.

9. National Company Limited.

C.B.I. has not completed investiga
tion due to filing of writ petitions in 
the Calcutta High Court. Two writ 
petitions are still  pending in  the 
Calcutta High Court and, in regard to 
the 3rd petition, an appeal has been 
Hied before the Supreme Court.

10. Andhra Prabha Private Limited.

C.B.I. filed charge sheet on  21st 
May, 1973, under various sections  of
I.P.C.

11. Sardeaai Brothers Limited Sarind- 
age Private Limited.  Speciality 
Formulation Limited.

C.B.I. has completed investigation. 
As on August, 1973. the C.B.I.  was 
awaiting the consent under  section 
196A(2) Cr. P.C. of the State Govern
ment of Maharashtra before putting 

the matter in the Court.

12. P. Natesan and Company Limited.

CB.I. filed charge sheet on  24th 
March, 1972, under sections 12 OB r w. 
409 IPC. The accused have been ac
quitted on 30th April, 1973 by Addi
tional Sessions Judge. The question of 
filing an appeal is under consideration.

Increase in Crimes on Railways

2347. SHRI SAMAR GUHA:  Will
the Minister of RAILWAYS be pleas
ed to state:

(a) whether recently assaults and 
murders of railway passengers  have 
increased;

(b) if so, facts thereabout; and

(c) the steps taken by Government 
to ensure safety of the railway pas
sengers?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD SHAFI QURESHI): (a)  Yes, 
there has been a slight increase  in 
the incidence of assaults and murders 
on railway passengers.

(h) 99 casps of assault and 23 cases 
of murder of railway passengers were 
reported during the period JanUary- 
June, 1974 as against 91 cases  of 
assault and 20 cases of murder dur
ing the period January—June, 1873.
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(c)  Security of the person and pro
perty of the passengers is the respon
sibility of the State  Governments, 
which they discharge through  the 
Agency of the Government  Railway 
Police.  Government Railway  Police 
discharges this duty by escorting im
portant  passenger trains at  night 
particularly in vulnerable  sections, 
regular b«at patrolling at station plat
form*/wafting halls, keeping surveil
lance over criminals and known bad 
characters, and taking legal  action 
against criminals.

Conversion ol Matanad-Secunderabad 
line into broad gauge

2348. SHRI JAGADIS1T BHATTA- 
CHARYYA:  Will the  Minister of
RAILWAYS be pleased to state:

(a) whether the Railways Have de
cided to convert the metre gauge line 
from Manmad to Secunderabad into 
broad gauge; and

(b) if so, the time by which  the 
work can be taken up?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD SHAF1 QURESHI): (a) and 
<b). The conversion  of the metre 
gauge section from Manmad to Purli 
Vaijnath to Broad Gauge has been in
cluded in the budget.  A survey for 
this conversion is in progress  Fur
ther action will be taken after  the 
survey reports are received and ex
amined.

84

*amg to be electrified daring the Fifth 
Plan period; and

{b) if so, tĥ salient featurejrthere-
of?

Purli Vaijnath  and Secunderbad 
are  already connected by  Broad 
gauge. As and when this conversion 
between Manmad and Purli Vaijnath 
is completed a shorter broad  gauge 
line from Manmad to Secunderabad 
will be established

Electrification of Kharagpur-Adra 
Railway Line (Sooth Eastern 

Railway)

2349.  SHRI JAGADISH BHATTA- 
CHARYYA:  Will  the  Minister of

RAILWAYS be pleased to state:
(a)  whether the  Kharagpur-Adra 

line of the South Eastern Railway is

MDnSTES IN THE 
“ALWAYS  {SHRI 

MOHD. SHAFI QURESHI): (#) Na

(b) Does not arise.

Black-marketing of ticket* „ear New 
Delhi Railway station

2350 SHRI VAYALAR RAVI- Will 
the Minister of RAILWAYS be pleas
ed to state:

(a/ whether Government are aware 
of the increased activities of  anti
social elements near the New  Ddhi 
Railway Station reservation  counter 
who are engaged in blackmarketing 
of Railway tickets and  threatening 
and intimidation of passengers  who 
want to reserve tickets; and

(b> if so, the steps taken by Gov
ernment against them?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD SHAFI QURESHI)' (a) and
fb) Some anti-social elements do re
serve  accommodation  in  fictitious 
names to resell it later at a premium.
No case of threats and intimidation of 
passengers  has. however,  come to 
notice

A statement showing steps taken to 
check resale of the tickets by  un
authorised persona and various other 
malpractices an reservation is attach
ed

STATEMENT

With a view to checking the various 
malpractices in reservations, the fol
lowing steps have been taken:

1. The Indian Railways Act was 
amended in the year 1964 to 
deal with cases of transfer of 
tickets on which reservations 
have been made. Such trans-

i
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fers are now illegal and per
sons travelling  on such re
servations can be prosectited 
under the Act.

2. The number of berths  that
could  be reserved  by one 
party is limited to four and 
for a family to six.  Only in 
genuine  cases of  bonafide 
parties like scouts, etc..  can 
a relaxation be given to the 
existing limit by the  local 
Railway authorities.

3. Public co-operation is  soi$ht
through  the press,  notice 
boards at stations and  an
nouncement  through  the 
public address system to the 
effect  that the  passengers 
should purchase the  tickets 
only through booking  coun
ters  and not through  un
authorised sources. Additional 
counters are being opened to 
render quick service.

4. Supervision has been tightened
up at booking and reservation 
offices and at certain impor
tant stations and a task force 
consisting of R.P.F.,  G.R.P 
and Railway  Officials exer
cises checks Just before  the 
opening of reservation offices 
to prevent the activities  of 
anti-social elements who cor
ner reservations and self at a 
premium.

5. Raids are organised to ensure
that no unauthorised passen
gers are  carried.  Surprise 
vigilance checks are also made 
to detect irregularities  com
mitted by TTEs in the allot
ment of berths in trains.

6'. Since the problem is basically 
due to the available accom
modation being less than the 
demand, special trains are run 
during the rush season  and 
trains augmented  wherever 
neceisary.

7. A committee of Members  of 
Parliament has been appoint

ed to look into the  problems 
arising out of the  existing 
rules and procedures pertain
ing to the sale of tickets and 
reservation of  train accom
modation.  One of the terms 
of reference of the Committee 
is to identify the nature  of 
malpractices and  irregulari
ties committed  by outsiders 
including unrecognised Travel 
Agencies  ih securing  un
authorised reservations and to 
suggest measures to stop the 
same. The final report of the 
Committee is awaited

Specially prepared Ayurvedic Oil to 
save petrol

2352. SHRI VASANT SATHE: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether Government have seen 
press reports that Ayurvedic Oil pre
pared by an  Ayurvedacharya  of 
Kolhapur when mixed with  Petrol, 
can save petrol consumption by  20 
per cent; and

(b) if so, the reaction of Govern
ment thereto?

THE MINISTER OF STATE  IN 
THE MINISTRY OF  PETROLEUM 
AND CHEMICALS  (SHRI SHAH
NAWAZ KHAN)* (a) The aaM report 
has appeared in the Times of India 
issue of 16th July, 1974.

(b)  Indian Institute of Petroleum 
has been advised to study and  give 
thoir opinion on the technical feasi
bility o? reducing the consumption of 
petrol in this manner.

Free land and sleeper otter of Kerala 
Government for Ernakulam and 
Rayamkulam Railway Line

2353. SHRI VAYALAR RAVI: Will 
tbp Minister of RAILWAYS be pleas
ed to state:

(a)  whether the Government  of 
Kerala has taken a decision to supply
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free land and railway sleepers for the 
construction of a railway line between 
Ernakulam  and  Kayamkulam  via 
Aileppey; and

(b)  if so, what decision the Central 
‘Government have taken to fulfil the 
aspirations of the people and Govern
ment of that State regarding the con
struction of this railway line?

THE DEPUTY MINISTER IN THE 
MINISTRY OP RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI) (a)  and 
‘(b). A proposal has  been received 
from the Government of the State of 
Kerala only a week back  offering 
government land along the line  and 
sleepers required for the construction 
of the line from Ernakulam to Ailep
pey free of cost. The proposal  is 
under examination.

Delivery System of Indane Gas 
Cylinders

2354 SHRI BANAMALI 
PATNAIK;

SHRI DHAN SHAH 
PRADHAN:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether attention of Govern- 
ment has been  drawn to the inade
quate delivery system of gas cylinders 
of Indane Gas through dealers;

(b) whether any check is maintain
ed on the proper  delivery of  gas 
cylinders during the period of shorta
ges; and

(c) whether the desirability of tak
ing over the distribution by Indian 
Oil Corporation itself,  especially in 
big cities has been considered and if 
so, with what Tesults?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN): (a) and (b). Complaints are 
received at times, particularly, daring 
the period of Shortages, about aeiays

in supply of refills and other malprac
tices in delivery  of  gas  cylinders 
through dealers. Such complaints are 
looked into by the IOC and action is 
taken to streamline the system for 
proper delivery of gas cylinders as far 
as possible.

(c)  After careful consideration, IOC 
has formulated the  policy of selling 
Indane Gas. filled in cylinders, through 
distributorship  organisation,  while 
bulk LPG sales for industrial appli
cations are handled  directly by the 
Corporation. No change  is contem
plated in this policy.

Bangladesh Official, Training In Rail
way Training Centres in India

2355  SHRI  NAWAL  K1SHORE 
SHARMA: Will the Minister of RAIL
WAYS be pleased to state;

(a) whether some Bangladesh Rail
way officials had been imparted train
ing at Railway Training Centres  in 
India;

(b) if so, the number of such foreign 
employees and the Centre at which 
they were  given  training  and the 
salient features of the expenditure on 
their training;

(c) whether some more personnel 
are expected from other countries to 
receive training; and

(d) if so, the salient features there* 
of?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF RAILWAYS  (SHRI 
MOHD SHAFI QURESHI). (a) Yes.

(b)  The number  of trainees from 
Bangladesh so far is 58 and training 
was imparted to them in the Railway 
Satff College, Baroda, Indian Ra>lwav» 
Institute of Advanced Track Techno
logy, Poona and the Indian “flailways 
Institute of Mechanical and Electrical 
Engineering,  Jamalpur,  within  the 
available training capacity of these 
institutes. As no  exclusive  courses 
were organised for this purpose, ex
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cept m one case, figures of detailed ex
penditure are not available. However, 
each trainee was paid a maintenance 
allowance of Rs. 600 per month during 
the training period except in the case 
of a trainees to  whom  the .’mainte
nance allowance was paid by the Cana
dian Government at whose request 
their training was arranged.

(c) Yes.

(d) The Indian Railways have been 
providing  institutional  and  ‘on the 
field’ training in rail operation to rail
way officials of foreign countries. The 
institutional training is imparted in the 
Railway Staff College, Baroda, the In
dian Railways Institute  of Advanced 
Track Technology, Poona, the Indian 
Railways Institute of Signal Engineer
ing and Telecommunications, Secun
derabad, the Indian Railways Institute 
of Mechanical and Electrical Engineer
ing, Jamalpur and in the zonal train
ing schools. ‘On the field' training is 
given on the Railway  establishments 
according to training requirements.

The training is generally  arranged 
under the Special Commonwealth Afri
can Assistance Plan and the Colombo 
Plan. Under these plans the cost of 
international travel and  maintenance 
of the trainees is borne by the Minis
try of Finance while the Indian Rail
ways provide training  free of cost. 
Foreign nationals not  covered under 
these plans are also accepted for train
ing, free of cost, provided their spon
soring countries bear the cost of travel 
and maintenance.

Cancellation of Long Distance Trains

2356. SHRI NAWAL KISHORE 
SHARMA: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether Government have sus
pended the running of some of the 
important long distance trains in the 

country;

(b) if so, their particulars and the 
reasons therefor; and

(c)  the steps being taken to cope 
up with the rush of passengers as a 
result of suspension of these trains?

THE DEPUTY MINISTER IN rtHE 
MINISTRY OF  RAILWAYS  {SHRI 
MOHD. SHAFI QURESHI);  (a) and
(b)  Some of the important long dis
tance mail/express trains had to be 
suspended due to the  Railwaymen’s 
strike m May, 1974. By and large all 
these trains have since been restored 
except 115/116  Bombay-Lucknow Bi
weekly Janata Express, which is also 
likely to be restored shortly.

(c) Does not arise.

Rail Link  between Mysore and 
Chamarajanagar in Mysore Division 

(Southern Railway)
2357.  SHRI S- M. SIDDAYYA: Will 
the Minister of RAILWAYS be pleas
ed to state:

(a) whether the railway track bet
ween Mysore and Chamarajanagar in 
Mysore Division,  Southern  Railway 
has been replaced by 60 lbs. rails;

(b) if so, when;

(c) whether the speed of the trains 
between Nanjangud and Chamaraja
nagar has been improved thereafter; 
and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI): (a) Yes

(b) Replacement has been ?omplet- 
ed in March, 1974.

(c) and (d). It is proposed to in
crease the speed to 65 kmph from the 
present 40 kmph  after conducting 

speed trials.

Allotment of Fertiliser Distributor
ships to Unemployed Graduates

2359.  SHRI  SHYAM  SUNDER 
MOHAPATRA: Will the Minister of 
PETROLEUM AND CHEMICALS be1 
pleased to state whether any priority
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is given for dealership of fertilisers for 
unemployed  graduates,  particularly 
for graduates in agriculture?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN); The required information is 
being collected and will be laid on the 
Table of the House.

Loss suffered due to Ticketles* 
Travelling in Trains during

1973-74

2360.  SHRI SHYAM SUNDER MO- 
HAPATRA: Will  Minister  of
RAILWAYS be pleased to state:

(a) the loss suffered due to ticket- 
less travelling in Railway trains dur
ing 1973-74; and

(b) whether there is any scheme to 
involve public in measures to check 
ticketless travel by giving free rail
way passes to volunteers for checks 
.in Railways?

1HE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI): (a) Esti
mates of the loss of revenue on account 
of ticketless travel on the Indian Rail
ways are not made from year to year 
and. as such, separate figure Cor the 
year 1973-74 is not available. On the 
basis of sample checks conducted on 
all Indian Railways  during 1067-68. 
the loss was estimated  to be of the 
order of Rs. 20 to 25 crorcis per annum. 
Subsequent checks have revealed that 
incidence of ticketless travel has come 
down noticeably. Another sample sur
vey to assess the extent of ticketless 
travel on the Indian Railways is on 
hand.

(b)  Scheme to involve the public in 
measures to check  ticketless t:avel 
are already in vogue. For  example, 
volunteers from Voluntary Social Ser
vice Organisations of repute are often 
associated in the surprsie checks con
ducted by the Railways  and such 
volunteers are given free Second Class

(old Third Class) passes between the 
stations serving their place of resi
dence and the station near the proposed 
site of surprise check.  Boy Scouts, 
students and village elders in the area 
are  also  occasionally  associated in 
local checks on ticketless travel con
ducted by the Railways. Members of 
the Railway Users’ Consultative Com
mittees have also powers to call upon 
railway checking staff to conduct speci
fic checks.

Effect of Price Control on Drug Units

2361.  SHRI VASANT SATHE: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether Government have car
ried out a comparative study of the 
effect of price control on small scale 
sector units, medium and large sector 
units and units in foreign collabora
tion sector in the drug industry;

(b) whether the package deal for a 
number of items has adversely affect
ed the small sector units; and

(c) if so, the measures taken/pro
posed to help small scale units to 
come up in their production program
mes and to protest them from the big 
units?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN): (a) No such study has been 
made. However, the latest study made 
in respect of 18 foreign companies fend 
5 other companies revealed that the 
pre-tax profitability on  turn-over of 
formulations declined from 14.72 per 
cent in 1969/69-70 to 7.54 per cent in 
1972/72-73 for foreign companies and 
from 14.72 per cent to 7.00 per cent 
fother companies.

(b)  No Sir. The prices of formula
tions produced by the small scale sec
tor were fixed in 1970 under the Drugs 
(Prices  Control)  Order,  1970 after 
taking into account the prices of com
parative products  produced by the 
firms in the organised sector and other 
firms in the small scale sector.
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(c)  The following concessions are 
available to small scale drug manu
facturing units.

(i) All drug manufacturing units 
with an annual turn-over not 
exceeding Es.  SO lakhs have 
been  exempted  from para
graphs 9,  10 and 13 of the 
Drugs (Prices Control) Order, 
1970 relating to obtaining ap
proval of Government for the 
revision/fixation of prices of 
formulations.

<ii) Units having turn-over not ex
ceeding Rs one crore are alio 
cated canalised raw materials 
on the basis of best of past 
two years’ consumption plus 
30 per cent towards growth

<in) Units having turn-over of Rs 
one crore or above are allocat
ed canalised raw material on 
the basis of best of past two 
} ears’ consumption  nlus 15 
per cent towards growth

Shortage of Raw Materia! for Small 
Drag Units

2362 SHRI VASANT SATHE:

SHRI DHAMANKAR:

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether the small sector units 
in the Drugs industry are facing acute 
problem in regard to availability of 
raw  material,  particularly that  of 
pooled and canalised items;

(b) if so,  what  steps have been 
taken to ensure regular and sufficient 
supply of raw materials to small scale 
units in the drug industry and the 
broad outlines thereof;

(c) whether Government have re
ceived a number of complaints from 
the small scale units regarding undue 
delay and harassment from the orga
nisations like STC and IDPL in the

matter of supply of raw material to 
the small-scale units; and

(d)  if so, the action taken in the 
matter?

THE MINISTER OF STATE IN 1 HE 
MINISTRY OF PETROLEUM AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN): (a) and (b). Due to the re
cent petroleum crisis, not only did the 
prices of drugs in the world market 
increase, but availability  of some of 
them also became difficult. Even so, out 
of 36 drugs and drug intermediates im
ported by STC and distributed bv SfC 
or TDPL, full quantity  according to 
entitlements for 1973-74 has been nnde 
available to the various drug manufac
turing units except in case of Vitamin 
B6, Phenobarbitone Tetracycline Hcl 
and  Sulphaguanidme  For  V*?4-75. 
STC have  made  arrangements  lor 
ahtaimng adequate  supplies  of  aU 
drugs except  Vitamin-B6, SulpSaga- 
amdine and  Phenobarbitone  As re
gard* entitlements  for  1974-75. ate 
quate releases have been made of some 
of the drugs and m other ca<eswhile 
some supplies have been rKC>vê “ d 
releases  m  the  remaining  other 
eases including, Pheaobarb.ton* and 
Sulphaguanidme -supplies are expire 

shortly, so that shortage is  o(
be relieved soon  Even in case of 
Vitamin B6. some supolieshavebM 
arranged though  a  considerable sac 
remains to be covered for which efforts 

are continuing

(c)  and (d) The industry brings to 
notice of Government  from time t 
time the position regarding availabili
ty of various bulk drugs and drug in
termediates  These are discussed at 
periodical meetings held with the re
presentatives of the industry and suit
able steps are taken in each case Tne
position regarding arrangements for

import and for releases to the irug 
manufacturing units is also discussed 
at STC’s Import Advisory Committee 
meetings which are usually held every 
quarter.
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Prodoction at Htedwteii AntfeMfc*, 
Pttapri

2363.  SHEI VASANT SATHE: Will 
the Minister of PETROLEUM  AND 
CHEMICALS be pleased to state:

(a)  whether production programme 
in Hindustan Antibiotics, Prmpri, has 
been adversely affected as a result of 
labour unrest in the  unit and the 
company is likely to incur a loss of 
over Rs. 1.50 crores during 1973-74, 
resulting in  financial crisis for the 
unit; and

(to) if so, the facts of the matter 

and the action  taken/proposed  by 
Government  to  restore  industrial 
peace in the unit and to help norma
lisation of the production?

THE MINISTER OP STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN)- (a) and (b). Production of 
various items at Hindustan Antibiotics 
Limited, Pimpri, during 1971-72, 1972- 
73 and 1973-74 was as under:—

1971-72 1972-73 1973-74 

Penicillin MMU 66 32 81.87 75.54
Streptomycin Kgs 61474 72350 63972
Hamycin (Kgs) 13.00 6.747 7.28

Viallmg (Lakhs) 520.3x 500.23 522.95

The production programme has not 
been affected by any labour unrest 
during 1973-74.

The anticipated loss of about Rs. 1.70 
crores during 1973-74 to the company 
was mainly due to sharp increase m 
the prices of raw materials. With the 
introduction of a new strain for the 
manufacture  of  streptomycin,  it is 
hoped that the financial position of 
the company will improve.

Ftens for Garbing  Consumption at 
Petroleum Products

2364. SHRI  DHAMANKAR:  Will
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state:

(a) whether any contingency plans 
for curbing consumption of various 
petroleum  products, imposing  fur
ther restrictions on consumption  of 
High Speed Diesel  and Light Diesel 
Oil  furnace oil  and kerosene  and 
finding alternative  source of energy 
are being contemplated and whether 
the restrictions would equally apply 
to Railway and Defence:

(b) whether any time targeted na
tional energy policy is proposed  to 
be framed and switch over from oil 
to other  forms of energy is to  be 
made compulsory in certain cases;

(c) whether  special inducements 
and incentives  are to be offered to 
those going in for alternative source 
of energy; an<j

(d) whether  foreign  exchange 
allocations for the  import of crude 
are likely to be slashed to  bring 
down the import bill for crude and 
petroleum  products and if so,  to 
what extent?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM  AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN)  (a) and (b)  Government is 
actively trying to reduce the consump
tion of petroleum products. If felt 
necessary, curbs on the consumption 
of petroleum products being used by 
Railways and Defence would also be 
applied to the extent possible with
out affecting the operational efficiency 
or  defence  preparedness. Planning 
Commission and the National Com
mittee on Science and Technology are 
seized of the nroblem of oil crisis and 
the need to develop alternative sour
ces of energy. The Fuel Policy Com
mittee annotated by Government has 
gone into all aspects of a national en-
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ergy policy. The Standing Committee 
cm Furnace Oil under DGT3> is pre
paring  a  programme for phased 
switch over from oil to coal by such 
industries as, on technological consi
derations, can do so. No new licences 
are to he issued to industries requir
ing oil unless it is considered neces
sary on technological considerations.

(c) Government has  already  an
nounced a scheme  of  incentives by 
allowing development rebate in res
pect of  coal  fired  boilers or any 
machinery or plant for converting oil 
fired boilers to coal fired boilers when 
installed before June 1, 1975. Pricing 
of petroleum products is also such as 
would encourage the use of cheeper al
ternative sources of energy.

(d) Because of the steep increase 
in the price of crude  oil and other 
petroleum products, their imports have 
to be restricted. Against an import of 
about 14.07 million tonnes of crude oil 
and 3.61 million  tonnes of products 
during  1973-74,  provision has been 
made for import of about 13 million 
tonnes of crude and 3 million tonnes 
of products during the current finan
cial year.

Issue of  Licences to  Pfisers  and 
Hoechests for Manufacture of Doxi- 

cycline and Analgin

2365. SHBI DHAMANKAR:  Will
the Minister of  PETROLEUM  AND 
CHEMICALS be pleased to state:

(a) whether Pfizers and Hoechests 
Companies have sought licences  for 
manufacture  of  Doxicycline  and 
Analgin along with IDPL and  other 
units;

(b) whether the Indian units  and 
IDPL have taken objection to giving 
these licences to the foreign domi
nated units; and

(c) if so, the reaction of Govern
ment in regard to the matter and the 
factual position regarding issue  of 
licence for manufacture of Doxicyc
line and Analgin?

THE MINISTER OF STATE IN THE 
MINISTRY OP PETROLEUM AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN): (a) Yes, Sir.

(b) IDMA have objected to grant of 
licence to Pfizers for Doxycycline. IDPL 
have objected to grant of licence to 
Hoechest for Analgin,  ,

(c) No industrial licences have been 
granted to M/s. Pfizers for Doxycycline 
and to Hoechest for Analgin.  Their 
respective applications are at various 
stages of processing.

Oil Exploration in KachchAUvu  Is
land by Sri Unla

2366. SHRI R. V. SWAMINATHAN: 
Will the Minister of  PETROLEUM 
AND CHEMICALS be pleased to state:

(a) whether Sri Lanka has found 
oil in  the area  near  Kachchativu 
recently;

(b) whether that area comes under 
the territorial waters of India;

(c) if so, whether Government are 
considering to explore oil near the 
area which is under control of India; 
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY  OF PETROLEUM AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN): (a) Government  have  no 
information on reported oil find near 
Kachchativu.

(b) Does not arise.

(c) In the Indian part of the Palk 
Straits reconnaissance seismic t.urvejs 
were  carried  out m 1966 by ONGC 
using a Soviet sesmic ship. Measures 
to explore this part of Palk Straits 
for oil and gas are under consider
ation.

(d) Does not arise.

1619 LS—5
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Reconmeadatoft of MNptooy TrSMal
M  OmkM M ow

2367 SHRI  JYOTIRMOY  BOSU: 
Will the  Minister  of  RAILWAYS 
%e pleased to state:

(a) total  strength of casual  la
bourers in the railways;

(b) the  recommendation* of  the 
Miabhoy Tribunal  regarding casual 
labour made m 1972, and

(c) what stops if arty, hav* been 
or «r« bttftfc taken to flvt effect to

mit m  tiahi J i AIM ̂ , at ngse recommenoaruonsT

THE DEPUTY MINISTER IN THE 
MINISTRY OT RAILWAYS  (SHRI 
MOHD SHAFI QURESHI)  (a) i 17 
lakhs as on 31-3-1973.

»

(b) 
ched 

STATEMENT

and (c)  A statement is atta-

Action takenMain recommendations made b\ the Miabhoy Tribunal
m 1972

(i) If local rates are not or cannot be ascertained for 
a period df mere than 11 years, casual jabour may be 
paid at the rate of i/30th of the minimum of the scale 
plus Dearness Allowance

(u) In the case of casual labour engaged on non-project 
works, the period of maximum servin. for earning 
temporary status be reduced trom the existing stx 
months to 4 months

(ui) Labour governed by Minimum Wages Act may be 
paid at

(a) Local rates, or

(b) 1/30 of the minimum of scale of pav plus Dearness 
Allowance if (a*) is not available, and

(c) if either (a) or fb) is less than the rate under the
Minimum Wages Act then rates fixed b> the 
Minimum Wages Authority

(iv) Project casual labour will also be paid the scale rate if  Orders were issued on 13-6-74 
the same happens to be higher than the local rate if  ̂and are in the proass of
they are employed for a cont inuous period of six months I  Implementation
m die same type of work. J

These recommendations have 
been generally impletnc ntcd 
by Railways

Alternate Employment to  Railway
man engaged on Kangra Valley 

Railway

2368 PROF  NARAIN  CHAND 
PARASHAR  Will  the  Mimst-r of 
RAILWAYS be p eased to state

(a) the number of Railwayman who 
have been affected by the closure of 
Kangra Valley Railway line  beyond 
Jswanwala Shehr,

(b) whether they have been  pro
vided any alternative employment,

(c) if so, whether they would be 
absorbed in their original posts after 
the restoration of the said line, and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF RAILWAYS  (SHRI 
MOHD SHAH QURESHI)  (a) 295

(b) Yea

(c) and (d)  The question of ab
sorbing them in their original posts 
will be considered when the line  is 
restored, taking into account the cir
cumstances and the needs of the in
dividual employees as far as possible.



*oi Written Answers  SRAVAfcA 22, 1896 (SAKA)  Written Answers  JO*

*einsUten*eat  ol  certain  suspended 

OOmi «f P.CI.

2369.  PROF.  NARAIN  CHAND 
PARASHAR: Will the Minister of PET
ROLEUM AND CHEMICAL be pleased 
'to state:

(a) Whether  the  officers of  the 
TT.C.I. who "Were Involved in violation 
of the Essential Commodities  Act 
and who were cither suspended  or 
sent on  long leave  have been  re
instated in their original posts;

(b) if so, the circumstances under 
which this has been done; and

Tc) the names of the officers con
cerned?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN): (a) to (c). Some of the offi
cers of the FCI who were allegedly 
involved in certain marketing transac
tions of Trombay last year were ad
vised to  proceed on leave pending 
•enquiry into these transactions.  The 
names of the officers concerned  are 
given below:—

1. Dr. S. K. Mukherjee. Director
(Production)

2. Shri Duleep  Singh,  General
Manager

3. Shri V. Chandrasekharan, Mar
keting Manager.

■None of these officers was placed un
der suspension in regard to this mat
ter. The officers haye since rejoined 
duty.

Change in Product-Mix for Nitrogen, 
Phosphate, Urea and other products

2370.  SHRI P. GANGADEB.  Will 
the Minister of PETROLEUM  AND 
CHEMICALS be pleased to state.

(a)  whether Government propose to 
snake any change in the product-mix

So that production of Nitrogen, Phos
phates, Urea and other products are do 
balanced that they could  cover  a 
part of the fertilizer gaps;

(b) whether  any steps have been 
Ukten in this regard; and

(c) if so, the broad outlines thereof?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN): (a) to (c). No such proposal 
is presently under consideration. Also, 
any variation in the product-mix  of 
particular units would not add to the 
total availablity of the plant nutrients 
in the country.

Visit of  Soviet  Expert  Team  for
increasê Oil Exploration in India

2371. SHRI VAYALAR  RAVI: Will 
the Minister of PETROLEUM AND 
CHEMICALS be pleased to state;

(a) whether  any  Soviet  expert 
team is due to visit India in the near 
future to explore the possibility  of 
increased oil exploration in India;

(b) whether  the  Government  of 
Kerala has suggested that this team 
should visit  Kerala to study  the 
possibility of oil exploration in  the 
offshore of that State: and

(c) if so, the reaction of the Cen
tral Government to this suggestion?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN): (a) No, Sir.

(b) and (c). Do not arise.

Scheme  of  Indo-Banna Petroleum 
Company to set op a Chemical Deter

gent Plant at Mathara

2372. SHRI RAGHUNANDAN LAI, 
BHATIA: Will the Minister of PET- 
ROLUM AND CHEMICALS be pleased 
to state:

(a)  whether Indo-Burma Petroleum 
Company has any schemes to set up
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a  chemical detergent  plant  at
Mathura;

(b) if so, whether the project  re
port has been completed; and

(c) if  so, the  salient  ieaturea 
thereof?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PETROLEUM AND 
CHEMICALS  (SHRI  SHAHNAWAZ 
KHAN): (a) to (e) M/s Indo-Burma 
Petroleum  Company  Ltd., Bombay 
have been issued a letter of intent for 
the establishment of a synthetic deter
gent unit but have not yet  finalised 
the location. No project  report  has 
been submitted by the party.

The details of the scheme as in the 
application are given below:—

1. Capacity  .  . 10,000 tonnes per
annum

2. Cost of the project . Rs n8 lakhs

3. No imported equipment required.

4 Value of indigenous 
equipment  . Rs. 67 22 lakhs

5. Requirement of im- Rs. 30*00 lakhs per 
ported raw material  annum  till it be

comes indigenously 
available from IPCL

Salt piled up in Rajasthan due to 
non-availability of Wagons

2373 SHRI JAGANNATH MISHRA 
Will the Minister of RAILWAYS be 
pleased to state

(a) whether huge stocks of salt 
have piled up in Rajasthan  because 
of the non-availability of wagons for 
transportation of salt to other places 
m the country; and

(b) if so,  what steps have  been 
taken by Government to place ade
quate  number of  wagons at  the 
disposal of the authorities concerned 
for transportation of salt?

THE DEPUTY MINISTER IN TMfc 
MINISTRY OF RAILWAYS  (SHRI 
MOHD SHAFI QURESHI): (a) No.

(b) Does not arise.

Railway Employee* in Gujarat to bt 
released from lail

2374. SHRI P. M. MEHTA Will the 
Minister of RAILWAYS be pleased to 
state

(a) whether 700 employees of the 
Railways m Gujarat  State are still 
to be released from jail;

(b) if so, tihe main reasons for de
lay m taking the decision; and

(c) the nature of charges  against 
them and when their cases are likely 
to be decided?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  RAILWAYS  (SHRI 
MOHD SHAFI QURESHI)  (a) No

(b) and (c) Does not aris>e

Railway link for new areas in Gujarat
during First Year of fifth Plan

2375 SHRI P M MEHTA Will the 
Minister ot RAILWAYS be pleased to 
state

(a) what is the allotment made to 
the State of Gujarat during the Fiftb 
Five Year Plan for the development 
of new areas which have not been 
connected with rail;

(b) whether any survey was vow- 
ducted by the State Government  in 
this regard and a proposal was for1- 
warded to the Union Government:

(c) the salient features of the new 
areas where rail lines will be set up; 
and
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(d)  how  many  areas have  been 
undertaken during the First year of 
the Filth five Year Plan?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF RAILWAYS  (SHRI 
MOHD.  SHAFI  QURESHI):  (a)
Allotment of funds lor new lines is 
not made on State-wise basis, but on 
considerations of over-all  national 
interests.  New lines to be taken in 
the country  as  a whole during th» 
Fifth Plan, have not yet been finalised. 
It is therefore, difficult to indicate the 
outlay to be provided in  the  Fifth 
Five  Year  Plan  for  new lines in 
Gujarat An amount of Rs. 1.43 crores 
has however, been provided tor com- 
leting the work on Sabarmati-Gandhi- 
nagar B. G. line sanctioned in  the 
Fourth Five Year Plan.

(c)  and (d). Along with the  study 
construction  of  a  new  line from 
Bhavnagar to Tarapore.

(c)  and (d). Along with the study 
conducted by the State Government, 
a traffic survey was carried out by the 
Railway for a new BG. line between 
Bhavnagar and Tarapore in 1968 which 
revealed that the line would be finan
cially unremutoerative. An engmeer- 
ing-cum-traffic  survey  has  been 
sanctioned in 1974-75 for the  Bhav- 
nagar-Tarapore B.G. line for updating 
the previous survey and obtaining a 
"better appreciation of  this  project. 
The survey work is in progress. The 
survey  for  new  line  in  Nadiad- 
Kapadvanj-Modasa  area  is  also in 
progress.  The  decision  regarding 
construction of the lines will be taken 
after the reports are  examined  and 
*the availability of funds.

<5 as Dealers opposing proposed Decen
tralisation of Distribution System

*2376. SHRI M. M. JOSEPH: 

Will the Minister of PETROLEUM 
AND CHEMICALS be pleased to state:

(*) whether the cooking gas dealers 
tave  opposed the proposal  of  the

Petroleum Ministry to decentralise 
gas distribution  by  the India* Oil 
Company in the Capital;

(b) whether under the new proposal 
dealership will be given to small tra
ders and individuals with a preference 
to war widows, ex-servicemen  and 
unemployed engineers;

(c) whether Government are aware 
that small traders have little facilities 
for storage, installation and transpor
tation. and

(d) if  so,  whether  Government 
propose  to  continue  the  present 
system?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS  (SHRI SHAHNAWAZ 
KHAN):  (a) There has been some 
resistance to the proposal of reducing 
the trading areas of big Indane Dis
tributors in Delhi.

(b) With the reduction in trading
areas of distributors, it is proposed to 
upgrade some of the Sub-Distributors 
of these  big  Distributors to Des- 
tributor  level,  and  to  create
a  few  new  dealerships.  The 
general policy of IOC to give their 
new Indane Distributorships to dis
abled defence personnel, widows and 
dependants of those killed or missing 
in action and to  the  members  of
Scheduled  Caste/Scheduled  Tribes 
will be followed in  the award of
these additional dealerships.

(c) and (d). The sub-distributors
have been asked by IOC to provide 
facilities  for  godowns,  showrooms, 
transportation etc., and only such of 
those sub-distributors  who  provide 
these facilities are being upgraded to 
the distributor  level.  New Dealers
have also to provide  minimum  of
such facilities.  Government  do not 
propose to change the present system 
followed by IOC in award  of its 
dealerships/agencies.
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OomJIanies affected by the Ordinance
on Dividend Freeze

2377. SHRI PRIYA RANJAN DAS
MlJNSI:

Will the Minister of LAW. JUSTICE
AND 'COMPANY AFFAIRS be pleased
tostate:

(a) in view of the new Ordinance
how many companies would be affect-
ed by Dividend freeze; and

(b) whether the Department of
Company Affairs was consulted before
the Ordinance was issued?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (,SHRI BEDA-
BRATA BARUA): (a) Section 3 of The
Companies (Temporary Restrictions on
Dividends) Ordinance, 1974 lays down
the categories of companies to which
the Ordinance will apply. The num-
ber of companies coming under the
categories mentioned therein will have
to be determined with reference to the
annual accounts and the share holding
patter-n of the companies. The share-
holding pattern and the annual ac-
counts of the companies for the rele-
vant period are not yet available.
As such, determination of the correct
num bel' of companies affected by the
Ordinance will not be possivle at this
stage. , '.

(b) Yes, Sir.

Response of strike by Officers of
Administration in Railways

2378. SHRI PRIYA RANJAN DAS
MUNSI:

Will the Minister of RAIL WAYS
be pleased to state:

(a) whether any officers of the
administration in Railways have res-
ponded to the strike in any part of
India; and

(b) if so, what action has been
taken against them?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRL
MOHD. SHAFI QURESHI): (a) No
gazetted officer participated in the re-
cent strike.

(b) Does not arise.

Bara!J.>ment of Malayali Passengers:
betll-t\en Ernakulam and Madras b,.

Tamilians

2379. SHRI M. M. JOSEPH:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether Malayali passengers are-
always harassed by the Tamilians
between Ernakulam and Madras Rail-
way stations due to the anti-Malayalis
feelings; and

(b) if GO, what steps Government
propose to take for the safety of
Malayali passengers?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) No.
However. between May 1974 and 5th
August, 1974 there have been three
incidents of quarrel for securing ac-
commodation in railway compartments
between long distance Passengers and
local commuters, particularly students
on the Madras Central-Arkonam Sec-
tion in Up & DOWn Kejrala Expresses.
No reports about occurrence of such
incidents beyond Arkonam have been
received.

(b) Does not arise. However, the
following steps are being taken for the
safety of passengers in this Section:-

(i) The timings of both Up & Down
Kerala Expresses have been revised
from 20th July, 1974 to prevent such
incidents..

(ii ) A special train is run for local
commuters, particularly for students
of Arkonam, to suit their college
timings and to avoid rush in Kerala
Expresses.

One Section of Tamil Nadu Armed
Reserve Police with an Officer and
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fouf cojjjitabJejt Qi Government Rail
way PoJipe gre being depute# to tra
vel daily op tb* Up atm pawn Kerala 
Expresses between  Madras  Central 
and Arkonam.

fteocBd  ̂ opeatef wt Ageaey si 
Leh

2380. SHRI BHAGIRATH 
BHANWAR:

Will  the  Minister of RAILWAYS 
be pleased to state:

(a) whether  Goverwnent have 
considered the demand made tor open
ing an out agency at Leh to enable 
materials for the Stakna Hydel Project 
to reach Leh District ensuring its early 
completion; and

(b) if so, decision taken thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI): (a)  and
(b). The proposal is under examina
tion in consultation with  the  State 
Government of Jammu and Kashmir.

l|CVvi WT lIlGldlffHVf ft ̂   fT 

viipi
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II i Written Answers AVGUST 13, 1974 Written Answers  I12

WfW TO ̂ Iwi WT tpi€T V f̂ST

**rm $r uretftaWfowqere «fr* 

afto *Ff fa*T«r TOT t I fjpfKFT 

fcjtfcww ait  gt Sr

*rwrtt wr % r̂fwrfro fwtwr  ̂

*wr «w fivMt for wfwi % *m 

fans? tex t 1

Appeals by Railway Employees whose
Services were terminated during 

Strike

2383  PROF  MADHU  DANDA- 
VATE Will the  Muutfter of  RAIL
WAYS be pleased to state;

(a/how  many railway employees 

whose services have been terminated 
as a sequel to the railway strike of 
May, 1974 have preferred appeals lor 
their reinstatement, and

(b)  in how many cases, the railway 
authorities have considered the appeals 
sympathetically  and  reinstated  the 
employees’

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD SHAFI QURESHI)- (a)  and
(b)  The figures of the appeals are not 
being maintained  The appeals as and 
when received from the  empolyees 
agamst termination of their  services 
are being considered by the Railway 
Administrations.  Out of a total  of 
16749 staff whose services were ter
minated 6986 have been reinstated on 
appeal so far.

Reports submitted by MRTP 
Commission

2384  PROF  MADHU  DANDA- 
VATE. Will the Minister  of  LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state;

(a)  the number of reports submit
ted by the MRTP Commission  to 
Government so far, and

(b) bow many of these reports have 
been placed before both the houses of 
Parliament ad requited by the men- 
datory provisions and (he MRTP Act?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMRAOT AFFAIRS (SHRI BKDA- 
BRATA BAKU A): {*> and (b). Out of 
32 Reports in respect of notices under 
Sections 21/22723 of the*M.R.T,P. Act, 
submitted by the Commission, 27 were 
laid on the Table of the House along 
with the Central Government’s orders 
thereon

Permission sought by Electronic Enter- 
preneurs to manufacture Medical 

Electronics from M.BXP 
Commission

2385  SHRI JAGANNATH MISHRA: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleas
ed to state:

(a)  the  number  of  Electronic 
Entrepreneurs who have sought per
mission from Monopolies and Restric
tive Trade Practices Commission  to 
manufacture  medical electronics  m 
their expansion programme,

(b) whether  Government > have 
taken any decision thereon, and

(c) if so, salient features thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW, JUSTICE AND 
COMPANY AFFAIRS (SHRI BEDA- 
BRATA BARUA) (a) to (c) Two ap
plications—

(1) one  from M/s Philips India 
Limited under Section 22  of the 
MRTP Act for the manufacture of 
Cardiac Momtoritig equipment and 
accessories thereof, Patient Monitor
ing systems and accessories thereof, 
Ctfrdio &  Physiotherapy  equip
ment & accessories and Respiration 
and  anaesthesiology  equipment;

(li) the otfâ -from M/su. Siemens 
India Limited under iSection 21 of 
the MRTP Act for the manufacture
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oi Cobalt moving Beam radio the
rapy units,

were received on the 34th January 
and the 12th March, 1974 respectively. 
The proposal of M/s.  Philips India 
Limited was referred to the MRTP 
Commission on the 8th April, 1974 for 
further Inquiry and report.  The re
port of the Commission is awaited. 
The proposal of the Siemens India 
Ltd., is being examined.

Raw Material Supplied to M/s. Tatas 
and Hindustan Lever Limited for 

manufacturing Soap

2386. SHRI JAGANNATH MISHRA' 
Will the Minister  of  PETROLEUM 
AND CHEMICALS  be  pleased  to 
state:

(a) the total quantity of raw mate
rial supplied at the subsidised rate to 
Messers Tatas and Hindustan Lever 
Limited for manufacturing toilet soap 
during the years 1972, 1978 and till 
July, 1974; and

(b) whether the material supplied 
to these firms was utilised fully and 
if not, reasons therefor and the action 
taken by Government against  these 
“firms?

THE MINISTER OP STATE IN THE 
MINISTER Y OF PETROLEUM AND 
CHEMICALS  (SHRI SHAHNAWAZ 
KHAN): (a) No raw material for the 
manufacture of soap Is supplied by the 
Government to M/s. Tatas and Hin
dustan Lever Limited  at subsidised 
rates.

✓

(b) Does not arise.

Production of Naphtha at Madras 
Refineries

2387. SHRI JAGANNATH MISHRA: 
Will the Minister of  PETROLEUM 
AND CHEMICALS  be  pleased  to 
state:

(a) whether the production of Naph
tha, particularly at the Madras Re

fineries  has increased  considerably 
during the last one year;

(b) if so, the comparative figures 
for the years 1972 and 1978;

(c) whether Government propose to 
curtail the production of Naphtha and 
increase the production of motor spirit; 
and

(d) if not, the reasons therefor?

THE MINISTER Or STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) and (b). Whereas pro
duction of Naphtha in the Country in
creased by about 7 per cent in 1973 as 
corrpared to 1972,  production  from 
Madra? Refinery was less by abbut 9 
per cent.

(c) No, Sir.

(d) Whereas Motor gasoline is used 
as automotive fuel, Naphtha forms an 
essential raw material for production 
of fertilisers and in' petrochemical in
dustries. With the  progressive  in
crease in naptha demands for these 
industries, it is proposed to continue 
increase in production of naphtha by 
reducing the production and demand 
of Motor gasoline to the extent possi
ble.

Allocation of Kerosene 00 to Orissa

2388 SHRI ANADI CHARAN DAS: 
Will the Minister of  PETROLEUM 
AND CHEMICALS  be  pleased  to 
state:

(a) the allocation of  kerosene oil 
made to Orissa State during the last 
six months, month-wise; and

(b) whether the supply of kerosene 
oil has been made to the State in ac
cordance the allotted quota?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS (SHRI SHAHNAWAZ 
KHAN): (a) and (b). The allocations 
and supplies of kerosene oil to Orissa
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during the last six months have been as follows:
tP&ures  in Mts.)

Month Allocations Supplies

FEBRUARY, 1974 7*063

5*069

APRIL, >974 . . . . 6,12;

MAY, 1974 5,783

JUNE, 1974 4,420

JULY, 1974 . . . . Not yet available

It will be seen from the above that the 
actual supplies have been more than 
the allocations.

Allocation of kerosene oil to Punjab

2389.  SHKI RAGHUNANDAN LAL 
RHATIA:  Will  the  Minister  of
PETROLEUM AND CHEMICALS be 

pleased to state:

(a) the allocation of kerosene oil 
made to Punjab State during the last 
six months, month-wise;

(b) whether the supply of kerosene
oil has been made to the State in ac
cordance with the allotted quota; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND 
CHEMICALS  (SHRI SHAHNAWAZ 
KHAN): (a) to (c). The allocation and 
supplies of kerosene oil  to  Punjab 
during the last six months have been 
as follows:

(Figures  in  mts.)

Month Allocations Supplies

FEBRUARY, 1974 9>779 9,*31

MARCH, 1974 JO,589 7,904

APRIL, 1974 9.076 H.757

MAY, 1974 9.258 11,318

JUNE, 1974 9.97* 9,9̂7

JULY, 1974 cy>8i Nox yen 
available

Shortfalls in the earlier months were 
primarily due to priority given for 
movement of  diesel  oils  required 
urgently in the agricultural sector due 
to the failure of winter rains. It will 
however be seen that these shortfalls 
were made up toy additional supplies 
in other months and the total supplies 
upto June, 1974 have been more than 
the allocation.

Cenvenrijon of  Shahdara-Saharanpur 
Light isilwajr into broad gauge 

line

2390.  SHRI ANADI CHARAN DAS: 
Will the  Minister  of  RAILWAYS 
be pleased to state:

(a) whether  Government  have 
taken any final decision on the con
version of Shahdara-Saharanpur light 
Railway into hroad gauge;

(b) if so, the names of the proposed 
towns which will be connected and 
disconnected with the implementation' 
of the proposal; and

(c) the reasons for  disconnecting 
some of the existing railway stations/ 
towns?

TffE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFI  QURESHI):  (a) to
te), Construction of a new B.G. line 
in the awe served by *he  former 
Shahdara-Saharanpur Light Railway, 
has already been approved.  A final 
location survey for the same is in pro
gress. A final decision: regarding the- 
alignment to be  followed  and the 
towns connected or disconnected wilf
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be takcm alter the survey is completed 

and the survey report thereof is ex

amined from all angles.

Bilaspur Spinning tad W^v  ̂MUXs, 

$n|nr NBli ml 

Rama Engtaetrtag Works

2381. SHRI C. K. CHANDRAFPAN: 

Will the Minister of LAW, JUSTICE 

AND COMPANY AFFAIRS be pleat

ed to state:

(a) whether Bilaspur Spinning and 

Weaving Mills, Hanuman Sugar Mills 

and Rama Engineering works belong 

to the same proprietor;

(b) whether proprietor of Rama En

gineering has converted it into a new 

company called Ramacast;

(c) whether the cases ol these con

cerns, connected with Birlas have been 

leferred to the MJI.T.P. Commission 

tor clearance; and

(d) if so, the salient features there

of? , ,

THE DEPUTY MINISTER IN THE 

MINISTRY OF LAW, JUSTICE AND 

COMPANY AFFAIRS (SHRI BEDA- 

BJWTA BARUA):  (a) The correct

names of the three companies men

tioned in the question would be (i) 

Bilaspur Spinning Mills and  Indus

tries Ltd. (ii) Shree Hanuman Sugar 

and Industries Ltd. and £iii) Rama- 

cast Ltd. [formerly known as Rama 

Engineering  Works  (Motihari) Ltd. 

prior to february 8, 1974}. All the 

three companies are Public Limited 

companies. The Managing Director of 

Shree Hanuman Sugar and Industries 

Ltd. is Shri Shiv Prasad Kopany (sen

of Shri Rameshwar Lall Nopany), 

while the Managing Director of the 

other two companies is Shri Bimal 

Kumar Nopany (?on of Shrf Mohan 

Lai Nopany).

(b) The name of Rama Engineering 

Works (Motihari) Ltd. was changed 

into Ramacast Ltd. with effect from. 

8th February 1974.

(c) and (d). None of the three com

panies is registered under the M.R.T.P 

Act. 1968, either  as single undertak

ings or as interconnected undertakings 

of undertakings belonging to the Biria 

Group. Nor have they made any ap

plication for clearance under Sections 

21, 22 or 23 of the M.RT.P. Act. The 

names of these companies also do not 

appear in the list of Birla companies 

in the reports of the Monopolies In

quiry Commission and the Industrial 

Licensing Policy Inquiry Committee.

Development of Pali-Marwar Station

2392. SHRI M C. DAGA  Will the 
Minister of RAILWAYS be  pleased 

to state.

(a)  whether his attention has been 

UiVited towards the necessity of im

provement and development «xf Pali- 

Marwar Station;

(b> whether on orders from him a 

senior most Railway officer of Jodhpur 

Division, accompanied by a local Mem

ber of Parliament inspected the Station 

and if so, when;

(c) whether a report was prepared 

in this regard and if so, when; and

(d) the action proposed to fce* taken 

by Government ther«*n*
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THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS  (SHRI 

MOHD SHAFI QURESHI). (a) Yes.

(b)  Yes. On 9th February, 1974, a 

joint inspection was  made  by  the 

JEfonoueable Member of Parliament and

statement

the Aastt  Commoru#  Superinten
dent, Jodhpur,

(c) Yes  On l*t |*aroh, 1974

(d) The act|pn taken on the report 
containing the suggestion* given by 
Honourable Mftmb*#- is indicated in 
the attached statement

Suggestion given by Shn M C  Daga, M.P during the Action proposed to be taken, 
inspection of Pah-Marwar Railway station on 9-2-1974

fo) Extension of passenger hall at Pali-Marwar Railway (1) The average number of pass- 
station. engers dealt with at any one

tune at this station is 223 
To meet their requirement at 
this station a 2nd class waiting 
hal< measuring 1433 sq  ft. 
already exists, which is consi
dered adequate  Extension of 
the passenger hall is , therefore, 
not considered  necessary.

<ii) The line taking off from main line on the Marwar junc- (11) Removal of lines, as suggested
tion end of the yard for goods shed and Pali-Marwar, 
which links up with the main line on Luni junction end 
of the yard crosses the approach road from the aty to 
the stanon and this should be removed

(in) Railway land betwetn station building and the railway 
boundary should be utilized for car and tonga parking

(iv) Adequate lighting arrangement should be made on the 
approach road within railway premises

will cause extra detention to all 
up and down goods trams to 
the extent of an hour and half 
per day, which is not desirable 
from operanonal point of view.

(w) This is also not feasible un
less the goods lines as men
tioned in (u) above are removed.

(iv) The Hon'ble Member of 
Parliament was shown the exis
ting lighting arrangements at 
site and  after inspection felt 
that these were adequate and 
no action was necessary m this 
regard.
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Hallway Accident near Sahibabad

2m. SHRI DEVINDER SINGH 
GARCHA:

SHRI MUHAMMED 
SHERIFF;

Will the Minister  of RAILWAYS 
be pleased to state;

(a) whether the report of the inquiry 
held info the accident that occurred 
on the 15th July, 1974 near Sahibabad 
(Delhi-U.P. border) has since  been 
received; and

(b) how many accidents have oc
curred on this line and near this sta
tion in the recent past and the num. 
ber of lives lost and the persons in
jured therein?

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS  (SHRI 
MOHD. SHAFI QURESHI): (a) The 
report of the inquiry Committee  is 
under finalization.

(b)  During the period January, 1973 
to July, 1974, there  were  3  conse
quential train  accidents on  Delhi- 
Ghaziabad section. In these accidents, 
3 railway employees and 1 passenger 
were killed and 1 passenger substain
ed grievous injuries.
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Rules and Regulations framed to regu
late Inter-Corporate Investments

239b*. SHRI  JYOTIRMOY  BOSU: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether any rules and regula
tions have bepn  framed under  the 
provisions of the Companies Act to 
regulate inter-corporate investments;

(b) if so, the salient features thereof;

(c) the broad features of mter-cor- 
porate investments allowed to the firms 
under the control of the Birlas, Tatas, 
Mafatlals, Shri Ram, Goenkas of Dun
can Brothers and Surajmull  Nagur 
Mulls during the last three >ears; and

(d) whether the provisions of the 
Companies Act and the rules and re
gulation framed thereunder have beea 
strictly adhered to in all cases?
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THE DBPtJTY MINISTER IN THE ÂINISTER IN THE
ministry or law, justice and  ministry or hailways m m
COMPANY AFFAIRS (SSRl BEDA-  MOHD SHAFI QURESHI)- (a) Under 
BRATA BARUA)  (a) No, Sic.  consideration.

(b) Does not arise.

(c> A stateDMM̂t thawing î r-cor- 
poiate investments allowed during the 
last three years to Birlas, Tatas, Shri 
Rams and Goenkas is  laid on the 
Table of the House [Place tn Library 
See No LT-SI80/74]. No application 
of a company m the Mafatlal or Suraj- 
mull Nagurmull Group was approved 

during the period

(.d) In considering applications re
ceived under Section 372 of the Com
panies Act, 1956, sufficiency of liquid 
resources of the investing company, 
financial position of the investee com
pany and the extent to which the in
vestments are likely to create condi
tions conductive to the interest of the 
concerned corrnanies as well as  to 
their economic working and the bet
terment of production are taken into 
consideration  Inter-company invest
ments are not permitted where there 
is a reasonable suspicion that they are 
prompted by speculative or mala fide 

put poses

Surface and Underground Tube Rail
ways in Delhi

2397  SHRI  NAWAL  KISHORE 
SHARMA Will the Minister of RAIL
WAYS be pleased to state

(b)  and (c). Two systems of under
ground rapid transit, one  north to 
south between the interstate Bus 
Termfttal and the Indian Institute of 
Technology for a distance of about 17 
klttfl, arid the other east to west bet- 
Weteti Rajtmri Gardens and Shahdara 
across the Yamuna river lor a distance 
of about 19 kms,  besides a surface 
rapid transit system more  or less 
along the broad gauge railway lines 
m and around Delhi for  about  100 
kms are proposed to help solve the 
local traffic problem

Export of Naphtha to Japan

2m SHRI BISHWANATH JHUN- 
JHUNWALA  Will the  Minister of 
PETROLEUM AND CHEMICALS be 
pleased to state

(a)  the  total  amount of Naphtha 
exported to Japan and the total quan
tity of urea imported therefrom dur
ing 1972 and 19T3, and

(b)  the  export  and  import cost 
thereof’

(a)  whether a decision has  been 
arrived at by the  Government  of 
India to have both a surface and un
derground Tube Railways  in Delhi;

<b) if so, the salient features thereof 
and the time by which the  work Is 
expected to be completed and the ex
penditure to be incurred thereon; and

(c)  the extent to which such a rail 
traffic will improve the local traffic 

burden in the city?

THE MINISTER OF STATE IN THE 
MINISTERY OF PETROLEUM AND 
CHEMICALS  (SHRI SHAHNAWAZ 
KHAN)* (a) arid (b) No naphtha was 
exported to Japan during 1972 and 
1973

The quantity of urea imported from 
Japan and the value thereof during 
1972 and 1973 is being ascertained and 
will be laid on the Table of the House,
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QUESTION OF PRIVILEGE

Incomplete, information sent to the 

Speaker re arrest or Shrimati 
Bibha Ghosh Gogwami

SHRI JYOTIRMOY BOSU (Diamond 
Harbour): I move:

“That the question  of  privilege 
arising from the incomplete intima
tion sent by  the  Officer-in-charge, 
Ranaghat  Police  Station,  West 
Bengal, about the arrest of Shrimati 
Bibha Ghosh Goswami, MP.t on the 
3rd may 1974 and the subsequent, 
explanation and regerts  expressed 
by the District  Magistrate,  Nadia, 
and the Government of West Bengal 
conveyed  to  the  House  by  the 
Speaker on the 9th August 1974, be 
referred to the Committee of privi
leges”.

I must want to make a few submis
sions.

MR. SPEAKER- Let it  <?o  to the 
Commmittee of Privileges.

SHRI JYOTIRMOY BOSU: This is 
not the only case. I would  make a 
brief submission.

This privilege motion  should  also 
include the District  Magistrate,  the 
District Supdt. of Police and other con
cerned police officers because, accord
ing to rule 229 the intimation must 
come to you from no less a person than 
a committing judge, magistrate or ex
ecutive authority. Now in this  casle 
you will see from the telegram  that 
this intimation came from a puny sub
inspector, offlcer-in-charge of the police 
station, which is highly objectionable. 
If you say they did not know, I would 
only draw your attention to the inti
mation that  you  had  received  In 
November 1973 in the  case  of  foe



arrest  of  Shrimati  Bibba  Ghosh Unicoi you have seen in many countries
Goswami once before  from the District MPs enjoying immunity from court and
Magistrate. police action. Hera the police are con

stantly harassing our MPs. You  can. 
Then another very  important thing see this in West  Bengal  from  the
is that the  District  Magistrate  has number 61 cases that fitfve been raised
taken shelter by making... on the floor of the House.

127  Qn. of Privilege  AUGUST IS, 1974  «n. <ff Privilege 128

MR. SPEAKER: Let it go  to  the 
Privileges  Committee. We decided it 
the other day.

SHRI JYOTIRMOY BOSU: In  the 
explanation submitted before you  by 
the magistrate, they have said some
thing which ig grossly untrue and in
accurate.  They must have  done  it 
deliberately to cover up serious lapses.

MR. SPEAKER': Let it go  to  the 
Committee.

SHRI  JYOTIRMOY  BOSU:  The
District Magistrate has informed that 
the news of the arrest  of  Shrimati 
Goswami was immediately notified by 
the SDPO, Sub-divisional police officer 
Ranaghat, to the hon.  Speaker,  Lok 
Sabha. You will see the telegram came 
only from the sub-inspertor or inspec
tor in  charge  of  Ranaghat  police 
Station. Then he says that rule 229 is 
not quite clear. But this is not  the 
first time this has happened. This 
also another untruth. Rule 229 quite 
clearly specifies that the intimation has 
to come as per requirement of the rule 
and the third schedule to be read to
gether.

This is not one case. They have said 
so many untrue things to no less a 
person than the Speaker of the highest 
national forum, the Lok Sabha. There
fore, I request you to take cognisance 
of this and include these people  also 
within the scope of investigation by the 
Committee and exemplary punishment 
should be  given,  because in  West 
Bengal alone in two years’ time,  so 
many MPs belonging to my party have 
been harassed humiliated and intimi
dated by the police.  There are three 
cases of privilege now pending before 
the Privileges Committee. You  have 
been to many  countries and as our 
spokesmen in the Inter-Parliamentary

MR. SPEAKER:- We had taken  a
decision the other day. The other day, 
when it came,  some of  the  hon. 
Members desired and I also sfljd: you 
better bring a motion and it will go to 
the Privileges Committee; thev  Will 
examine the  points  mentioned  the 
other day and today. There  is  no 
controversy about it

THE MINISTER OF HOME AFFAIRS 
(SHRI UMA SHANKAR  DIKSHIT):
On intimation received from the Lok 
Sabha Secretariat, the Home Ministry 
contacted the officers concerned  and 
finally the District Magistrate sent a 
detailed report ana expressed his re
gret. Not only the District Magistrate 
but also the  Government  of  West 
Bengal have expressed their regret for 
the omission that occurred. More than 
that we have no information. We are 
in your hands and in the hands of the 

House.

SHRI JYOTIRMOY BOSU:  While
expressing regret also he gave a wrong 
statement; I have given the  example 
where he made the wrong statement.

MR. SPEAKER: You have said it.

SHRI  MUHAMMED  KHUDA 
BUKHSH (Murshidabad):  After  the
Hon. Minister in charge of the Home 
Department has told the House  that 
deep regret has been expressed I want
ed to draw your attention to this point 
only. Sir, that the law requires that the 
executive authority should inform the 
hon. Speaker of this House in case of the 
arrest of an hon. Member of this House. 
Sir, does the hon.  Member  opposite 
want to exclude a police inspector or a 
police  sub-inspector who has got the 
powers of arresting anybody with or 
without arrest  warrant... (Interrup
tions). Is he or is he not ftn executive
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authority under the meaning of  this 
rule?

SHRI JYOTIRMOY BOSU: No, we 
are not excluding anybody.

SHRI  VIKRAM  MAHAJAN 
(Kangra): It is a settled principle that 
has been established in this House that 
this House does not believe in witch- 
hunting; once there is an  expression 
of regret by the Government and the 
District Magistrate, the matter should 
en<3 there- It should not be  referred 
to the Privileges Committee.

(OTT) : ̂  

fjRr  ? m? mrft  ̂tpt | f% 
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He wanted to send it back to the 
Privileges Committee.  I think  that 
was not sent to the Privileges Com
mittee. This came as  a matter  of 
privilege and the information  was 
sought and the information then came 
to the Speaker.  The Officer had ex
pressed his regrets and he said that 
he was under the genuine impression 
that the information sent by the police 
officer was enough. The West Bengal 
Government have also noted it  for 
future and they also expressed their 
regrets.

Then he says, it should go to  the 
Privileges  Committee  because  this 
officer is committing this offence for 
the second time.

THE  MINISTER  OF  PARLIA
MENTARY  AFFAIRS  (SHRI  K. 
RAGHU RAMAIAH); It is a matter for 
clarification whether it is  the  same 
officer who has done it for the second 
time.

seth frfiffr arrsfaft:

3R 7*T ffST’T ^  §<f fft sfiWT

farirrsfra *31̂  :

•‘On 14th November, 1973, during 
the food movement, I was detained 
for 4 hours in the same place Rana
ghat and no intimation whatsoever 
was sent to the Lok Sabha.H

SHRI JYOTIRMOY BOSU: Firstly, 
the intimation should have ̂ ome fmm
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the District Magistrate, as it did come 
in November 1973. At  that  time, 
Shrimati Biba Ghosh Goswami  was 
arrested and an intimation as required 
under rule 229 and third schedule read 
together came to your goodself undei 
the signature of the District Magistrate. 
This time, the intimation came from a 
Sub-InSpector or Inspector of  Police! 
who is the Officer in charge  of  the 
Ranaghat police station., That is one 
lapse. He is not competent to com
municate to the  hon.  Speaker.  It 
should come from the District authori
ties, the sitting judge or the Principal 
Executive. Secondly while expressing 
regret, they have made certain  mis- 
statements.  In the explanation that 
the District Magistrate has submitted 
to you, they have said something which 
is grossly untrue and inaccurate and 
this must have been done deliberately 
to cover up their serious lapse. The 
District Magistrate informed that  the 
news of arrest of Shrimati  Goswami 
was immediately notified by theSDPO 
(Sub-divisional Police Officer) Ranaghat 
to the hon. Speaker. The SDPO is, a 
gazetted officer, holding  charge of a 
sub-division. He is also an executive 
author ty.  But you will see that the 
telegram was actually sent by a mere 
sub-inspector  or  inspector  of  the 
police station. The District Magistrate 
also tried to take shelter under a plea 
of misunderstanding which is also not 
tenable rule 229 is quite clear on the 
subject and this is not the first time 
that they have done it in the case of 
an M.P. He has also gone to the extent 
of trying to misleading us in that he 
has stated “I thought  that  the  re
port as per the third schedule should 
be sent by the judicial authorities”. 
So, even while expressing regret, he is 
trying to  mj|}ead  the  House  and 
deliberately trying to give wrong in
formation to cover up the lapse. Since 
it ha» been constantly repeated as far 
as MPs belonging to my party from 
West Bengal are concerned, you being 
our protector in this House, I would 
beg of you to refer the matter to the 
privileges committee. If they find them 
to be guilty let them give them  ex
emplary  punishment,  so  that  the 
people’s representatives are not haras

sed by the police. You know in many 
countries the MPs enjoy immunity from 
court and police action.  Not only we 
do not have it in this country, but the 
MPs belonging to a particular party, 
because they are opposed to the ruling 
party are constantly harassed by the 
police. Therefore, I beg of you to send 
this matter to the privileges committee. 
Let them sit in judgment on it and give 
their verdict.

SHRI VASANT  SATHE  (Akola): 
Sir, if you will recall, last time when 
this matter came up, Shri Jyotirmoy 
Bosu had submitted, as he had  sub
mitted just now, about the error com
mitted by the sub-inspector  and the 
authorities  is  not  sending  oroper 
intimation.  But we  felt  that  the 
matter was aggrevated when Shrimati 
Goswami came up and said that this 
is “not for the first time”. The impres
sion we then got was that the same 
officer in the same place had  pre
viously also committed the same bre
ach. But it is seen that that was not 
the case. If that was he case, we on 
this side would have joined  to  say 
“yes, this is an  aggravating  factor, 
therefore, the matters should be refer
red to the Privileges Committee. But 
now the position  is that the  West 
Bengal  Government  and  also the 
magisterial  authorities  have cate
gorically and unconditionally express 
their regrets over  this  incident. If 
there was any aggravating factors 
we would have joined  hands with 
Shri Bosu in demanding a reference 
of the case to the  Privileges  Com
mittee. As has been  explained  by 
Shri Bosu, in the earlier case intima
tion was sent by the proper authori
ties under rule 229 to you. So, there 
is only a technical lapse and no dis
regard of the House. No purpose will 
be served by  referring it to the Pri
vileges Committee which will  come 
to the same conclusion. This is not a 
fit case for reference.

SHRI DASARATHA DEB (Tripura 
East): Sir, on a  point of order.  A 
member of the Privileges Committee 

should not express his opinion new*
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SHRI VA&ANT SATHE: As far as
I am  concerned,  I am no more a 
member of the Privileges Committee

fsrfir̂

tt «rm9rr qrijf tt

*rw?r f i  fe* sr*

*rre  wr *r

f̂TRTFT 3 ̂  arrrwT *nfr «ft fa; srcrrsr 

»rwffT  *wr | fr ¥?fF3trwr 

% St  5TT? Weft TT I I %fwvr HT3T aft

 ̂  srr*r̂ ?n3r |   ̂ % faqfter | i

«fSr  *TgT*W %  «TT

“The same police  officer on  the 
14th November, 1973 had detained 
the same member in the same place 
E&naghat and no  intimation  was 
Bent to the Speaker”

sfoptfi faflr Tft̂rr̂ k

SPT̂ Tfe w. I >•*

fa* k  «Ti ?Tf I «TTcT fr 4i 3$ f*T I

“Would  you  kmdly  consider 
whether  an  officer  should  be 
allowed to so scot-free with a men* 
expression of regret although he ha- 
been repeating the same offence.”

i  «r tPstsr $ 4V

T̂ T«n I

“The State police officer has done 
this. We can understand it the first 
time. If it is repeated we have to 
êe what we should do ”
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SHRI PILOO MODY (Godhra).  I 
have only one thing to add  I do not 
think that in the explanation given the 

District  Magistrate has the right to 
plead ignorance of the law  No citizen 
is permitted to plead ignorance of the 
law  Ignorance of the law is no excuse 
where the citizen is concerned Where 
the District Magistrate is concerned, it 
is criminal neglect  That is all I have 
to add

MR* SPEAKER  Rule 229 reads*

“When a member is arrested on a 
criminal charge or for a  criminal 
offence or is sentenced to imprison
ment by a court or is detained un
der an executive order, the commit
ting judge, magistrate or executive 
authority as the case may be .
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It means the person who arrested. In I 
the case of an arrest of a person, it is * 
the arresting authority, in the case of j 
a conviction it is the convicting magis- ' 
trate or judge. Suppose the stage for 
conviction or trial has not come, is the 
magistrate or judge still bound to send 
it, or the man who has arrested alone 
is responsible for sending it?

SHRI PILOO MODY;  The  magis
trate will have to send it.

MR. SPEAKER: I will have to ex
amine this. I will get opinion on it, 
because it is complicated. Suppose a 
person is  arrested and  then let off. 
Should it not be done by the arresting 
authority? But if he is  committed, 
then it has to be done by the comitting 
authority whether it be the judge or 
magistrate. The term “as the case may 
be” gives scope for thinking on other 
lines  also. What  would you advise 
me? Should we accept his apology?

SHRI PILOO MODY: My advice is 
that is should be sent to the Privileges 
Committee, which can consider whether 
it is the first offence, second offence or 
no offence at all. It is very difficult 
to have the whole House decide some
thing like that. When a Committee is 
appointed for the  purpose, it should 
go into the merits of the case and de
cide on it.

MR. SPEAKER:  If the fact to be
ascertained is whether it is the same 
man who has committed the  offence 
the second time we can obtain it even 
otherwise.

SHRI PILOO MODY; If it is done 
a second time the matter becomes so 
much more serious. The fact he has 
done it for the first time does not make 
the matter less serious. If he has done 
it at all, then it should be  properly 
examined by a competent  authority 
like thp Privileges Committee.

SHRI  SHYAMNANDAN  MISHRA 
(Begusarai): Could it be the pleasure 
of the House to postpone it for a day so

that we are able to comprehend fully 

what are the issues involved? Frankly 

speaking, some of us have  not been 

able to comprehend the matter fully. 

You may kindly permit it to be post

poned for a day.

MR. SPEAKER: Tomorrow or some 

other day?

SHRI JYOTIRMOY BOSU: Tomor

row, if possible.

SHRI ATAL BEHARI VAJPAYEE: 

We can have it on the 16th. 15th 

August is a holiday.

MR. SPEAKER: All right. I would 

expect you do not take a lot of time 

on that day, too.

In this  connection I would assure 

the House that, so far as privilege of a 

member is concerned whether it re

lates to a member on the right or it 

relates to a member on the left, it is 

privilege of a member in which all are 

interested. We interpret it most dis

passionately and very objectively.  I 

hope, Mr. Joytirmoy Bosu also does the 

same. I have sometimes doubts about 

him.

SHRI JYOTIRMOY BOSU: That is 

casting aspersions on me.

MR'. SPEAKER ; So, we shall take it 

up on the 16th August.

SHRI PILOO MODY:  That meant

another discussion.

MR. SPEAKER': No discussion.
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12.27 hr*

PAPERS LAID ON THE TABLE

Drugs (Prices Control) Amendment 
Order 1974

THE MINISTER OF  PETROLEUM 
AND CHEMICALS  (SHRI  D. K. 
BOROOAH):  I beg to  lay  on the
Table a copy of the Drugs  (Prices 
Control) Amendment Order, 1974 (Hindi 
and English  versions) published  in 
Notification No. S- O. 485(E) in Gazette 
of India dated the 8th  August, 1974, 
under sub-section (6) of section 3 of the 
Essential  Commodities  Act,  1955. 
[Placed in Library. See No. LT-8173/
174.3

Orders Nos. 16 and 17 ok Delimitation
Commission

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND 
COMPANY AFFAIRS (SHRI NITIRAJ 
SINGH CHAUDHARY): I beg to lay 
on the Table a copy each of the follow
ing Ordeis (.Hindi and English versions) 
of the Delimitation Commission under 
sub-section (3) of section  10  of  the 
Delimitation Act, 1972:-

(1) Order No. 16 of the Delimita
tion Commission in respect of 
the State of Andhra Pradesh, 
published in Notification  No. 
S.O. 449 (E) m  Gazette  of 
India dated  the  24th  July, 
1974.

<2) Order No. 17 of the Delimita
tion Commission in respect of 
the  State  of  Maharashtra, 
published in Notification  No.
S. O. 452 (E) in  Gazette  of 
India dated the 26th July, 1974.

[Placed in Library. See No. LT-8174' 
74.]

Report of the C.A.G. of  India  for 
1970-71—Union  Govt.  (Commercial) 

Part VI

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): I beg to lay on the Table 
3 copy of tbe Report (Hindi version) of

the Comptroller and Auditor General 
of India for the year 1970-71—Union 
Government (Commercial) Part VI— 
Appraisal of  the  working  of  the 
Hindustan  Shipyard Limited under 
article 151 (1)  of  the  Constitution. 
[Placed in Library. See No. LT-8175/ 
74.]

I

Report of  Tariff  Commission  on 

Review or Progress  of  Aluminium 
Industry

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI A. 
C. GEOR'GE): I beg to lay  on  the 
Table: —

(1) A copy of the Report (1974) of 
the Tariff Commission on the 
Review of the Progress of the 
Aluminium  Industry,  under 
sub-section (2) of section 16 of 
the Tariff  Commission Act, 
1951.

(2) A statement (Hindi & English 
versions) showing reasons (i) 
for not laying simultaneously 
the  Government  Resolution 
on the above  Report and (ii) 
for not laying simultaneously 
the Hindi version of the said 
Report.

rPlaced in Library. See No. LT-8176/

74.3
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%i f*̂ Tr 5W1 *{%  jfaff

ift m smrir i srcrc Trfj- m  ̂  m  i 

»
Amendment to Public Notice Re, Im
port Policy for Newsprint  for

1974-75

THE DEPUTY MINISTER IN  THE 
MINISTRY OF INFORMATION AND 
BROADCASTING  (SHRI  DHARAM 
BIR SINHA); I beg to lay  on the 
Table a copy of the Amendment to 

Public  Notice  No.  79-ITC(PN)/74 
dated the 7th June, 1974,  regarding 
Import Policy for Newsprint for  ttife 
year 1974*75. [Placed in Library. See 
No. LT-8177/74.1

12.30 tars.

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL:  Sir,  I
have to report the following messages 
received from the  Secretary-General 
of Rajya Sabha:—

(i) “In accordance with the pro

visions of  rule 111 of  the 

Rules of Procedure and Con

duct of Business in the Rajya 

Sabha, 1 am  directed to en

close a copy  of the Indian 

Iron  and  Steel  Company 

(Taking over of Management) 

Amendment Bill, 1974, which 

has been passed by the Rajya 

Sabha at its sitting  held on 

the 8th August, 1974."

(ii) “In accordance with the pro

visions of rule  111 of  the 

Rules ol Procedure and Con

duct of Business in the Rajya

dose a copy of  the Alcock 

Ashdown  Company 

(Acquisition  of  Undertak

ings) Amendment Bill, 1974 

which has  been  passed  by 

the Rajya Sabha at its sitting 

held  on the  8th August,

1974.”

(iii) “In accordance with the pro

visions of sub-rule  (6)  of

rule  186 of the  Rules of

Procedure  and  Conduct  of 

Business in the Rajya Sabha,

I am directed to return here

with  the  Direct  Taxes

(Amendment)  Bill,  1974, 

which was passed by the Lok 

Sabha at its  sitting held on 

the 1st August,  1974,  and 

transmitted  to  the  Rajya 

Sabha for its  recommenda

tions and to state  that this 

House has no  recommenda

tions to  make to  the Lok 

Sabha in regard to the said 

Bill.”

BILLS  AS PASSED  BY RAJYA 
SABHA

SECRETARY-GENERAL:  Sir,  I

lay on the Table of the  House  the 

Bills, as passed by Rajya Sabha:—

(1) The Indian  Iron and Steel 

Company  (Taking Over of 

Management)  Amendment 

Bill, 1974.

(2) The Alcock Ashdown Com

pany Limited (Acquisition of

Undertakings)  Amendment 
WIT  T974
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Kg2 filtered water supply (CA)

'rtft % z<rm%  gt v?

CALLING ATTENTION to MATTER 
OF URGENT PUBLIC IMPORTANCE

Filtered Water  Supply in  Delhi 

REPORTED  TO  BE  CONTAMINATED WITH 
INPECTIVEi HEPATITIS  VIRCTS
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“Though the  authorities are re
luctant to disclose the exact num- 
bei ol infective  hepatitis cases in 
the capital, running into hundreds, 
or describing the current situation
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*t vr srft $ TOta 9«r faas  ‘an  epidemic*  the  Director- 
General of  Health  Services, Dr. 
J. B. Shnvastava says that Delhi*s 
water supply is not free from the 
danger of this disease.”
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& $ «iâ ®nfe?.grwt vrfcnH 

v(tw?T7f %f*m  ̂ 9̂Trqr t fa 

r̂ cRr̂rk̂ r̂ 

t̂ ?tr *T§t fam ̂rrw ̂rfr̂rr

 ̂ b^ t ̂

t̂fa **T % JT® fspn  TPC  $1

%fa*T SffT ?ffi7 feŝft  5!̂ «PT
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fective hepatitis 32 in the year 1973. 
This shows the water-borne incidents 
are increasing. Regarding water-borne 
Incidents certain care should be taken1. 
The most important thing at Delhi is 
inadequate supply of water. The Delhi 
peopJe get lees water than they need. 
At least 40 gallons are required where
as they get only 25 gallons per head.

There are only five water  units 
wo* king at Delhi.  In this connection 
I would like to know whether these 
five units are sufficient  to  supply 
minimum required water.  If  not, 
what steps have been taken.

My second point is regarding water 
distribution and pollution.  In a big 
city like Delhi pipelines are running 
into hundred kilometres.  There are 
so many leakages, bursts of pipes, re- 
pairy which involve a lot of dust and 
other contaminated substances which 
make water get polluted.

The Delhi Corporation had set up 
.so many hand pumps which are an
other source of  pollution.  These 
pumps are not only ip  authorised 
colonies but also in unauthorised colo
nies. The water coming out from the 
pumps is unsafe and contains all sorts 
of contamination including the germs 
of infective hepatitis. There  is  no 
control over these pumps.

AUGUST

SHRI K. MALLANNA (Madhugiri). 
In a big city like Delhi there are so 
many causes which lead to all kinds of 
diseases.  They are water pollution, 
air pollution and adulteration of food. 
So, we should be very careful regard
ing the health and sanitation system.

Now, we are concerned with water 
pollution in Delhi.  It is because of 
mis-management and  negligence  of 
water supply and sewarage authority. 
All sorts of diseases like  cholera, 
malaria,  gastro-enteritis,  infective 
hepatitis, etc. now-a-days are increas
ing. The Times of India puibHshed in 
a news-item that deaths from gastro
enteritis were 730 whereas from in-

In this connection, I would like to 
know from the hon. Minister  what 
steps have been talcen by Government 
to prevent contamination  and  the 
spread of water-borne diseases,  and 
whether Government are thinking of 
setting up mobile water testing labo
ratories in the city.

Chlorination and filtration are gene
rally uied to purify the water. Some- 
iines we find that there is  excessive 

chlorination  of  water  and  some
times there is no chlorination at all. 
In one of the Rainy wells  chlorine 
is mixed with the water which con
tains iron. So, as soon as chlorine is 
mixed with Iron, the iron contents
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•re turned into ferric chloride which 
is bad for the stomach. So, no proper 
method is being adopted for purifica
tion ol water.

The Okhla water plant  contains 
highly contaminated raw water. May 
I know from the hon. Minister what 
steps have been taken to rectify the 
position?  May 1 know also whether 
the Okhla water plant which posses
ses highly contaminated raw  water 
was recommended for closure?  May 
I know whether it is u fact that iht 
ncr-alifis virus cannot be eliminated 
by mere purification techniques, and 
if so, whether Government have been 
thinking of some other techniques to 
eljminete this virus?

MR SPEAKER: According  to  the 
rules, the hon. Memoar can ask only a 
question; somehow, he should connect 
his  other  questions  with that one 
question. Let him try to  finish  all 
his questions as pa-t of one question, 
so that I may also justify it when 1 
ask s-omebody to stop.

SHRI K. MALLANNA: I shall con
clude in a minute.  It is often com
plained that there are no adequate or 
proper measures like vaccination and 
inoculation  adopted  to  arrest the 
spread of diseases.

MR. SPEAKER: I think  the  hon. 
Member has not followed what I said. 
This is not an occasion for making a 
speach. This is just an occasion  for 
seeking clarifications.

SHRI K. MALLANNA: I shall con
clude by putting a que&tior>. I would 
like to know f’om the hon. Minister 
what steps have been taken to prevent 
the spread of water-borne diseases.

DR.  KARAN  SINGH:  The  hon.
Member has asked about ten questions 
and I shall try to reply to oach one of 
them.

MR. SPEAKER: He may treat it as 
one question.
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DR. KARAN SINGH:  First of all,
as regards the causes of diseases, there 
are multiple causes for diseases, ard 
water-borne diseases are one of our 
greatest  health  hazards  in  this 
country.  As  Health Minister, I am 
keenly aware of the fact that water 
supply  is  one of the basic lequire- 
ments for good health.

At the outset, I would iike to ma«e 
one thing clear.  Delhi is very much 
better oil then most States in India. 
I am not saying that it could not be 
better.  I am simply saying that the 
water supply for Delhi per day is 48 
gallons per head, while in Bombay it 
is 29 gallons, in Calcutta 31.5 gallons 
and in Madras it is only 17 gallons. 
So, the first thing that I would like to 
say is that although there is scope for 
improvement in Delhi which is the 
capital city, the situation is not quite 
as bad as the hon. Member has tried 
to make out.

Secondly, as regards the pipe-bursts,
I think evidently the hon. Member has 
been relying veiy heavily on the press 
report.  Pipe-bursts were there,  but 
the information that I have received 
from the WHS Ministry tells me that 
these pipe-bursts were  looked  into 
urgently.  They took place  between 
March and October, 1973 and  they 
were plugged.

The hand-pumps ate not installed 
by the Delhi Municipal Corporation. 
They  are  installed by the private 
people who live there.  The DMC in 
fact installs hydrants  for  drinking 
water, and we have gone round anti 
see that they have been giving warn
ings to people that drinking  water 
should  only  be  used  from  these 
hydrants  and  not  from the hand- 
pumps.

Therefore, it is not true that  the 
hand-pumps  are  provided.  Hand- 
pumps do provide polluted water, as 
I said in reply to Shri Madhu Limaye. 
Sub-soil water is  heavily  polluted.
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Therefore, it should not be drunk 
without being boiled. 

(Interruptioms; 

I do not want to cause a panic. The 
Delhi Municipal Corporation does 
chlorinate and treat the water supply 
to Delhi. It is not as if the water is 
all polluted; that will create an un
necessary sca:e. As I said, I and my 
colleagues in the WHS are certainly 
keen to improve the situation. 

With regard to Okhla, it is trL.:e that 
several committees have suggested that 
the Okhla Plant should be closed 
down. Unfortunately, until such time 
as the Ramganga Canal or the Hyder
pur project is completed, if we close 
down the Okhla plant the water 
supply will drop sharply. In order to 
make up for that, supei· chlorin�tion 
of the Okhla water i�· being under
taken. That may be responsible for 
the taste that the hon. member 
mentioned. So in order to make up 
for the unsatisfactory situation at 
Okhla, we are going in for special 
chlorination. But we hope that when 
the Hyderpur project is completed, 
which �houlct be withi:, the c0urse of 
the next two or three years, it should 
be possible to close clown the Okhla 
plant. 

SHRI SEZHIYAN (Kumbakonam): 
In the fi:st part of the statement of 
the hon. Minister, there is this 
sentence: 

''There has been no abnormal 
increase in the incidence .of this 
disease in the Union Territory of 
Delhi as compared t0 previous 
years". 

DR. KARAN SINGH: In fact, there 
is a decrease. 

SHRI SEZHIYAN: But the last 
sentence says: 

"It has been our observation that 
these diseases tend to show an in
creased incidence during the summer 

months when there is scarcity ·of' · 
water and also during the II11Jnsoon 
months because of increased chances 
of water pollution". 

DR. KARAN SINGH: That is every 
year-general. 

SHRI SEZHIYAN: That means, 
during this pe::-iod when there is 
scarcity of water or when there is 
more water, you get th;s. 'I'nere· is a 
normal increase. \'vhat he is plead
ing is that there is no abnormal in
crease in the incidence of this. 

It is a well-kno,yn fact that these 
water borne diseases manifest them
selves not immediately but ir. 30-40 
days. While I do !�ot want to create 
a panic, if there is the sLghtest 
doubt of contam1nation, is it net 
better for them to take in,mediate 
steps for survaillance in respect of 
this disease? It is said that the 
period of May to S�pteml:>er is consi
dered to be the crucial period for the 
three types of diseases, dysentery, 
typhoid anti infecti,·e hep2titi3. Is it 
not better for him lo take «civance 
and preventive 3teps if there· is even 
the slightest doubt about contamina
tion, even if there is a recorded normal 
increase, as he says? 

Comparison of the quality cf water 
here with that in western countries 
is not helpful because what is con
sidered to be safe in western countries 
will not be safe here. The consump
tion of water here is more where as 
in western countries consumption of 
drinking wate.:- is niry low, they take 
to liquor whereas we take to drinking 
water and we take more of it. What 
is safe there cannot be safe here. 
Therefore, will he arrange for a rede
finition and to set up our own norms 
and parameters as to what is safe for 
human consumption in this country 
with the expertise available here in� 
stead of relying. on the standards set 
in western countries? 

He made a comparison of the avail
ability of water here in Delhi wit'l 



other cities and said Delhi is better oft 
than many other cities. I will put if the 
other way. Madras and other cities 
are worse off than Delhi in regard to 
the supply oi water.

I will make  one more suggestion. 
Instead of using iron pipes for taking 
drinking water will be consider using 
plastic pipes which are free from cor
rosion, which are easy and do not get 
broken up?  In western countries, this 
has become very popular as a substi
tute for iron pipes. In Holland, West 
Germany and other countries, now a 
clays 80 per cent of the pipes is plastic. 
Will he make a move in this matter 
which wiU go a long way to reduce 
the consumption of iron and also re
duce pollution and other things which 
emanate from the use of iron pipes?

DR. KARAN SINGH: First about the 
question of increase. 1 think 1 have 
not been able to make myself clear.
X was trying to say that m the summer 
and monsoon months generally there 
was an increase in this sort oi disea
ses. That is a normal increase every 
year. About  comparative  increase, 
compared to the last year, there has 
been no abnormal increase this year 
in  fact  there  is  no  increase. 
Figures with regard to other things are 
not yet available. 1,000 samples are 
tested every month  regularly by the 
National Institute  of  Communicable 
Diseases in my ministry and the CSlR. 
Apart from the standards laid down 
by the WHO, the Health Ministry has 
laid down chemical, physical, bacterio
logical and biological standards  for 
water test. We do  not  rely  upon 
the norms of the western countries; 
we have developed our  own  norms. 
Finally, the suggestion regarding the 
plastic pipes, it  is interesting. My 
colleague Shri  Om  Mehta  of the 
WHO Ministry is here and I am sure 

he will take cognisance of this.

SHRI M.  RAM GOPAL REDDY 
(NazamabadV. On account of water 
borne diseases, the death rate is 
about 25  per cent. I  want  to 
know  whether  the  death  rate
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has gone up on account of water borne 
diseases. Is it due to the hand pumps 
installed in unauthorised colonies? Will 
they dismantle them and instead have 
deep wells so that people may get good 
water from these areas. Poor people 
are not getting Jtuel even to cook their 
food, boilng water for drinking purpo
ses is in their case next to impossible. 
The population of Delhi has increased 
enormously. Are the civil amenities 
increasing in the same proportion  or 
not? The hon. Minister  knows that 
when the summer months or the mon- 
seen months are coming, why should 
he wait for these two seasons to come 
for taking action? Why  not these 
steps be planned in advance so that 
there is no recurrence of these disea
ses?

DR. KARAN SINGH: I am not sure 
where the hon. Member got his figure 
of 25 per cent death rate, according to 
the figures I have for infective hepati
tis in 1972 the death rate was about 
1.2 per cent and in 1973 it was less 
than one per cent.

SHR! M.  RAM  GOPAL  REDDY: 
What about other diseases?

DR. KARAN SINGH: Certainly it is 
not 25;  it  varies  from  diseases to 
disease. In small pox it is high. I 
am not saying that one per cent should 
be accepted, we  should  try to pre
vent it. Hand pumps are mainly in 
unauthorised colonies. It is part of 
the problem of urban development with 
which we are grappling: how to prevent 
unauthorise colonies and see that the 
metropolitan city develops  properly. 
He asked- are municipal amenities in 
Delhi keeping pace with the growth 
in  population? This  is  a question 
which every city in the world is facing 
I do not think there is a single city in 
the world which can claim that  the 
municipal arrangements arc absolutely 
as they should be. It is a constant 
battle. I think Delhi bv and large is 
better than most cities in India.  Cer
tainly if more funds are made avail
able, more amenities could be provid
ed. The general point is with regard 
to preventive measures rather than



curative measures. That brings us to 
the very important aspect of communi
ty and preventive health. So far we 
have concentrated on  clinical  aspect 
to the  comparative  neglect of com
munity and preventive health. This is 
something which we have got to set 
right. General  waring  should  be 
given but the real  solution  lies  in 
more drinking water supply and better 
sewage facilities. The Government is 
working on these measures in ordex 
give better service to the citizens 
the capital.

455 Engineers* strike in  AUGUST

13 hr s.

STATEMENT RE: STRIKE BY
ENGINEERS IN NEYVELI LIG
NITE CORPORATION, LTD.

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI  SUBODH  HANSDA):  Sir,
about  1.200  Junior  Engineers  and 
intermediary  technical  staff  work
ing in the Neyveli Lignite complex of 
Neyveli  Lignite  Corporation  m the 
South Arcot District,  Tamil Nadu 
went on strike from the  morning of 
11th August, 1974 m connection with 
their demand for higher emoluments, 
automatic promotion and upgradation 
of certain categories.  Following the 
strike and sympathetic  work-to-rule 
action by the Assistant Engineers, the 
Corporation  has been  compelled to 
close down their briquetting,* fertilizer 
and power plants. According to in
formation received this morning, the 
mines are, however, being worked.

The Junior Engineers and interme
diary technical staff have already been 
offered higher emoluments but in re
gard to other demands, like automatic 
promotion, eta, these could not be 
conceded. The Chairman, Neyveli Lig
nite Corporation had offered to place 
the matter before the Central Govern
ment but this was not accepted by the 
Engineers and these officers decided to 
zo on  strifce Earlier, there were 
wrvr*-*’*
-..̂nation talks  with the Manage
ment at Madras, which had also failed.
In this context it is relevant to  note
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that strikes in the  Neyveli cnmpioy 
have been prohibited  by the  Union 
Government under the Defence of India 
Buies. Forty seven persona have been 
arrested so far in connection with this 
illegal strike  under the Defence of 
India Rules.

This stoppage of work m a core
sector industry like  Neyveli Lignite 
Corporation  which produces badly 
need power  and fertilizers at  this 
juncture when the country is facing 
serious economic difficulties and all-out 
efforts are being made by the Govern
ment to raise production and combat 
inflation is most unfortunate. I, there
fore, appeal to the striking Engineers 
of Neyveli to appreciate  the serious 
consequences of their unjustified and 
illegal strike and come back to work.

SHRI JYOTIRMOY BOSU (Diamond 
Harbour); As the  statement has re
vealed, it is a very serious matter.

MR. SPEAKER: Please confine your
self to the procedural matter. Don’t go 
into the merits of the statement.

SHRI JYTIRMOY BOSU. I am seek
ing your guidance in the matter. 16 
people have been arrested. The bri
quetting plant, the fertiliser plant etc., 
have been shut down. We have ear
lier  given  calling  attention notices. 
But you have allowed the minister to 
come wih a suo motu statement.

SHRI SEZHIYAN  (Kumbakonam): 
When there is a calling attention notice 
pending, if the minister makes a state
ment, that  will  scuttle  the calling 
attention notice.

SHRI JYOTIRMOY BOSU:  I have
given a tice under 377, a short notice 
question and a calling attention notice 
on this subject. They have been agita
ting for the fulfilment of their legiti
mate demands. Now 16 of them have 
been arrested under the DIR. Who 
should have precedence—those  who 
have given calling attention notice so 
tjiat #ier£ jg a complete dialogue be

tween both sides or the minister to 

make a two mcriu speech  admi-
ration and an appear to the engineers?



*57 Matters render 
Rule 377

MS. SPEAKER: I receive so many 
Calling Attention Notices every day.

SHRI JYOTIRMOY BOSU: But why 
did you allow the stto motu statement 
of the Minister?

MR. SPEAKER: I select  only one 
Calling Attention Notice for each day. 
If no Calling Attention Notice is ad
mitted, that does not debar a Minister 
from making a statement. Out of the 
50 notices which I receive, I select only 
one. In the other cases th& Minister 
may make statements.  There is no 
question of procedure involved in this.

Now Shri Shyamnandan  Mishra. 
By the  way, who is  the  stranger 
sitting behind you?
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13.#6 hrs.

MATTERS UNDER RULE 377 

<i) Twenty 5-Rupee  currecy  notes

reported to *e bearing the same

NUMBER

SHRI SHYAMNANDAN  MISHRA 
<Begusarai): Sir, I have sought your 
permission to draw the attention of 
the House and of the Government to 
an intriguing and disturbing report 
that appeared in the newspapers day 
"before yesterday. A news item date- 
lined Rajkot August 10, stated that 20 
consecutive 5-Rupee notes bearing the 
same number had been received  by 
the Gujarat State Transport Corpor
ation from the State Bank of Saura-

Matters under 138 
Rule 377

shtra.  The notes  No. T/77 218973

were collected from the Bank for pay
ment of salaries to the staff- It is 
remarkable that  these  notes  were 
not  found  in  the  market  place 
or  xn  private  hands;  they  were 
issued by and obtained from the State 
Bank of India. The receiving agency 
also happened  to be a government 
agency

The House will recall that as  far 

back as 26th July, 1971 a news agency 
had reported from the same place that 
is,  Rajkot  that  four  apparently 
genuine  10-Rupee  notes  bearing 
identical numbers G/77 876344 had 

come m the possession of Shri BalU' 
bhai Jadeja, a sodal worker of Morvi. 
According to Shri Jadeja, the  local 
bankexs were unable to find any dif
ference between these  notes and 
otheis.  Shri Jadeja had come across 
such currency notes—all of ten-rupee 
denomination—during  the campaign 
in the mid-term elections to the Lok 
Sabha in 1971 from  Surendranagar 
constituency.  Shri Jadeja had sent 
photostat  copies  of the notes to 
Acharya Kripalanl. During the dis
cussion on the subject later in the 

Lok Sabha, Shri K. R. Ganesh. Minis
ter of State for Finance, had  stated 
that in all cases where the notes were 
available  for examination it  was 
found that the numbers  had been 
forged on genuine notes.  But  Shri 
Jadeja had maintained that he had 

contacted some bankers in Morvi who 
scrutinised the four notes with the aid 
of the ultra violet device used by the 
banks and found nothing wrong with 
any of those notes.

The fact that these notes were found 
in the same &lace must have some 
mysterious significance on which Gov
ernment should throw some light.

Acharya Kripalani had also  made 
an allegation, as far back as  July 
197], in a reputed journal that  fake 
currency notes of various denomin
ations “worth several hundred crores 
of rupees, bearing duplicate numbers 
of official notes'* have been clandes
tinely put into circulation in the coun

SRAVANA 22, 1896 {SAKA)
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try. According to him. the volume of 
fake currency in circulation could be 
assumed to be of the Bame order as 
the genuine ones.  One cannot say 
that a person  of the standing  of 
Acharya Kripalani was making  this 
allegation light-heartedly.

So it is dear that such a disturb
ing piece of information  has been 
reaching us from time to time for the 
last so many years and that It cannot 
'be lightly brushed  aside.  Earlier, 
printing presses or mini mints were 
unearthed and seized by police  in 
various  places—Coimbatore,  Salem, 
Thana and so on.

As far back as in December, 1901 
a report in the Statesman had stated 
that an international gang  forging 
Indian currency in Lahore had been 
unearthed.

There had also been reports  that 
fake notes from China had been  in 
circulation.

The question of old and soiled notes 
had also been raised and it was stated 
that some elements had been  using 
them. In November, 1972, allegations 
had been made that Rs. 16 crores old 
notes had been rotting in the  State 
Bank of India,  U.P. Branch.  The 
Minister had, however, stated  that 
destruction of soiled notes was fool
proof.

As such disturbing reports have been 
frequently confronting us and causing 
us grave concern, it is necessary that 
the Government makes a full and com
prehensive statement on various facets 
of the problem of  counterfeit  cur
rency.

THE MINISTER OP  STATE  IN 
THE MINISTRY OF FINANCE (SHRI 
K. R. GANESH) rose—

MR. SPEAKER: I think, you want 
to make a statement....

SHRI JYOTIRMOY  BOSU  (Dia
mond Harbour): Sir, I have been told 
by your Assistant that my name  is 
second.

MR. SPEAKER: Whatever be  the 
number of names, only the first name 
is called.  You know the ruHng that
I gave. Even when two names  are 
mentioned, only the first one is allow** 
ed.

SHRT JYOTIRMOY BOSU: I do not 
mind. But I was given to understand 
that my name was second. You don’t 
like my face.  That is all right.

MR. SPEAKER: It is not that. It 
is a question  of practice that we 
follow.

SHRI JYOTIRMOY BOSU: I  will 
show you a dozen cases.

SHRI K. R. GANESH: Sir, since the 
matter concerns the currency of the 
country....

MR. SPEAKER: There are so many 
points raised in it. If you want time, 
you make a statement later on. Don*t 
make an off-hand statement because 
everybody is concerned about it.

SHRI K. R. GANESH: Yes, Sir.

(i) Propriety of  reported  decision 
of Goernment to  give  President's 

Award to a deceased Sub-Inspector of 

Police.

MR. SPEAKER: Mr. Dhote, I think, 
so far as this award is concerned it 
could be relevant only to that.  So 
far as what happened in Vidarbha is 
concerned, I am sorry you are not 
allowed on it.  You confine yourself 
only to that part of it.
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Mr Jyotumoy Bosu, I am not allow
ing you. Mr. Naik.

SHRI  P.  G.  MAVALANKAR 
(Ahmedabad); Sir, on a point of pro
cedure.

MR. SPEAKER: On what?

SHRI P. G. MAVALANKAR: While 
matters under rule 377 were  being 
raised, may I say thaTI had written 
a notice to you and I requested the 
Table Office to send it to you because 
I came tram Ahmedabad this morn
ing and the plane came after 10 a.m. 
Naturally I could not give it  before
10.00 a.m. My point is this. When 
the matter is so serious, would  you 
not allow me to raise it? Because the 
situation in Gujarat is serious...

MR. SPEAKER: There is a proce
dure for everything.

SHRI P. G. MAVALANKAR: Will 
you kindly permit me to raise it to- 
imorrow?

MR. SPEAKER: I cannot  commit 
myself. I will see to it.

SHRI JYOTIRMOY BOSU:  Will
you ask the Government to say some
thing?  After 90 day’s strike  the 
Staesman has started coining out 
Why have they made it a  Police 
camp
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MR. SPEAKER: This is about victi
misation in the AG’s office  This was 
raised last time  Will the  Minister 
make any statement?
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We should not set any bad precedent 
here. Also no motives should be im
_puted. 

13.22 hrs.

FINANCE (NO. 2) -BILL, 1974-contd. 

MR. SPEAKER: Now we move on 
to the next item. Further discussion 
.on the Finance. Bill. Mr. B. V. Naik 
to continue. 

Mr. Naik, would you like to speak 
after lunch? 

SHRI B. V. NAIK (Kanara): Yes 
Sir. 

MR. SPEAKER: So that you will 
have more time to think and come 
better prepared. 

So, WEI now adjourn and re-assemble 
at 2-30 p.m. 

13.23 hrs.. 

'l'he Lok Sabha adjourned for Lunch 

till thirty minutes past Fourteen of 
the Clock. 

The Lok Sabha re-assembled after 

Lunch at thirty four minutes past 

Fourteen of he C1ock.

[MR. DEPUTY-SPEAKER in the Chair.]

FINANCE (NO. 2) BILL, 1974-contd. 

SHRI B. V. NAIK (Kanara): Mr. 
Deputy-Speaker Sir, I rise to support 
the Finance (No. 2) Bill that has been 
presented by the Minister for Finance. 

Contrary to the alarming statements 
made by the Members of the Opposi
tion in this House including Prof. 
Virendra Aggarwal yesterday who 
predicted an inflation rate of 50 per 
cent in the course of the next financial 
year, I feel that we have been ex� 
aggreating the economic situation in 
this country. We have been ex
aggerating the economic situation in 
the country because it serves our 
political purpose and those who say 
that the economy of the country is go-
ing to crash are only indulging in 
wishful thinking. I shall briefly state 
the reasons why I come to this conclu
sion. Firstly, there have been count� 
ries in the \\'Orld which have jlone 
through the situations which are worse 
than ours. For example, the U.S.A. 
during the period of depression in 
1930s. We have seen what happened 
to Germany after the second world 
war and also the first world war. We 
have seen what happened to Japan at 
the end of the s·econd world war. 
Their economics were completely shat
tered, Still they have been to recoup 
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and build their countries into some o£ 
the most viable national economies in 
the world. Today they have got a 
very high per capita income  and a 
very high growth in their national 
economies.

Time and again hon.  Members in
cluding Shri Sarjoo Pandey yesterday, 
have cited the parallel of a country like 
China. It would be very unfair for us 
to compare the two  systems. Is  it 
fair to compare a totalitarian system 
to a free society? It is not. I have no 
information that the hon. Member has 
been to China. So,  whatever  infor
mation one get is either by reading 
about China from the foreign press or 
you get the propaganda meteral. Let 
us, therefore not try to pass comments 
upon Chinese economy.

.MR DEPUT Y-SPEAKER: What Is 
the difference between Chinese chicken 
and Indian chicken.

SHRI B. V. NAIK: There are very 
few visitors who have gone to China 
except this committee of Dr. Kotnis 
and their finding is that  chicken  is 
selling at Rs. 4.25 per kg. for the last 
15 years. Does the hon. Member know 
what was the rate of chicken in India
15 years back and what is the present 
rate? It is Rs. 7 per kg.

AIR1. DEPUTY-SPEAKER:  I have
been buying chicken at Rs. 14 per kg.

SHRI PILOO MODY (Godhra): In 
bis case it is half a chicken.

SHRI B. V. NAIK: I am quoting the 
figures from my constituency—North 
Kanara. From that point of view, to 
compare the two systems and take 
some indicators which will not carry Us 
very far would be a malicious thing. 
Let me repeat that a free society, even 
a poor free society is any day and any 
time much better because he would 
not be able to say what he is saying 
and I would not be able to say what I 
am saying if we were living  in the 
China of Mao. So, I submit that some 
of these absolutely stupid  arguments 
which we can see through in every

text-book or every propaganda mate
rial which we have read through the 
Redbook  of Mao etc. are not for a* 

serious debate on a Finance Bill.

I would like to point out that no 
country in the world at any time in the 
history of the world has ever crashed 
only  because  of  economic  crisis. 
Whether it be Germany or Japan or 
the USA, during the tune of  depres
sion, most of the banks crashed but no- 
country has been destroyed  and  no 
nation has gone to dogs only because 
people were not able to buy chicken in* 
the market at the  fair  price;  that 
depends upon the tast'e of the buyer. 
But if we lose national character* if 
we lose confidence in ourselves, if there 
is a crisis of character or if there is 
a crisis of authority in a country then 
at that  time, the  country may  go 
to pieces. The entire Opposition has 
been doing everything to see that a 
crisis of character as well as a crisis 
of confidence and authority  develops 
history will not forgive them for this. 
So, let them, therefore instead of in
dulging  in  continuous  blackmail 
and calumny against thc| policies of the- 
Government co-operate in a construc
tive programme for rebuilding our 

national economy.

Coming  from  the  general to the 
specific, I would now like to say a few 
words of advice to the Ministry of 
Finance. Many of us suggested first 
and foremost that we must  have  a 
perfect public distribution  system, 
where the common men In this country 
will be taken care of. The essential 
things, not even the luxuries or com
forts but the essential things like food, 
a limited amount of clothing etc. were 
the things which were pressed upon in 
October  1972 at the Gandhinagar 

session of thct A1CC..

AN HON. MEMBER: 3ut what has 

been done?

SHRI B. V. NAIK: Everything baa 
been done, and we have tried.,



SHRI  KRISHNA  CHANDRA 
HALDER  (Ausgram);  To  generate 
black money.

SHRI B. V. NAIK: This is another 
instance of the Opposition indulging in 
witch-hunting. I may tell them  that 
there is no witch to be found in all this; 
by doing so, they are only taking this 
country more and more towards chaos.

SHRI PILOO MODY: No*. Let him 
put his hand on his heart and say ‘No’.

SHRI B. V. NAIK: With due apolo
gies to the October revolutionaries, as 
far as the October resolution was con
cerned we urged first for taking up the 
question of organising a public distri
bution system. When the wheat trade 
take-over did not yield the results that 
were expected of  it,  we  suggested 
something in the form of  monetary 
reform, and that was what we called 
demonetisation. We  made no bones 
about it. We did not  come to that 
conclusion regarding demonetisation— 
many of us or at least some of us have 
our recorded views, and those views 
have been written down in black and 
white—on the basis of  any  alarmist 
attitude as some of  the  Opposition 
Members have done. If  the  money 
supply and the supply  of goods in a 
market at a give point of time yields a 
rertain resultant price  then  if  the 
situation is to be controlled, either the 
supply of goods has to be  controlled 
or the supply of money has to be con
trolled.

When we found that the control of 
the supply of essential goods in the 
market for the  consumption of the 
common people was  not effectively 
handled or could not be handled with 
the given constraints, that  was the 
time we said that as an  alemative, 
if you cannot manipulate goods, you 
should manipulate the money. It was 
in these circumstances that we had 
urged that the matter of demonetisa
tion be given its due consideration.

Under the circumstances. I am going 
to suggest that there are a few avenues 
whereunder we have first and foremost 
to create an adequacy of supplies in
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the market. We have to take only a 
few steps which, I think, will be able 
to see to it that the primary objective 
for which this Budget has sought' to be 
brought, namely ‘It is self-evident that 
controlling inflation is today the single 
most important task facing this coun
try’,  is achieved. How to do it?

SHRi PILOO MODY; Management.

SHRI B. V. NAIK: Management has 
been there. There must also be cer
tain specific goals before the manage
ment. I would, first and foremost, sug
gest a revision of the industrial con
cessions that are ruling in this coun
try. I take a specific instance in res
pect of which a reply has been given 
to me by the Minister of Industrial De
velopment. In the State  of Madhya 
Pradesh, for the paper  mills in our 
country, we are  selling  bamboo at 
Rs. 55 a tonne but in the same coun
try in the State of Maharashtra, we 
are selling bamboo to the paper mil's 
at Rs. 3  a tonne. Here is an area 
where a not languishing paper indus
try can be made to foot the bill atd 
see to it that the State  coJTers are 
bulging with money.

Secondly. I  would  suggest an in
crease in the productivity of the public 
sector.  (Interruptions). I shall come 
to the private sector of Shri Mody also.

MR. DEPUTY-SPEAKER:  I have
been requested by your Whip to allow 
ten minutes to each member of the 
Congress Party because there is a very 
big list. So please conclude.

SHRI PILOO MODY: Let him speak. 
Eliminate one more speaker from the 
other side.

SHRI B. V. NAIK: As regards in
crease in the productivity of the public 
sector, today we have steel selling at 
the highest rate in the world. We have 
our Durgapur, Bhilai, Rourkela. All of 
them are functioning below the limit. 
One of the reasons for this is that we 
sitting in this august House have not 
made the public sector of this country 
accountable to this House. Along with
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the normal  budget  which  has been 

there for the  last  100  years, there 

should he a budget tor  every public 
sector undertaking.  I  do not know 

which would be the proper forum.  We 

must know how much we are going to 

produce.  What are  the constraints? 

What  are the restrictive factors ana 

how shall  we  overcome them?  We 

should make the entire  public sector 

not  only  vicariously  accountable to 

Parliament, the representatives of the 

people, but  they  should  be  made 

accountable in a certain direct way.

Then my last point; it would be a 

severe omission if I do not mention it. 

As regards the private sector, I  have 

uted only one case of industrial con

cessions.  There could be an investiga

tion of the industrial concessions en

joyed by way of concessional rates of 

electricity, water, lands acauired and 

given to them and for the infra-struc

ture facilities.  Today the private sec

tor, earning profits as never before, is 

ir. a position to pay and keep the costs 

even.

Under the  circumstances., I would 

conclued by making a plea for adopt

ing the Brazilian  experiment which 

was stated last time by Shri N. K. P. 

Salve on the floor of the House and 

was given up without being given due 

consideration,  though  the  SEMIBO- 

MBLA is a variation of it I am quoting 

only the current discount rates of the 

Centra] banks of the world.  Brazil in 

196.9-70 had 22 tp 20 per cent.  In a 

country like Norway or even India, it 

is 5 to 4 75 per cent.  They have been 

able to  regenerate their economy by 

linking up or giving a stimulus to their 

saving by making the return on savings 

linked to the price index at least  be

fore we reject it off the cuff, I suggest 

that a study should  be  made and if 

necessary a report should be called for 

so that we may take a meaningful de

cision.

SHRI  SURENDHA  MOHANTY 
(Kendrapara): Finance Bill No. 2 has 
been considered by the Finance Minis
ter  as  of  unugual  significance, 1 
maintain that this Bill is not only un

precedented in constitutional  history 
but also that its unprecedentedness can 
be matched only by the unprecedented 
paralysis of Government’s  economic 
policy. This Bill is unusual in another 
way in as much as what was intended 
to be supplementary taxation effort has 
turned to be of far larger magnitude 
than the original  budget which was 
presented  in  February. While  the 
total collection to the Central revenues 
out of the present proposals will be 
Rs. 232 crores, the levies in February 
had  amounted  to  Rs.  212  crores. 
According to the Finance Minister this 
unusual measure derives its justifica
tion from the fact that  we are faced 
with a very difficult economic situation 
and Finance Bill No. 2 is aimed at 
controlling inflation and also the un
precedented price rise. While I am 
not disputing the conclusions that the 
country  is  faced  with  unprece
dented economic and financial situa
tion, certainly 1 have my quarrel as to 
who is  responsible for all this mess. 
The Finance Minister in his speech has 
pointed out to the fall in agricultural 
and industrial output and according to 
him this situation is basically due to 
the sluggishness in industrial produc
tion and fall in  agricultural  output 
But the present rise in prices and the 
inflation are also due to the actions of 
the Government, as had been pointed 
out by the Reserve  Bank of India
Bulletin in its issue  of April 1974.
While discussing the  price rise on 
pa?e 627 it mentions the main factors 
influencing  inflationary  upsurge  in
cluded: U) successive decline in out
put of foodgrains in 1971-72 and 1972-73 
and the consequent lower market arri
vals in 1973-74 (2) widespread hoard
ing of stocks in anticipation of higher 
price, (3) uncertainties regarding sup
plies of imported crude oil and  the 
sharp hike in the prices of petroleum 
products  announced  by the Govern
ment, (4) upward revision in procure
ment prices of foodgrains and the con
sequent  increase in  issue prices in 
November 1973 and (5) upward revi
sion in the price of  several critical 
commodities stich as steel, dement, etc 
Out of these five reasons which have 
been mentioned by tfie  Item* 3
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to 5 are oi Government’s own creation 
and the Government  cannot escape 
responsibility lor these last three rea
sons. Apart from these  facts, other 
operative factors in the creation of in
flationary pressure are: enlargement of 
deficit financing in 1973-74 from  the 
budgetary estimate of Rs. 85 crores to 
650 crores. Here is an unparallelled, 
unprecedented fiscal irresponsibility on 
the part of the Government and I am 
sore if this bad been truly free  and 
democratic society, this Government 
would have been kicked out of office 
much before it had time to present this 
Finance  (Nos.  2)  Bill. From the 
budgeted figure of Rs. 85 crores, your 
deficit financing reached Rs. 650 crores 
and still you have the cheek to say 
that fall in agricultural production and 
sluggishness of industrial output is res
ponsible for this unprecedented situa
tion. The regret is in India in the name 
of garibi hatao, you have made the 
people mentally poor and therefore, by 
distributing doles of black money, you 
can continue in office m spite of all 
these  muddlings. Therefore, in  this 
country public opinion cannot assert it
self unless and until there is a revolu
tion. Whether it is violent or nonviolent 
is immaterial for my purpose. The other 
reasons are increase in  the price of 
controlled variety of cloth with effect 
from 30th March, 1974. Who is res
ponsible  for  this? Increase in the 
price of some 24 basic drugs ranging 
in some cases up to 70 per cent who is 
responsible for this?

AN HON. MEMBER: Traders.

SHRI SURENDRA MOHANTY: But 
who approved of it? Increase in the 
price of  coal  after  nationalisation 
from Rs. 72 to Rs. 160 per ton. Will 
the treasury benches answer, who is 
responsible for this? and that too in 
the name of nationalisation and social
ism? Besides the above, the prices of 
other commodities of  essential use 
have also been raised' by  Govern
ment in reoent months. The Govern
ment, to dfvert tte attention of the 
people from its acts of commission and 
omission, lays the blame at the doors

of the hoarders. I  ask the Govern
ment which is gloating over its mem
bership of the  unclear  club  today 
what stopped this powerful Govern
ment from  curbing  the  hoarders? 
When it came to unhoarding, the 
Prime Minister and the Defence Minis
ter prescribed the panacea of social 
boycott. I maintain if anyone has to 
be boycotted socially and politically, 
it is the Congress Party which is at the 
back of the hoarders. While the growth 
rate has touched almost zero point, the 
money supply has gone on increasing. 
The irresponsible spending  spree of 
the Government can only be imagin
ed from a single fact that the Prime 
Minister’s travelling allowance in one 
year has cost the exchequer Rs. 25 
lakhs and the Prime Minister's securi
ty costs the exchequer Rs. 6 lakhs! Who 
is going to believe that the Govern
ment, which is pledged to put down 
governmental expenditure can spend 
such fantastic amounts for the travel
ling allowance of its Prime Minister? 
At the end of December 1973, the total 
amount of currency in circulation stood 
at Rs. 5639 crores, but on 14th June, 
1974 it was Rs. 660<J crores. In other 
words, while the rate of growth has 
touched almost zero point, the mone
tary expansion has been taking place 
at an irresponsible pace, which is at 
the root of the present  crisis today, 
which is of the Government’s own cre
ation. Therefore, I say, under theso 
circumstances, this Finance Bill is a 
penalty which the masses of India will 
have to pav for the fiscal irresponsi
bility of the Government and its habi
tual failure on the economic front.

15 hrs.

Yet. in spite of this, the Finance 
Minister cannot assure the House that 
he would be able to contain the infla
tion or the rising prices. At page 4 
of his speech he says:

“An exercise to cut expenditure 
drastically is now under way. Until 
this has been  completed and the 
results of other measures taken by 
us are known, it would be difficult 
to indicate precisely what 
position would be."
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Mark the words “it would be diffi
cult to indicate precisely**. Therefore, 
when the Finance Minister says that 
the Finance (No. 2) Bill is aimed at 
controlling inflation, his speech itself 
admits that he cannot five the House 
.any assurance, nor can he  give  the 
country any undertaking, that the in
flation is going to be checked and the 
price rise is going to be held. Then he 
proceeds to Say:

“In view of the acute inflationary 
situation prevailing we fully intend 
to contain the Central Government’s 
budget deficit to the leval indicated 
in this year’s Budget and Govern
ment will take all necessary steps 
to this end.”

In view of Government's performance of 
raising deficit financing from Rs.  85 
crores to the extent of Rfc. 650 crores, 
this kind of assurance of the Finance 
Minister is only meant for the gulli- 
bles whom the Congress Benches can 
enliven with such kind of easy  slo
gans. The promise to keep the figure 
down to Rs. 125 crores is just as un- 
Tealisable as some promises made in 
the past in the previous year.

Coming to the  taxation proposal, 
the basic  question  which I ask is 
this.  Will this  Finance  Bill, will 
these  indirect  taxation  measures, 
bring down the prices?  That is the 
crucial test; that is the criterion on 
which this Bill has to be tested.

The increase in the hank rate and 
the tax on banks will obviously make 
capital dearer.  However well-inten
tion it may be, the  manufacturers 
will pass on the burden to the con
sumer.  In other word*, the com
mon man will  ultimately come to 
bear the incidence of this  taxation 
measure,  and  this  will  further 
strengthen the inflationary forces.

The indirect taxes on tyres, paper, 
cement, iron and steel, copper and 
zinc will boost up the other prices 
md consumers will ultimately bear

this impact.  In this  context the 
taxation proposal 6n paper is utter
ly irresponsible.  The Bill indicates 
that only papers upto 65  grammes 
per square metre will be  exempt 
from the proposed levy.  But how 
many paper  manufacturing  units- 
are today manufacturing paper of 65 
grammes? When the price of paper 
goes up, naturally book production 
will be in disarray.  While the stu
dents, millions of them,  are going 
without their  exercise  books and 
text books, one would have thought 
that the Government would propose 
some remission in  indirect  tax on 
paper instead of proposing  further 
enhancement of it.

The consumers of cigarettes, plas
tic goods  and  cotton fabrics  will 
bear the full brunt  of these  new 
duties.

SHRl  B.  V.  NAIK:  Are  you
opposed to that also?

SHRI  SURENDRA  MOHANTY: 
Yes, I do uot want new taxes to be 
imposed for your spending spree.  I 
do not want them to be taxed so that 
your  Prime  Minister can  spend 
Rs 25 lakhs for her foreign visits.

SHRI B. V. NAIK:  How  much
does the American President spend 
for his travels?

SHRI  PILOO  MODY:  I would
like to inform the hon. Member that 
the people fa America eat also.

SHRI  SURENDRA  MOHANTY: 
On balance, it can he  said that the 
indirect taxes that have  now been 
levied will certainly raise the prices 
all around instead of  bringing the 
prices down.

In couclusion, I must say, the only 
silver lining around the dark cloud 
of the Finance BQl is a pronounced 
concern for sound fiscal and econo
mic management.  But whether that 
will succeed )s )s anybody’s guess.guess.
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i ̂  ̂Tfr | % 5 f̂rrc ̂frrt?
ft *$*  Tft t-̂T % ̂ 9̂FT

î̂nr, -i fofaz m ̂ft ?mr  * 

sett  ŷ r̂'-r yr spr »rgy ft<rr
T̂%q̂T3p>=t̂ ̂    ̂ rRt̂TT

|Tlfwr̂ ¥T<T 5pt  f«T̂r?JT 

arr g% n’t ̂r % 2fnr*r  ̂’sm* ?rh: %*t 

enjf *r sft f% sttt ̂t ̂>r ̂r ̂spr

fiTT ?T'ir 3W fJT̂r, hFT fiH

f 5̂ tw M «r .t t*tot srYsfê fsr ̂

?rT <ft% i ?mt ?rpr̂%9WT  frt? ̂

%m  f̂r ̂»t *n% fr
^WJTf f̂rrrsnTT

T̂3<t ̂ ?rrT % rw f̂rr
f̂t

spt̂î^̂?rrT?T5®i|  *rc- 

T̂ft  ^̂tfeRt ff t.̂rcmsqtrr 

VX ̂TRTT eft ̂ nr ft ̂TRTT f̂ ̂  % 
Sl̂ «pr frcWT m f̂ TT| I <TT3r ssr 

5T>T   ̂{, fafeST̂i T| I,

*nf5rcrift̂ t 

T̂̂ Tftml

% mt  ft mftwti, vsjfh
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*rrfarof at S-vrt  wfwii  *rnw 

% w nrftprr  f?ft wraY 1 

fat* * ̂ nr fa %* ?tob 5?trt rtft 

fm *n» far * *rnr *t 5̂rt  $t 
*r% 1

*ft : gtrpara ̂ t̂ r, ̂ t

*$tor %  w  * ra«r *  | fc nfs

«if farata fV̂r *t  wr %  <*gt 

TOTst̂ iy ffirn

^ *̂rr  § fa  vr 

 ̂ sit fasrav | <Rh ss *  fa? m.
ŝrfasfa «rksm-̂ fe ̂ r̂rat 

1$ t— ^ at«m?t 

fwt|f | frrcr *t «t* *rcr Sr'TfSr £

*TPT  sfT  SHTtT T̂ffTT  g I

w& M w ** ̂rfr | fa ̂ t srrc 

#srV#5Fsrr %ftx ito ̂ ro it* %$qr$*T 
NW ̂ tftr ) «r*rr%

3TT ̂  I I S t̂ 30 *W5T  |f fa 

«?T ««r am qfspT jw qr % ^WcT 

&Z SfTR̂r̂  ̂wfa s’st-fjt

%ftrawr wft**T*  #jf$«rw  ?rk 

¥t°  q»To  sYo  aprr 

 ̂   sn  I eft fflrr ffwc art

tfkito  zto t
3»tt wrtf  Wv n(t *pnq*rt7 

%fa*r ?ft to *rr *tf awr* «r$r fasrr 15 

% wwr-ro forr  ift jptf ̂rarrT «̂t 

fw  i’«f̂ T^%5iFrR7T^̂ T^TrTr 

m   3NT fa*TT 5Tf  r̂a*RT if 

50 STo *T® «rtT 25 STo Wo ¥ t̂

writ \ (ww*m) ̂ nrq% r̂r̂ rr 

g «jtftaftrat % sro fanr*  ̂
’stssr <ftr yxvixt 9rt»r

3PTTtt UPm t̂itoljiTo ô fajivt 

?r nwm fw 3TRTT ̂t f^r <nfinr  ̂

’srfan: <rVr q»ftww< «n4 vmr |- 

r̂rpf, w^nfimr 

*i«wwTTOTwr̂ i«#̂  <rrf̂ ® 

■rorwl 21 ̂ q<wr<fru«% mx

70 SÎWRT ftw: *̂r, 16 %m 50 
q̂qsifirwinnf«ft«ut» utr̂ o q̂ro 

 ̂• ?IVo m ?ni hrt siftpjRr afra 
T̂T «JT 1612 w?

WV̂TIT 38,162 VWT*T irwr<fl5?r 
wt ht ? vswr nf «»r % *j3nrcr 

WE  $Fift*PT 18 %WZ
 ̂f\o ̂ o tffo ulr OT̂ R 

 ̂ f̂ gfKT % aft ̂13̂ ̂3jt

qf?r | fsr̂   fsjir 7ra jM, 

3e $0 fflraTfw.fir?̂,̂ ?, ̂ fwr 

inf«r  atT f—?hto t̂o *faspr

??t  fsnr 'rm | Srfe  f̂«T|t

mT—̂ stat 5Rt ̂ 18 ̂TR ̂  %
ito  f̂o ̂ T̂T ̂ r̂ 5T?%2to
t̂o€tôr**fi£s<?T*r, ?rmf̂ f7̂t 

HW, ̂?rr fa r̂ 38  ^ «rr 1
cfr 20îrn:̂?pt*rr*r ̂  ̂ «ii 
<T3ftqfiflfi(3Ft̂5rrT̂ 1 srrr̂ rf̂

%  sftr ̂*mr   ̂ *fr

f»T̂ q-f ̂7fr fap 5 0 srfasPT ̂ CT̂t ̂ifr- 
?T̂tT-qT srh: 25 ̂rf̂rr  £*<> 
tnfo jto tc ?r»rn̂ 1 snft  ̂

f̂rrar after 11 snr̂r is

ĵtr:̂Ttr, 25 srfflrsTff %$€; ?rri 4 f̂nr 
w, trrfvr 22,500 w53rfirs*rwTO 
ft *r̂rr 1 ̂ r  | 38 f̂nr 
fsnp)*̂r̂ mt̂t?? ftotnrôo grrrfr 

q-f  ?rm% % 3T<?  ?ft*ff ̂t, 

âftqfTTt̂Ft  15,662Ŵ5Tf?T

r̂ 11 ̂
ff̂prrft<ftt 1 (m«R)
!«n  ̂f irr? ̂fw  vrfHcr ̂  ̂ t| 

t ft? srar*T»T?JV%

%  (*wrm)  ̂  ̂t$t $ 1

srnc 5tr q̂r faaft % ̂r <ft w ?rcf
» . __   ̂... ** . -ifc. .. •*  ̂—â, at

wprnie: *05 <n?nwtT vt wr ̂  f 
iftr f «dr wm fttt wurwm  **m  

v#| ?

I? vqr
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ĵft  % wrt ̂  $ i  crr̂

vfrff % 50  VTfe

tft 'Ttt'ftro srrartft *nf

15 $*TF {. W«  yr frfnffi? 3TT

*ttl

«ft *** «5T?!T «T5W 

t W 5m  ̂ TOT I  *TT 

srrr s f̂rsnft qrWar sfwfw TOrf 

|[ ̂f̂f̂ TT $T*lt£ ̂tftt HTWTV t I

*ft : 5 <n w4t f̂rft to

mn T& i i  *£ fa*r $*ft£ w

r̂#r ?fr*rr i Srfa* ŝjpr: *ftr *imf
*t ̂  sptf  TOT Jfgt | ?ft mg
gfT totit̂ft s o m $ m,  

sftr «T3frrfmff wit to ftoT   ̂

fsp̂ HWf 3 sner arnnrr ? *rnT*«yK 

*fa; ?fon: t̂ <?>W5T r̂r  at to 

*rfr *w?r *r ̂trtV

is*f̂ ^OT*t*Ttfaf

s? far̂t qr Trasftftnf r̂aftft 

Wf ft 11

TCTfarfa T>fr̂ *>t sfr to  **r% 

f̂rrr  wn̂fr srrft faq f *fKs*r% 

*f̂ r, ̂ rspt *tstt | fa ̂ r to  4 tft 

ipff¥ W3[ ̂ft zcrm *t ?n%  * i&tar
ajT̂T , anTT̂ | qfo fTFRFt STTOT 

*prm |   ̂ qftsr ft 11 src%

TO % fcTtr q«fT3IT | 6  ̂*JT*fa WT 

l̂pST  ’SWH' I %f̂'*T % ̂ T’T'TT ̂jrT 

£ ̂ TRn- %  cn: ?^t 3fr T̂OWTT

swsTtfqrvif arorcngt 

fftTOrt i «rro «r*ft *t sftfarr-̂

$ f̂rfawrrssr

% ’HTfry % S1TOTT qr «I?WHT *Tf?(T 

âNt  *f  5  srftrmr 

-ETCTT cfr arrsiTT *f 875 T̂m

vr irr?r ̂  ?rr r m «r>r ̂nr w c ̂fr i 

«fNftr»n> ̂q7??r % ̂  *f ̂  w ̂ ̂rrft 

*nff %ftnr «r

 ̂ ?Ff?r fw  t  «P5r *Pt fwrfw ̂ i 

vt nx% *mr wîr,  wrf̂r̂fr 

«fk ?TTWt 1W>WI' % ̂ t, ̂ r TO 

% ’CTRT̂r % T̂fT ifNhf’TV yww*r ̂ft 

r̂ft tr tf ?m t vi to eft $er 
fw ^ t*  3ft

ff̂irwwr  t, sm̂-tmT t

?fk *srfrnit ̂ r f̂t 4  ̂ 1̂Nr 

WIT STTT tpt'ST  f  ̂  ŜT-

f̂Ffrar ?sftT ?rTTft *TT 3TTT »ft STfT< *T̂f ft*TT,

tor «n 5*r w«?r  ŝft % m 

t| | f̂r $T r̂

êr?r2fe r̂t «t¥ t̂t f i  r̂rr̂t 

fTOTT  r̂nr̂t ̂ TJnftrr | srtr ?rrq̂t 

^Wqm 11  r̂r̂?r % wHr qr, 

w* % f̂i; ̂ n- wr spnf̂r 

 ̂ «f(̂. 1  ̂ r  vtf ■w ̂srr

Tf&ft ̂ Tffrr ?ft m ̂ffr
v& ̂tft  srsr̂r ̂7f ̂rtf tw %*( 

§  %\

 ̂  mvzr Um m fr ?pr 

w mfo ̂  *zm t ̂  fm

 ̂fV 4  ̂  «T3T̂ 3fT qir3̂

f̂zrr «nr, m qm *i$t |, %fo'* ̂ft swwfor 
5Rf «rt% ̂r srrzr̂T  ?r ̂tt ̂ r 

fa4T nm | f̂rq ?ptf jp̂T ̂rsrqT 

I? t ̂  TfT ̂ f̂ m 27 Wf

j- r̂nr foqT |,  ?rft %

ŵr̂ n|; r̂r frorr fpflrr 11 

27̂ Fff % «r-TcTR3pqfarforf «pt f?r*rik 

?rtr sHrMii'M apRfqriT?rr 

 ̂  t̂  f̂f̂ «rr  Tfi | i 

qw t̂n: «r*rf̂r «fk qfw  

«trr «fNrtr*r̂  w t̂ *wt,

sftaT ̂  ft nf ?ft $ viTRWT ’̂rn̂err
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f fa vrr fam  Srar % wa *t 

*r«rr vr ̂ rtt sst TO&iar srfrc «r*nitar 

% *ftr <rf̂nr   ̂«srr ̂ srra 

xt̂t  ?fK fawr *t  sp̂tp?* 

on̂r frnrcr 27 rnwt ?t   ̂ n ? t

Jpqn W**T *ft SrN% SRT3TT STmTCT | 7 

^rt ̂  | fa stht «mr tfi stf-

5 Î TT ̂  HTT  sr̂ 1 ^

f, spr «i?t  | I  r̂rc *r t *t$ 

fc?rr *£r ̂   i ̂ft tft fa? 

STIffT IW *T  STR3T  ?tft |

?TOt *T*ft ft W I I sfwrfacT f̂r STWT

srr, 9 T f im   w r r̂r m ,  w t ^

fswsrq̂rs: sfri *h f̂ s,  fŝr % 

*<t Jr «ft ̂  >̂n % ̂  Tsrr *rr i

V* *& 37 TT̂; ft TRW? | fa <T̂PTRT

srsw*.  *rtaTsiT£ I

«TS®I *n̂ t *trfr *T 5ft ’
ITtT̂T, #WT, fa>»T, tr*lT.ff-

ŝrTs ̂r% wrfsrar 3#*r sfa ̂  ̂  

3i?T5TT * r 3fT  -rr far £ w*T *rr<r 

sfsjtc **Mr I

wrre*: ctztt snrm+w mvcmn 

% *r*ff *ntm % v̂rr ̂rprr g fa v*$- 

<rfa sftT srspFf *r*fi’  *ivr ?«t ?wnr 

effort vt 5T3rr fa *P̂r ̂nrf̂r i ^ 

5rtrT5T *r̂fr sfhr rrĉrfa snr% »?€ ̂r% 

% vnfc ft ?̂gr ̂ T̂if ?r|r T̂r, stsTf 

Ĉtt ̂  ̂ t ̂   W   ̂?r̂ frr 

'̂-6 *rrs*fi[ *pr fu *rwrfr r̂tn 

$*fr f^pr m m  ̂ r f; sit *w?f f 

|i  % jftf qr*®nft nvfaircrr 

r̂r wrt̂ w ̂ rf *rerk % ?rr̂ % ̂r%

g'RT far qxT «rrP5TRT̂ ̂  fe 

It 5ft|?T5facf̂ r r̂ft? r̂

?tr ffe, ijst ̂ Rifgr «af?r art Tta?r 

l̂r # to ̂  t #fâr vrwr STT, 5F*tf̂, 

wjr wl%T  w ̂  ̂ ̂rV ̂  «Rr»"*rr— 

fav vm ft ̂  ?f «wr ttv

ŵ t̂aFtt*fT3r̂rr̂r%«rw|i Mtm  

 ̂̂*rir srorr *fttfrr «rk. finrr̂ r̂ R 

?>ff ̂t fwr «r% cnp jp̂ îr  srr 

ŵf̂rr 11  »Rfi *r£tor w frrq-̂ r̂ 

ft v»rr sFrrcrir ?̂t ?rk ?r ̂ r̂fft wt ̂r 

fir?fT. i s*R?r vr̂r ̂  ̂ % «rtfr

«ft ̂ fo r̂fo f̂ arrfr % ̂ r  ̂f%

 ̂  fa % sfter  fsrsffâ T % m  

| ?  eft Jftetf q-ft Tff |i 

*fts r̂ tot ̂ ? Jr ¥7«rr€i sr>r ̂  

*rsfr  ?ifârfn f̂JTT̂irffâ

 ̂  vfT»ft % f?rq | srtr *pk zh % 

tali, 3ft ̂ <r qrrt̂rl f ̂fcsrfâ r

% f̂ RTO |—

«ft tto q*ro fiwrrtt:̂T%qT̂<?t 

r̂rr t̂ts'  f?rr *r ?ft mt

tt̂ V

vh *?$ f?n̂  m it snx

t% <tt q-̂ Tff̂rs'̂t̂ rf ft

1̂ fwTcT̂ WT  srsft p- fa

3rr sjtttpti ̂frir t v̂>fPTf̂ 7m f 

o’*T«rf Tf?TT EFT ̂r?T ?T̂i TW ̂

 ̂ *w $ 5fi>*r ̂rr  ? ?rV wt 

R̂fefsPR faffW* | V?TTl TfSfT ITfT 

55rfsFfT5T̂T%|—

«ft  wnqm  wsgr : ('rfc-TTnr) 

5Rtrf3Ff?nT srr̂ft % tpt <fr 11

ntj fan* :  fajtt̂ rpm 

1 sptto‘ <mf t ?ft ̂f% ̂ff fa 

mrrjr 1 ?n«r ̂ft̂ff ̂  ̂ sfr̂  ̂«rt #tcft 

ff fa*rr̂ r̂ 9R  % 1 3*fr ̂rar?rr Jr 

% vft  «f?r  vr *pnr t̂ 

afnTirr ̂  fam̂ r?#?R % *pr?rr vr 

1 wfaT »fWt vt fa?rr«irr gfts 

vw ?mr   ̂t VfTT ̂ FT 

f 1 $ffa*r «rnr ̂  v̂rr ̂   f i

«f(-*r̂?r «Wi' te fq: ̂1 gr̂'r w 

arff t <f<r ̂ f̂fRR̂ srri
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fa 1500 qtfte w Sr w

*JST % *7 t 5TT?rr  apr f i$T3 ft

tfr   ̂ ft Tft |t wr

srr*: *t *rn *rr£ *?src   ̂  *rr  11 
3FTT  sft*ff %  T3TT3ft STrf,

*faprr, ̂  7?*, f̂r  *ifc 

% ?rr*rg?t £i vrr*f s$t  %fa sfr 

% t*p *?rircft irqr  rT ( t rr 

wtif q?t tfpsrc *t

 ̂ap̂TT £ I r̂̂fr srrc w ̂  *r ir‘t 

11 srrc srtsranpft *nsfT *t %

*rnr <r sfs sr ̂  t, 36000 *rttrr *rr

t

*rfr*r?T|£,<rr*?fr sfttf vt, ̂ r *t̂ 't 

r̂t, srm snfr *fr

I ?r | ̂rfor ŵrr ̂  sftift vt jft-r. *tpt 

fr snf xnr % ?rf <r ?fft *n% aft irfa- 

foqz fr, 3ft rrifc: f, frrtfTR Jpr% *rr̂ 

rfR ft?r  *rr=r  tf.  t1  rr*. ?m 

9?t  sht %ff»FTt ’snF^m   £ 

*rr%  £R% fasrre cTRT̂t % faRTCJ 

 ̂   *r r stft zm ̂ fr *rr?t | ’ 3̂ 
'tt ̂ fr «rr̂ ir spsr TR̂ nf ît 

«rnwft, f$ ̂Tjft star 1

5RTT ITfJTT̂r ̂ qft *Fft $ \ sfwr
l#̂ t w**mt fT ?rrar ?m%  =̂nr ft»rr 1 

r̂nr % ̂   ,̂wr ft *rf t  **ft-

SRT̂ft | I  «W STÔTT 

%  3THVRt 5t | I T̂%  £ fa

5̂H?t w ̂ RT % ̂ t W*IT TOt I fa 

*Tf *fezPT tsptft ̂ TPRt WTftK ̂ T «frr 

3FRTT Tt <T2T*t  %  ®RT iWT 3FTPT

f̂r 11 ̂?ft% ij# 3ft to f̂narr t 

T̂% W$m cT>T   ̂  f̂HTT̂ 

yjĵt ̂t  *T fTT c?rPT ?R¥fltl 

3̂?r% cTf?T ̂  ̂  f̂t ft̂T ^  

f3 W T %W'vft f® qro?rnraR?n

41 *qar to 5ft ̂  <m t  <rtt

TOST I fr *Tf  «PTR«?t 3̂T t I 

fjp % ̂  ̂ T WT I % ?Tf 5TRT 

•̂arcf ̂ Ft sm ̂  fwr irrr

f̂ rq 1 ̂ srr f m % ̂  ̂

fa ft*?: % *rw ?=rr5 mz f̂rrc 

S*F 3T*T I I ŝftr ̂ TcTR *t

?M I  I  JTf  ̂  ®F#f̂  ̂I 

+wn %?rm%*rf   ̂»n̂ t̂tr% 

arr'̂t 1  pft̂sRtr ̂ T̂rrrr̂ prr̂r 

it ?rnr̂t̂r  ̂»iFRrft3mnTT 1 

% JTTO ̂T*TT % arc

Jrf*T*7*fr̂ ?TR%̂ frl-*f̂ ?r -.it 

% 5FT «FT$ t-r̂T  H?t fPft ̂ 

WTf% ??T% 3TT  t *sft T̂o TTr̂o

q-f 7 ft smt srr*t mi ft
I ti\x STJTff ̂ t̂ %  |̂<T ̂ r

SFF t I  f*C[ ¥T ¥*FTt % f̂ RTTj

cwi  OT<n̂t fift f>ft Htt

wfrs u qr? ̂,<>3:̂ zr ̂t jtr'it ̂t i

«ft fNW ̂ : JTjT f̂ FT «FT?T 

1̂ 5177 ̂ 0  X i

>sft̂ 4'r?r̂fJTTi

3ft ̂'TEtTW ~<t -JZ&FT WT fp*.

3fr"X >?n «r? ̂ srr̂rn  p i

tott zvzt % r̂m% ?rt tttt * 1 
ŵftd tTdl̂î d 5T *R Jsmr

t̂ftftTftt l̂ fr€ TOTRT % f*F X3 
 ̂ cfsp ̂ t  irf̂ PTfxm ̂ %

r̂r«r fir* ̂r % to % ̂fr '̂rfŴ T fit

|  fTST ̂ T̂fi-STT I, ĝTT 11 

WM *?*(> HWf  ŜTJtf f̂f9«Ft 1̂ 

?nw ̂3rr qr 1 w  qf ̂ft ?ift t fr 

f̂t ̂f̂nrr %  f̂ r ir  f̂ wt

vt «r)f  #  | ̂ r  f̂ nft

m? faprft flcft|̂ «n  f^fr

% JTHT 'RiTiTTqT ̂THTT «H I   ̂ % aft

f?rr  ̂  ̂ fsR̂ft ̂ =rr 

*m |, ̂t ̂ftsr ̂rtt ir srfere ir»̂  |, 

r̂% fwfwFT t̂ *  ?nf%rR> 

r^*t ̂ r srtnw f%m w  *T**̂d 

fsf̂ pt % JTT»r >R 1 xrm̂Ti fTJET  art

l̂ r ir ardT î witg fFg>T wt gnfirsy

II zftw trdTCT  ̂ TOT55T
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[sft *rsr

t— at tar  sftomr*®* t wffa 

ft? $ fwfqp*Tvr̂r | %fa*r imsr % afr*w i 

ssvt Swrc to famr i $ wr  srer

aPT $R*T *ft  ?R3jf W *FTRT +<efl (£; 

W%fZ fŝTVt *TW   ̂   11

Si PH fatffrhMIMH VT?r*Tf iftT

<3ft ftffiift twfle y?% » firq q% t̂*nr 

aflftfs r  ̂ flXTTT  *rf $ IWFT 

qqiyfife r̂fT w  ift farar% % *k

B̂T«RX STFR VRWT 9iWf ?t f̂fa

fw, qîfWuiHr f%*nr «ftr *fb§
WP8T ̂T  V̂T ̂   ^

*t SvstfW vppft spt  r̂r ̂  J i 

'Snrtrr |vt  r̂rsr ̂rfv̂r ?

STTS foT5 3TO f 5fr ̂r cTT?? *t 4r*kr Wei

?, *PT 5f̂f *TRft 11 ,T̂f *iWf % 3TCT

wnr £w  mift  ̂1  »r̂t 4̂1 Cl 

 ̂ % ̂ r̂wr # «nwt  ̂ f 1 
qtfafaqw f̂r %, w  uifar snjf 
| f̂ra tit to *t 11 s*®r *rfarar
Steft at *rrc «p̂V Sr wit *FR«nf 
*ns% *ft w& t 

W1WK STlft TPT aft  % snr? if 

ift spvwfir % ftrar *Ff*r i  w 

$■̂41 % OT ̂ôtoT̂rO tru*’ sto fayfff 

srm W%*£ ̂ Tcft I ftr̂ ETSm <7T Vftt 
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15.44 hrs. ,

ARREST OF MEMBERS

MR.  DEPUTY-SPEAKER:  Before
I call the next speaker, I want to make 
an announcement  This is  a  little 
irregular but I do not  want infor
mation about the arrest of Members 
of Parliament should be withheld to 
the House unnecessarily.  I have to 
inform the House that the Speaker 
has received the following telegram, 
dated the 12th August,  1974, from 
the Superintendent of Police. Bho- 
pai: —

“Sarvashri  Narendra  Singh, 
Hukam Chand  Kachwai,  B S. 
Chowhan, R. V.  Bade  and Dr 
Laxminarayan Pandeya, Members, 
Lok Sabha, arrested at Bhopal on 
the 12th  August, 1974  at  16.30 
hours, U/S 188, Indian Penal Code 
and 32, Police Act, for demonstrat
ing before Madhya Pradesh Vidhan 
Sabha in contravention of regula- 
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FINANCE (NO. 2) BILL, 1974— 
Contd.

SHRI V AS ANT SATHE  (Akola): 
Sir,  I  would  like to congratulate 
the Finance Minister for  bringing 
forward this measure  which under 
the circumstances was  the least of 
the fiscal  measures  that could be 
taken. While stating that controlling 
inflation  is  today the  single-most 
important task facing  the country, 
while spelling out the measures, he 
has said, “the measures we have re
cently adopted are steps in the right 
direction. Let me be clear, by them
selves they cannot stabilise prices**. 
Then he goes  on to say  that  the 
object of these measures is to con
tain the  budgetary deficit  which is 
threatening to push up.  There are 
various factors spelt out as to why it 
is necessary to impose  these taxa
tions  to  meeit  additional  ex
penditure—increase in food subsidy, 
plan expenditure,  defence expendi
ture, etc.  Of  course, Mr.  Limaye 
cited some valid  examples of how 
black money loot is going on in this 
country. In fact, he took credit that 
some of his suggestions were accept
ed  by  the  Government.  I  don’t 
grudge him the credit, but he should 
at least partially to that extent give 
credit to the Finance  Minister for 
doing so.  But  unfortunately, with 
all his good points,  ultimately he 
spoils his whole case by imputing a 
political motive to the Government

The most important  thing to re
member is, in his  efforts to raise 
additional  resources,  the  Finance 
Minister has tried to tax  only the 
luxury sector and not the essential 
goods sector.  My friend would not 
say that cigarettes  are a necessity 
and so are rubber products like latex 
foam.

SHRI PILOO MODY;  That is a 
necessity for you.
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"SHRI VASANT SATHE:  I do not 
need it.  But I am sure  Mr. Piloo 
Mody will grudge it because he him
self is the symbol of latex foam. You 
cannot say that objects like electric 
bulbs, fluorescent tubes etc. are com
mon man's necessity.  But my main 
objecion is this:  By  this  taxation
are  you  going to  withdraw  any 
money from the  circulation or im
mobilise some  part of the  money? 
If that were so, it would have had 
some  anti-inflationary effect.  But 
my fear is, this  amount is going to 
be spent again to cover up the gap 
caused by rising prices. If that hap
pens how is it going to achieve  the 
object of withdrawing some money 
from circulation or immobilising any 
part of the money by these taxation 
proposals?  As the Finance Minister 
said, the real object of this and other 
measures is to  contain  inflation, 
which means to control the  priccs, 
either to contain them or to bring 
them down. Another test is whether 
it gives any impetus to production, 
Because,  ultimately,  unless you in
crease production, particularly of the 
essential  commodities, you  cannot 
contain  inflation  or  the  prices. 
Therefore, these are  the two tests. 
Let us apply these two +ests and find 
out whether these  measures,  along 
with the earlier measures for freez
ing part of the  dearness  allowance 
and so on will serve the purpose.

As far as deficit financing is con
cerned, I have a book of  the Na
tional Productivity  Council  where 
one of the writers, Thavaraj says at 
page 16 that deficit financing grew 
from Rs. 532 crores in the First Plan 
to the  tentative  estimate of  the 
Fourth Plan of Rs. 3,750 crores. For 
instance, the author says:

“For instance,  between 1960-61 
to 1968*69 the net national product 
increased by  26.6 per cent  while 
the money supply doubled.  Simi
larly, while the  NNP  increased 
hardly by 15 per cent in the period 
March 1969 to  March  1973 the 
money supply increased to 60 per 
cent.  Since then the money sup

ply haa increased by  another >30 
per cant,  while  agriculture has 
suffered a set back attd the indus
trial production has been virtually 
stagnant".

This is the result of our fiscal mea
sures.  It is an admitted fact that 
fiscal measures by themselves cannot 
contain the prices.  Therefore,  what 
are the measures  which the Govern
ment  are  taking  for  containning 
prices?

This can be done only if you have 
distributive, administrative and physi
cal control of the price structure. It is 
no use  saying  that the  answer in 
nationalisation. In any sector where- 
ever there is price rise or exploita
tion, immediately  comes the demand 
to nationalise that sector.  We have 
seen that even that has failed because 
nationalisation in the context of India 
has come to mean bureaucratic capi
talism. You hand it over to some 
bureaucrats who are guilty of ineffici
ency in addition to lacking in experi
ence Therefore,  this does not solve 
the problem. Why can’t we discipline 
the existing productive and distribu
tive sectors?

SHRI PILOO  MODY. By competi
tion?

SHRI VASANT SATHfi- By compe
tition or otherwise. In the case  of 
goods where there is shortage  you 
cannot introduce competition to bal
ance the demand. Therefore,  some 
restriction in terms of discipline  on 
the distributive mechanism and insti
tution will have to be adopted

As far as production is concerned, 
one big measure that could be adopted 
is to give the working class in  the 
country  a  feeling  of  belonging. 
Wherever this has been done, it has 
shown tremendous results. Why can 
you in the public sector and also in 
private sector give the working class 
a share, a real participation, in manage
ment right from the Shop level to the 
management level through their elected 
representatives? You can cut across
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trade unionism with one stroke. You 
a«k the  employees to elect directly 
their representatives both at the shop 
level and the management level. You 
will find an electrifying effect. If this 
is done, you will find a tremendous 
change overnight, as it were. We talk 
of socialism.  Why cawt  we have 
faith at least in our  working class 
which is the bulwark all  production 
in the country  This is as far as in
dustry is concerned.

In agriculture, a major step to in
crease production is to hasten land 
reforms  We have been faltering with 
•our land reforms all these years.  It 
is accepted all over the world and »n 
-this country also that small farms, if 
“there is intensive -cultivation, are more 
productive. Why can’t you give  to 
small farmers the  necessary inputs? 
We can have an arrangement of giv
ing inputs in terms ol fertilisers, seeds, 
wate- and other things  Therefore, 
expeditious steps m the matter of land 
reforms should be taken  The system 
of linking of giving inputs and taking 
the product could be used.

These major steps will have to be 
adopted to help growth of both agri
culture and industry  You yourself 
say, it is a package deal. You your
self accept that fiscal measu'e is not 
going to solve the problem  When 
you say it is a critical juncture, if that 
is so, why can’t you take measures on 
all fronts to contain inflation and to 
increase production br̂th in the held 
of agriculture and industry? You have 
to take steps simultaneously on all the 
fronts. Unless that is done, you cannot 
contain inflation  The fiscal measure 
alone will not be enough.

SHRI P. G. MAVALANKAr (Ahme- 
dabad): Mr. Deputy-Speaker, Sir, I must 
say that the Finance Minister’s state
ment, when he introduced the Second 
Finance Bill and gave out his taxation 
•proposals, is a good exercise in  the 
statement  of the serious  economic 
prob/ems faced by the country. But 
■when he came later on to the question 
«of grappling  with these problems,

which incidentally were so beautifully 
expressed in his speech, I am afraid, 
he proved the continued bankruptcy of 
the Government in terms of finding 
concrete solutions to the financial pro
blems of the country.

The whole difficulty is that though 
it is called a crisis Budget, it never 
really touches the fundamentals of the 
crisis. Xt goes on to the periphery of 
the problem. But it does not attack 
the main problem.  It touches  the 
fringe of the problem. But it does 
not attack the main ills and the disease, 
namely, inflation and the rising prices. 
The Government 4hrough their taxa
tion proposals have hardly done any
thing to meet that great challenge.

16 hrs.

(Shri Nawal Kishore Sinha in the 
Chair]

When the  Ordinances were issued, 
many of us on this side of the House 
at least thought that this kind of con
tinuous issuing of Ordinances  was 
both uncalled for and a.iti-democratic 
and that the Government could have 
30lly well waited until the Pa"liament 
session was to begin  They did not 
wait. But out of that bad action, they 
at least created a kind of climate,  a 
certain  arrount of  suspense in the 
whole community Everybody was 
eager and anxious to find out what 
was coming next from the Government 
through the Finance Minister. A cer
tain terror was also created specially 
in those circles  which are notorious 
for their guilt m regard to tax evasion, 
black money and unaccounted money. 
But when the taxation proposals came, 
nothing happened!  It seems to me 
that all the terror, all the horror, and 
in a way a good part of the remedies 
that the Finance Minister was going 
to suggest evaporated when he came 
with his taxation proposals. In other 
words, my grievance is that the Fin
ance Minister lost a very fine oppor
tunity of hitting hard when he had 
created, thmngh various Ordinances, 
a kind of expectancy on the part  of 
the  people that something radical,
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something strong, something big, was 
(fettling. After all that, wbat We get 
Ultimately was a  tnere and sjbeer 
exercise in getting an additional  Rs.
232 crores in a full year to adeet his 
undoubtedly  great and still greater 
deficit in the  current year's Annul 
Financial Statement presented to the 
House about five months back. There
fore, from that angle, I feel that Mr. 
Chavan’s move has been clever and 

calculated. By this Be is only frying 
to reduce the  deficit, but be is not 
trying to grapple with the  problems 
concerned.

I want to ask the Finance Minister 
why he has been so soft with the rich 
and the affluent in our community. 
After all, it is said and my friends on 
the Congress Benches repeated it again 
and again with a certain amount  of 
anguish, that the common man  was 
not going to be hit by these taxation 
proposals, that all the taxes would be 
more or leas borne by the community 
which is not poor. But I want to ask 
him this question. Is it not true that 
even when it is not a direct tax on the 
poor people themselves, ultimately all 
these burdens would be passed on to 
the poor people? It is no use saying 
that the  taxes are not for the poor 
people. These taxes on the industria
lists and other sectors will definitely 
be passed on to the poor people. The 
proof of this is that, since the presenta
tion of the taxation  proposals, the 
price of nothing has come down, the 
price of everything has gone up; the 
upward process is continuing unabated* 
Then how is he going to justify his 
statement that he is only taxing the 
rich and the affluent and it not taxing 
the poor? I suggest the tax burden is 
going to be shifted to the poor people.

The Finance Minister and his Gov
ernment talk in terms of  Gandhian 
principles, but when' it comes to actual 
practice, what is happening? I want 
to ask Mm two pointed questions. How 
is it and why is it that, in his taxation 
proposals, there is no mention of taxfc* 
tion on several luxury items? Why S»
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he not taxing the peopl* who use thr 
luxury item*? They are talking  at 
conspicuous  consumption. Is he net 
satisfied that there is a lot of conspicu
ous consumption o© the part  of  the 

very small minority  the rich and the 

affluent and is he not aware  of  the 

immoral way in which they  hve  in 

this country in the context of the pov

erty which is increasing? Mr.  D&aria 

himself pointed out the other day that 

more and more  people  are  coming 

below the poverty line.  Yet, these few 

people  who  are  enjoying  all  the 

luxuries and  the affluence  are  not 

taxed.

I thought Mr. Chavan would  tax, 

for instance, alcohol and  spirits.  But 

he has left them out.  Every time he 

taxes only cigarettes.  I do not know 

why this time he did not tax alcohol and 

spirits. He could have jolly vrell tax

ed them a little more.  They are talk

ing of Gandhian principles  and  pro- 

habition.  I personally have  different 

views on prohibition.  I do not believe 

that you can make people  good  and 

moral merely by law.  Any way I am 

not entering into  that  argument  at 

the moment  All  that I am  asking 

is: why did you leave those items un

touched by the taxation proposals?

Talking of Ghandhian principles and 

simplicity, is it not a fact that  increas

ingly over a period ot years since in

dependence, the ministerial behaviour 

and, more than the ministerial behavi

our  the  ministerial  living-—,  the 

ministerial living is full of luxuries, ex
travagance and things which they do 

not need in order to work and function 

effectively  as ministers? If Ministers 
and  the higher-ups  in  Government 

want additional comforts in order to 

add to their efficiency, I would say, 
‘Yes; go ahead with thdse comforts’. 
But can you honestly tell the nation 
that the money that is being spent on 
the higher-ups In  Government  the 

Ministers, the  Governors, President 

and Vice President—I am not speak
ing in terms Of 'individuals; I have the 
highest respect tor these people  who*

3, 1974 Fin. (No. 2) QiU, 1974  2oo
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bold high oftlces—is justifiable? Now, 
over a period Of year* have they shown 
to the countrymen that  they  mean 
business tfeat hey are earnest  about 
it that they are really  Gandhian, at 
least beginning with themselves,  and 
that they will go on spending less and 
lbs on their needs and personal com
forts? That is why I feel that all these 
speeches...

SHRI PILOO MODY: They are all 
Gandhian—Indira Gandhian.

SHRI P. G. MAVALANKAR':  and
what all the Government is  talking 
about do not touch the people at large.
In fact people are feeling more  and 
more cynical in their attitudes, in their 
reactions because people know that the 
Ministers talk exactly what they  do 
not want to do, what they dare not do, 
what they cannot do and what they 
cannot practise they talk about  and 

.  when they talk about it, they do not 
practise!

Therefore, I feel that these new tax 
proposals are bound to hit the poor, the 
middle-class, the  fixed  wage-eamers 
ana the salaried people.

I want to ask this question of the 
Finance Minister once again. In terms 

j  o£ the Government expenditure and
l  extravagance, will you please tell  us
I  whether beginning from the  cunent
I  year w the last 5 or 6 months  have
<  you really been able  to  make  any
appreciable difference m governmental 
expenditure* Can you really say that 
you have  cut  down  drastically  a 

i  mumber of projects where such kind
of a cut is necessary? The other day I 
was hearing, I am receiving  reports 
from people who are  knowledgeable 
that the number of Government con
ferences, seminars, workshops and all 
kinds of such  things has not at all 
decreased, or if at all these conferences 
etc. Jbave decreased the decrease is 
very tatfgnlfleant. Even to-day a large 
number of people are going from one 
place to another place and most of 
them are coming from various places 
to De»>  spending a lot of money on

daily allowance and travelling allow
ance. At the end of it all, what do 
they produce? Almost a zero! What 
have you done to reduce this expendi
ture and this extravagance? But it is 
just not done!

Therefore I feel that if you really 
want to tackle the problem,  if  you 
want the common man, the  ordinary 
man to have faith in what you are do
ing, then you must set an  example 
but that example, I am afraid, is not 
being set by the Government of  the 
day.

Shri Ganesh the other day  talked 
something about  black  money  and 
other things and his speech  was re
ported  in the press.  The Finance 
Minister Shn Chavan,  talks  about 
black money. The Prime Minister talks 
about it In fact, the Ministers wher
ever they go, they talk about  black 
money, etc.  Then I want to ask: 
how many raids have you  conducted 
on people and  places which are in 
governmental political and ministerial 
circles?  They are raiding  only the 
permises of businessmen  Very good.
If you raid the  house of a business
man, if you raid the house of a capi
talist or an industrialist who is illegal, 
immoral and extravagant m terms of 
his earnings and spending, I am with 
you, I am with the Government Go 
ahead with these raids  But, why only 
single out a certain community0 Why 
leave out another si/eable and signi
ficant section of the community, name
ly, the high-ups in the  Government 
ministerial and political sections and 
the politicians? What tre you doing 
with them’ Then the answer will be 
it would be trying to attack ‘Mamakas'. 
*My own people should be left untouch
ed’. That perhaps is the reason why 
they are not doing it  Therefore, 1 
feel that if you want to  tackle this 
problem of  unaccounted  money  or 
rather black  money, then you must 
have the daring to locate where these 
culprits are.  The Finance Minister 
the other day, perhaps rightly said 
that he has come out with a Bill and 
it has been sent to the  Select Com-
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xrattee alto. Perhaps, be ha* rightly 
Mud  that the  8elect  Committee 
is  takanff too long  a time. But, 
may I, to all humility  asJfc*-*-I do not 
want to go into the detail—does that 
Bill really tackle the problem of black 
money or, again in the name of tack
ling that problem doeg the Bill really 
seek to do other things which the Go
vernment has found it convenient to do 
in the name of tackling the  problem 
oi black money? This is file problem. 
So, under the excuse of  eradicating 
black money they are not doing any
thing for the eradication of black 
money but they are doing something 
which only helps them in their tem-* 
porary economic difficulties. In this 
particular case, what is being done is 
to reduce the deficit, which is growing 
very large, by  collecting a certain 
crores of rupees by having these addi
tional taxes.

I want to suggest further  whether 
the taxation proposals that he has out
lined and the economic picture that he 
has presented have really helped pro
duction.

Take, for example, the credit squeeze 
policy. I would like to know whether 
that policy has done any  good  with 
regard to the  problem  which  was 
sought to be solved or  whether this 
particular policy had only  forced  to 
make more and more industries to close 
down, thereby resulting into more un
employment, lesser production,  and, 
these things we can hardly afford  at 
this particular time of national econo
mic crisis.
It is from this angle that I feel the 

Finance Minister’s exercise is futile and 
to an extent, this is also a  frivolous 
endeavour to tackle some of the serious 
problems facing the country. In con
clusion, I want to say that if you want 
to take the matter seriously, then you 
must do  it with a multi-prpngetf 
attack. You must attack it from the 
point of view of reducing the Govern
ment expenditure; you must attack it 
from the point of view of taxing the 
rich and their luxurious living;  you 
must attack it from the point of view 
of simple living on the part of the

higher-ups. You fie not giving » 
spur to honest, hard, sincere and effi
cient  tforfc. The  trouble  in  this 
country is that no encouragement is 
given to efficiency, those who  have 
failed in efficiency are given ail kind* 
of encouragement to-day I  I  do  not 
want to give political examples of what 
I mean. But, I can certainly  argue 
that in this country, if you want to go 
politically forward, you must prove to 
be more inefficient politically, adminis
tratively or  otherwise!  then  only 
you can go upwards.  Really honest, 
hardworking, sincere  and  patriotic 
persons have no place. This Govern
ment has no policy, no climate, no 
atmosphere in which a man  gets  a 
certain  enthusiasm  a  certain  en
couragement to go ahead in the right 
direction.

So, I feel that the Finance Minister, 
if at all he comes again before the 
House—God forbid, but he will have 
to come again because God may not 
forbid it—let him come at least with, 
what he has not done this time all 
the courage that he  lacks this time, 
the determination  that he lacks this 
time and certain correct convictions 
that he lacks this time and I am sure 
he will then  have the capacity and 
the clear cut roacf to show to the na
tion that he meant business.

Last  one word  and I have done. 
That is, we are thinking in terms of 
numerous economic problems and na
tional problems.  The Prime Minister 
and her colleagues, rightly so, talk in 
terms of national endeavour and na
tional cooperation.  But, 1 want to 
ask: is this Government really sincere 
to receive cooperation  of the people 
and  is  this  Government  sincere 
about eradicating not only the black 
money but  also  conniption?  Here 
comes  Shri  Jayaprakash  Narain’s 
heroic  battle. One  may, of course, 
not agree with him hundred par cent 
and 1 myself may not agree with him 
on all points,  but the tiKt remains 
that the man is honest at toast in his 
endeavour in tackle m& vt the greet 
evils fadng the country. To-day 'cor
ruption has corroded  all our values, 
all our Standards,  all aor lives and
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if Jhie Government canpot lilt  itself 
and the people from this tremendous 
erosion of standards, I do not know 
where Hhis country will lead us to? 
My only tope is this  that we have 
survived many crises and many gov
ernmental  failures.  Therefore this 
country will also survive the weak* 
ness and  failures  of  Shri Chavan, 
of Madam Prime Minister and the 
Government. But. this is only a con
solation in terms of historic perspec
tive. Regarding our immediate concern, 
I hope and pray that Government will 
show enough boldness and courage to 
tackle the problems of financial  and 
economic nature not only in the reali
stic physical sense but also in political 
sense  and  show  an  attitude  of 
pragmatic and practical understand
ing so that the country comes out of 
thci chaos and we shall again be able 
to march better and speeder in terms 
of economic growth and progress.

taia (afaHT)  : 

ar»f4ta aaiafa tft,  vttf a**a afr 
fa ara farft infa* fiafcr aft arfa 

t tftr#  t fa wr vnvs *t faraart 
$aft %anaf ̂ a.% afraa, m 
R̂?rr % ujtaVf % aaraT $ *Fff aaif 
§a a aa arw  WFa-SSfW *f ft
ana i *aar at *  % fat? aare a#
gfawrafcatfwajH i «n*a sir 

if ̂nft rn̂a aaasa a#  t m 
fRT̂  aTT% ataf W i8foPHflT

3̂tt a$ fw |Mrf # a>f% % fatr aaTT 
aft jjf i fa srafav arra «tft *fta ao 
aaîwro %f̂ % artft *ft iftr fâ5t 
afaaiâaa nfcza aeaafaaat̂a* 

qa ai$.aia a* ̂  i i faft
*  evmmft, fFnt ̂ir  wa 

a# fa mar  fcr ift ai *ftâ an 

| fa ana m   ar  ( i fatf:

*a  aria* afar $ iaaT sma, afaaia
itorfcrafart fa a* aa gs *ftmx 

% faaaarc | i aalr a# #a 

aV  tar * aw ta*  lŵ

tfhrcfipr faa% am w <v«wr ajar faar 

t «ftr *rwr #  w*rr | i

$%aiâ âfaaa at >pt awa 

ai ana Ir far i a«f$r ijswtftfa 

«rea?ft, Mat aa asfr «ftr araarte 

fawf qft artt fawfcrtt sm ar 

awft  fa are ar <ft qfaraaa aarar 

fa f̂a araR at ̂ na I? faa aar 

arffq, *jaiaf *r faq «ra *ft aar star 

 ̂lafâ aatâfaat % ara avparc

11 a air â, aalr ft ̂sar 
atf?ft «ft fa aa ga% ̂ara ir ̂  
 ̂ar? aar aaar t ?ft af qs?r Ir war 
t? vift farfrara ̂ at RTfft Sit arf qar 
afr af ̂ft % arar ? # fâarft %“ 
ara vfar anpft f fa a âft aaa" 5a 
aaair«nTdaaar̂faafaaaataaf?nflf 
% arrnr ft ai%  aa aaqit âr aar 

ât faaar | 1

ara aâ aaf ar vrtwcit ̂ft 
ff J 1 f̂fir if «ft aaaara amaaaft 
aft  % rafafgaa aî, ̂7?ara fasîr 
% ara ax ̂  ̂ avapvf ̂ aaar ^ 
|  r̂ t arraarar 'ftt  |-aâ  

fa*̂<r<t at ŝ4?ft xfrt ̂i%aa «pt 
t̂ ̂ 1 #  gf ararc fa ara* «pt Tar 
aarafâ r̂af aa«nrar| 1 aftav 
aa *Tct  a»ai,  va*pfrr ̂r 
aa afrt ̂ eft <fta aWt* % ?aa*a % us 
aa ?̂F5T faar aT T*r J qtT -sair at 
aaavra ancraa aft %  faravt 
af arffaaar  aravr aar  ̂

|-aaa ̂  ̂t vrfaar  ar ^ % 1 
aaaR̂ f̂̂ai?a*R̂̂ft̂far aT̂ft 
g fa ̂ a ift aâ fmm § aifarâ 
sâaat *ETar aa wr wt ? wt â 
aafaâar fa *ft ara fâTft aiaWt 

art aa% aiasnnftraar % anataa 
vt 'Gfofx vc â ? iât a ft«̂r
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%wi «N m Mi hftuwfhrrt«n| 

sta fcrr *npfty fa  *rf*t*r 

*ng  S*r t «sw ftfr f * 

 ̂fiwrt tpFhwfr

TWT <Tf *m VT ffr mr 5T9T ffW W

%   t u f t   $   q ry rtt w fo r r   t  f t r e i  tfr flw tft 

«wr wmrr iwr m f*rr

H F rn rv r ̂  %   srftr  g W r   t*» *ft$ w H    ̂ft 

t̂r tftnr %fa* 33$* *f «n?t farc »

V? 3<mHicf*n «f WW» SWTto VWR£T,

wnfir mm ?r *ft srftrr *m qf̂ F 

5?<*teyiHr ft ^mt frror i faeiift «ft 

snfft *N t tit ̂tit vyergcryrir ft?ft 
tit *nr ft toft «ft *f ift fw  $fasr 
fatt iftsftlTT̂ f̂ŝ mT̂  WT̂ft 

t̂rt̂?r nt?Tqrn̂ rsfrf 

wnr | fa * & r̂r gtrWrfiitfi «pt 

*prr+-vf srt fa srrten: sftwrsr  ft 

srk «mr̂ffV ̂ trt ft-*f fag ?rrf ft 

5TRW ft TOTT | ?  «Tf̂ TT tit 

W F t f  ̂ft -   %   SPTTWT  3 W   9 f   T O T  *p?%

I fa ussier it *>tf *far anft tit  $ 

?ft  5 ?   * T fr m   JT t̂  ftfa ? r   s r R   s f f t  

vr  «r?fr«r | fe ?r ̂   <req> 

sra  ̂t, W ** 30 TOte irnrosft 

ft% s5nft ̂ i srhmn «w Tfr t flft sw 

*mr srm?ft tit fft ?nft 11 %fa»r Orsfir 

£ s r  ^   sf ̂r  s r 't a w r  1 1   * fT

<n trm  ̂are% <ct vtt vrw  t ? x*tit 
15» far«t<r(t f*rrft *rwt  | fa *f

fFRTi  'TcTT 5T*mt % WRV T|(t I

q y  r e fer  a ft, t o t   #    ̂    ̂ifr

r̂r wm: to ̂  vm m 

t k   v t f   <r**®r   ̂n rn R rn ft   ̂n c   v w r   ? t  

v k   f* r r c   r r t r a t   v r w  n    ̂w * t  in p fw r 

f  ̂r r   f t   i   ̂  r fW t m   r̂uiTRr  * 1  ̂  Jift 

n w  w i f t ,  W t  «rr  ̂p rft < F N t %  

w   * ̂t  w   w f    ̂  vw rf  ̂W ft  %  

■ W k   v t   # r  t i t   * m   r f t  f t ,

IN r %   *   » f lt   « fr it a r  j t   W t »  « w

w&r xtfito 1$ %$r | i 

m* vm& $* vRfhr %  %jtwt 

«sft % o   % o  < fc f % # *  I f  ̂ h r

 ̂   S  m   ̂ r   %   m r r f M r o r   > r  ̂t 

f ' l a p w n f t  ̂ r  & & z t i t * i   * f *

% »np&| Wtf̂ (r

^t ̂  t <ftr «* nmx is ̂ruft
 ̂1 *TRft WFSft 3R?fT  f*TT̂ vJil̂lNifir

| ztftmtqvtrf, *tn̂ te| srtwr 

 ̂ |  fftr ^r vr % mr* %

z n t i t  h z s   v c   ̂  |»  W P t   ̂  ̂ssnrt

H f ̂ r    ̂   | ,    ̂   ̂ft

fbrp̂ mft | fa  f̂ r ft? ̂ ?r tit  *n% 

«*r # f*rw?i% w jrw ti* i  ft 

eft f̂r%  T̂fr frf 'em vfwr tit 

f̂ rr 'SfT tott 11 w ** ?*P̂>r*r̂ 

*r f̂ r ̂n % tin w*r ofr ?r

f t   ?ft  f ̂ ? f t   %   r̂r  ̂   1 1   r̂faJT

?¥ witr «rrr wn «rtr ̂nrr̂ fa ff=

% 5 ? f a  ̂R t ? F f t |  «TfT

|   q V c   f a *   fa ? r   ?ft*ft  %   «m r  ? r f  |   ifh : 

f?w?t srrc fâîr» «t*r  «n*ft ̂  

fs r w R ift   w  faarff # ■   f a m   ?ft 

srrarr f f ? f f w   n r n v t   * r ̂

*far fa fm itit  m   *>m*n t̂ 

?tpt% ?nft *n̂i*rT g?wt jrŵ f̂ wfarT 

% m* ?rt  «flr f̂ m tp& «r

Hlf *aRT #  tit *m t STTT%  TI#

qr m*t fwT «ftr ̂ft nmr m «tt, 
art  « r r m   v # w r  m   * * t i \   h t  ̂ 

fwr i

* if   w t  P m   f a  ̂ w   |   ̂ w r  

f i s*r* far <rftr*r ̂

?nn̂ n* 11 f̂fasr wt   ̂

« rfip r  « r r   « w  ̂r   ? ft   ̂ t r  t i t  f  

€*i4t w it <ftr  fa ̂ yyfffir̂ r

fWT lufV I  w vT OTWVTT %%
fwf # 11% «w
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$*ex ?r m  art* fcrr m

«ITfc  ̂f'WRT $1

I F 5 T   STT  SPTCT  * T T f$ tl  a ft  f e f a f a g  

% ̂ ryt qm itptt ̂rff̂ i firar̂s sq

u a re   *t w  ̂R f t  *   w r  1  S r fa *

*f ?nft ̂*tt aw w  arfifif

fifiyfigR ?n\ fam

arr̂rn

q f t w s n t t   t ft   s r t  * t i  1 1

*r% smr w *r *f

| far *nq% qnr wt % qf̂ n: 

fo * fta p r * t  * ft 9 n f» M  f w  t t i  q r ̂ r w  

f R i f t  w it  fts ft  *r  g *   t 1   s f W F r

5 srfhw  ̂ | SrfsR qî m
3  5 SfNPT apt »rfa *t 33 ?t 11 v*
tftift *r?r ̂ f*r w sracft f$ wniret 

mwmurt *t  ?r$r *rr  i 

*n*fl?t *ifi$ «rt fa wr qfrsn: 

srnfrR  ̂tft  tot %  i 

s n fe fq a w   a n t  m r r *   a ft  *?«nr 

SN FTnt  I   " 3  ̂  t m v t   9V 9R TT  Jfift 

fasft 11 ^ *nm «rc wrcft 

srmfam I qfferfajt *ft  m % 

s t   1 1   * rfa * r T m   < rcf  %   f i f  ̂  t o ?  

sm«ft ̂   $r *rrc% ̂  W 11 

■̂ w ft eft snwt w%  R̂JT 

* ft  ? t* tr t  ̂ r f W   ̂ n f%   q fk v r c  *r 

xmtft mmi fa«r *t%  *<T«n*t vt

f̂trft w  tffc ?̂rJr q*ft *n% i 

j'W   *rfar  f   fa n rv T   q r   y a r  s p t t  ?r?ft 

TOT $ Srftor art sfor *rft* f *fr qx 

*rfot 3fff?rr | 33% ssqr ̂rvr ̂ î«t 

W  TWT t (®twt)

I am taking about compulsory steri
lisation to curb the population. I am 
in favour of that

% fait jJhit ̂ mft j fa nftsr «rwft qr 

nWf qr ?pwpt «nrc *nft qihrT 

 ̂t wfe f̂ r *ft *?>ft 
qr̂ Tzwt wr |3nnw orpc q%«rr 1 

W%̂t #*RT   ̂̂ PIW aft ̂T*ft

Wft̂TT g?n?t «(ft*?<T tft 3̂»T*Pt a*JT5T

f̂t qf*ft  awr ̂ft ottt |fsrtmr 

wrr i f̂trt ̂  #bw afr trrq% t?rf 

t «rf mwt wft <r»f̂i m
wm,  ftm **$,  ^rr

Ôĥ < *nfa qr tffc $m im 
?nn?r ?ft ̂  w?ft $:Xt, & qr v»r 
^WRfar ŷ t arnt ar̂ft   ̂ 

fw an?rr ?ft ̂  Tiftar arâr %■ 3wrt 

T̂t «rtw sfift qw 1  «rrar ̂ Tcr $*? 
r̂ *̂t «ft f«P ?r*fer ?ft»r art <rw?f ftt̂t 

% »ff% t  faRN>t  âwr 30—40 

srf̂itr war | ?ftr  ̂ «ft wi % 

?rs?t vt t ?f̂î ?ft snr cMRf?t «wr 

sftr »ft srfap wz ̂   sfarc- ̂

 ̂?TR 3̂TT  -̂f% tftefMtfr aft

VIWV  t '3’TWit ̂rf̂r aftqw qr

ft?n% w «rr? sr̂st i ?rrq

% ̂ qi ̂t ̂ I *Rk cffjft ̂ft ̂  fTTTcTT

 ̂ 11 f̂%?r ŝf n srrq faraRrr 
an  $r  11 ̂ T arTfTT t f% ?TIT#T 

t̂  T?t %, mfm % ̂  fa* 7tft 11 
arsrrsr ̂   ̂jt qr  ^

m arrcit 1 1 wifa «ft aw «ft ̂ ft 

m* wnft | r̂% st*t srrqr 3KJT  | 

«ftr  wft yicT vwtr  11 m

T̂T ft 3n̂ 11 SrfiR f?RT

# îffft j  w*rrar ®ift »r(tar an̂rr 

vt «rrr vrvnrv wrpw*f *nwr # 

cttt ̂Phi'ci ̂T5*ft qr f̂viwr̂ ̂  f>qT ̂  1 

f̂t  aftaw f5TT ̂ »TT I

W ̂ rf qr trM  ?rm* |  5wt̂ f*r vratwnrfftt 

**$ fWT5T 'R, #*nrit TC, 5̂5f  if̂ H ̂r fRTft TOT WKft  ̂ t

ft arrrr
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tJfrtTrcrd |.ww 

s fo r c  t o t   w n ̂ f I

*n* irotf  *1# |i

mr * wit, % w% % $9 *sfw 

f  t   * m   f *  m  v i e   t a r  

f a f f   * w r  m   a t   s r o %   * f T   q r r ffc  m  

to rit »wtr<*t ŵf *ûr 1 m wm % 

s f t  *r m  f *  w  t w w  if t

%for  **$ mr fsrww «nf1r few 

*W T  I  * f  S f W  ̂f a l &  ̂l f t ̂ B r a T f   I 

qifafiKjfeq mf $ tfN

ftw p ft fiw s ft  u t*i%  i n w  «pt 4  i f f  *TRJ*T 

w t t  1  i w r  ftarcrcr  u r*rr 

,fr ff%   t  % fa * r  * f   s rc g p   ?f ̂f  f̂ vm r  « w r 

41 srmt ftiw ̂ nf̂r fr tot ft*r

*   « rf  <re  f w f r f j f  4 1 v r   m * 

wtbr°7 *nwt fafad wn vrfgt iftr 

* f   * fa r   f s s r t f    ̂fr   * n f$ -  1  h r  4 

% fw >v  *re¥   v n :  it   vrv  ̂r  ¥ %   *rarcr 5r ? i t  

«rr  3 * %   T  ̂r ̂ r ̂ r  * s r r  4,  * m  

?w fm 5Tf St  fw 3Rc»t «rr fa*r 

5H f   %   V *T  V T f   T £ %   ^T?r  «t  * if 

taft 4 •  ?*TT*r *fft 3rfw*ir»T 

r̂f*tT ̂  5ût fo «fN%  r̂ t 

iftT   lf R %   * R !T   S ̂ cT   3pT  n̂TTRTTTf  qr̂ T

?r  f t ,   s r e  w t  «rrqr  * m   ?r  t   j 

* m s t   * n f f   v t   q m fc to O   f a  ̂r  

*ntft *nf̂ 1 swr &p §frr wrr̂  wr?ft 

4  v R r H   < ftT   W P T   v t   U ̂  R T   W T T  

w & * & 4   $r m f w r  4 1  n m f t g n r r i m

%   w €  v t   t a i  1  i f m t   w m i  f t   n £  4

%f«R «R ift SfcRT 1PFT % w wr 
t&u& wfc % *rr-?ft qqr ̂ tprt 

jpm wt  11 »r̂ wf %r ̂rff *£Tffk 

'R ft%  ̂ ' P  C  #t® PTT  m P T   %   W W

f f t r  v n m   f R   t4  (   i  * r r   f r f t   w r 

srw  4» wr f̂ft w w f %

«rwr  «n:  i f w   t a r  « fh c

<feww  «mwT̂ ̂  f ? «nr 

$ 8t-IT C R   ^wjlf 4  ̂   !  ̂   V T | » r W W !B l

' ftfRt taff pi, «rc

vfj| % jrfiww n̂rprr

IRsft

vtvtitsrpff, ̂ N

fi«ZU Ptoo MODY <Godhra): «Sr. 
Chainnan, till that time tide Finance 
Minister and the Finance Ministry tell 
me what they are going tbdo with all 
this money, how their are going  to 
spemd it, I do not think 1 can support 
this Bill at all. From what I under
stand, they have just  armed them
selves with a lot of money. Nobody 
knows what they are going to do with 
it, but if the past is any indication they 
will probably squander it like all the 
monies they have  squandered on a 
multitude of fronts all these years.

The whole purpose,  according to 
the speech delivered by the Minister, 
was that they want to curb inflation. 
The whole problem is that they do not 
know how to curb inflation . Now, as 
long as they do not know how to do 
something, I cannot understand  how 
succeeding budgets or succeeding ordi
nances are going to be able to ao the 
simple thing of bringing down prices. 
That is why, unless they are prepar
ed to  be educated—and I  use the 
word with no hasitation or humility— 
there is no point in our having debate 
after debate as to how to bring place 
down. Because they have tried it all. 
Tell me what they have not tried  in 
trying to bring prices down.  They 
have gone on increasing taxes.  That 
failed. They have gone on trying to 
And and mop up every bit of  loose 
money, cash, any thing that is lying 
around, whether it is honestly  done 
or dishonestly  done. That failed 
They have tried to get their htnds on 
everything that they can possibly see 
or even smell. But  they have not 
succeeded.  Brices  go  on  matrrliy 
marching upward. So we have come 
to the conclusion that unlcfes they are 
pttpmrad t» be educated,t tfeere i* no 
point their coming before the House 
brtnging môe and mnre hard&ips on 
the people noatki after imtti
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They talk about black markets, they 
talk about  black manor.  I do not 
think they know what black  money 
is.

SHRI B. V. NAIK:  You can give
us your expertise,

SHRI PILOO MODY: I am giving 
it. All the money that is in your poo* 
kets at the moment is black, for the 
simple reason that  you have never 
seen white money. They have no ac
quaintance with white money because 
they have never earned anything. II 
you do not earn and you still spend, 
whatever you are  doing  is in the 
black  area.  What they  earn over 
here does not even  pay  for  their 
water and electricity. What are they 
eating? Black  money! Let me tcOl 
you that we will have at least 370 
hungry Members ot Parliamet if  all 
black money was squeezed out of this 
country. When they talk about black 
money they must know. They think 
that black money is put inside a cup* 
board and kept and preserved.  You 
would ave to be a blithering fool if 
you do so. Because if you put money 
like that in the cupboard at the end 
of the month one lakh of rupees would 
be worth only Rs. 90,000. Therefore, 
it would have to be converted. Where 
will you find black money?  It has 
already been  converted into black 
wealth, that is, gold, diamonds, jewel- 
lery, property, any commodity but not 
money.

We talk about black money. There 
is tremendous fluidity In the market. 
But for that fludity in the market this 
country would have collapsed. If you 
say that this fluidity should be eli
minated, this country would come to 
a grinding halt because nothing works 
in this country.  After they have na
tionalised the banks, do you think it 
is possible to depend upon the bank
ing system?  Nobody  accepts your 
cheque* If I want to change a dynamo 
in my car, unless I withdraw money 
from the bank and pay the man in

cash I will not have a new dynamo. 
If I want to go to Bombay tomorrow, 
will the  Indian Airline accept a. 
cheque?....

AN HON. MEMBER: Yes.

SHRI PILOO MODY; Not from a. 
privileged Member of Parliament; £ 
am talking about the sixty crores of 
people whom you never think aboutr 
If you want to buy a railway ticket, 
will they accept a cheque? Will any
body accept a cheque if you want to 
buy anything? Because if you pay by 
cheques it takes  months  to get  it 
cashed  If 1 want to send money from 
my office in Bombay to my office in 
Delhi or vice vena, I can no longer 
send it by cheques; I would have to 
draw the money and send it by tele
graphic transfer; otherwise for four or 
even five weeks you will not lay your 
hands on the money; neither the office 
in Bombay will be able to spend it nor 
the office in Delhi will be  able  to 
spend that money. Onoe I received a 
cheque from Calcutta;  it' took me 
three and half months to cash  that 
cheque  When you have this sort of 
fluidity introduced into the market, 
you find that temptations invariably 
increase. I believe that the Tata Iron 
and Steel Company’s monthly pay roll 
is Rs. 85 lakhs or something like that 
I may be wrong but this is the story I 
heard  In order  to  collect Rs. 85 
lakhs a month, a manhunt is started 
in three States to  get  that much 
through’ the banking system  to  pay 
their  monthly  salaries  T  know 
in  mv  own  constituency  their 
are  contractors  and  they  have 
to pay their workmen in coins. If 
thev pay Rs. 10,000 in notes they get 
only Rs. 9,000 worth of coins. There 
is a ten per cent premium on coins!* 
Thev are talking about black money. 
Do they know what they are talking 
about?  Now they have passed these 
absurd ordinances: a new Ordinance 
nf fifty per cent DA freeze, which will 
freeze about Rs. 450 crores in the first 
year and Rs. 050 crores in the second 
year and repay the same to IS miUtoet
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.people after two years, with Rfe. 300 
crores worth of interest added to It 
which comes to Rs. 1.400 crores. Mr. 
Chavan or his successor will he be able 
to pay after two years, Rs. 1,400 crores 
back to these poor workers? It is all 
very well to get hold oI somebody and 
deprive him like this usher or a peon 
of Rs. 50 m salary a month but how 
have you helped yourself?  You have 
damaged him and you have created a 
bureaucratic headache  for  yourself. 
The goods are there in the market and 
somebody  is going' to  buy  them, 
because goods are in short supply. 
Whom have you helped? You have 
only deprived A so that B can buy 
them. Can prices  come down this 
way? Mr Chavan think the compul
sory Deposit  Scheme  will  freeze 
Rs. 150 crores. He has to pay interest 
on it. Then the dividend  freeze is 
estimated at Rs. 150 in two years. They 
think that is the amount of money they 
will get out of hands of the spending 
public in 2 years  In reality it is not a 
dividend freeze but it  *n fact a 
dividend forfeiture.  People who own 
shares have forfeited their dividends 
to somebody  else  The  people who 
are buying shares  today are buying 
because the markets are down. The big 
sharks are coming in and buying up 
the shares. The genuine investors—the 
widow, the poor, the retired man who 
cannot work but who ha«? to live from 
this income—these are the people who 
will suffer.  The day  the ordinance 
came, the shares crashed to 50 per cent 
of their value. Even after closing down 
the share market for 5 or fl days, thd 
value was so much down that the big 
sharks came in a big way to buy the 
shares. If this is the way you want to 
run the country, you are welcome to 
do it. Where do you  get an oppor
tunity where overnight  the finance 
Minister creates investment apportuni- 
tles for you? The wealthy people who 
have resources And  extra funds will 
have a golden opportunity.  That is 
precisely what heppened. Who gets it 
In the neck? The poor widow*, the re
tires people and some honest people 
who live on the investment they have 
made in the‘form of Shares. Suppose 
an investor has been  getting an in

come of p. 1000 per  from* the
sAAres on wkiift he' hfeg been living; 
Aa a result of the ordinance, he may 
now get  only  somewhere  between 
Rs. 400 to 500  instead  of Rs. 1,000 
Which he needs t6 live. So, he will 
have to sell his share? at knock down 
prices. The big sharks will again come 
m and purchase the shares.  Whom 
feave you helped? You have helped 
the companies which will benefit tre
mendously because  of  this rich re
serve. There wa« a tune when Gov
ernment passed a law saying you must 
give a minimum dividend of so much, 
Now they are passing a law saying you 
must give a maximum dividend oi so 
much  Which is correct7 If the first 
law is right, the second is wrong  If 
the second law is right, the first one 
was wrong.

SHRI B V. NAIK- Will it not help 
production?

SHRI PILOO MODY: I suggest you 
sa> it in your prayers, tonight because 
that is the only thing left to >ou. As 
a result, the income-tax department 
will have some large surprises in store 
for you.

If I may sum up, these three ordi
nances will  not  increase  food  or 
industrial production, the prices  of 
essential commodities will  not come 
down nor  will  they  uneaith black 
money  Why then have  thej passed 
these ordinances and brought forward 
this budget? If you had not done any 
of these things, how much worse of! 
or better off would have been your 
position? 1 think this is an exercise 
that you in your spare moments should 
go through. If you had not done all 
these things, what would the position 
have been? Now people will be afraid 
to invest in the shares ot new com
panies* capital supply will be reduced 
and there will be added unemployment 
in the coming months. These three 
Ordinances will increase  inflation to 
the tune of Rs. 1,800 crores after two 
years as follows: ©.A. Rs. 1,100 crores, 
interest on DA Rs. 300 crores, CDS 
r*. 150 crores and administrative ex
penses,  the bottomless  pit and the
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ruination of the Indian  economy, 
Rs. 250 crores, making a total of 
Rs. 1,800 crores. Where are you going 
to get this money from1?

Since education is in the process of 
beginning,—because what they will not 
learn voluntarily, historical compulsion 
will make them learn over period of 
time—I may say what we have been 
saying for 15 years—that your priori
ties have been lopsided, you have mis
used your resources, you have put more 
money  into  industry  whereas  you 
should have put it  into agriculture. 
This budget is the proof of it.

After the First Plan in 1955-56 some
thing went wrong in the mentality of 
the Congress Party. Whether it was 
Nehru’s fault, or somebody else’s fault 
is not material, but we embarked on 
a wrong policy since 1956. Compare 
the condition of India in 1956 with the 
condition of India in 1974. In 1956 1 
could have told you what the condi
tion of India would have been in 1974 
if you pursue this policy. This is the 
inevitable  result.  Today  you  are 
reaping the fruits of your socialism.

For 20 years Indian industry has had 
an uninterrupted growth in this coun
try.  It was more spectacular than 
that of any other country, better than 
that of France, Norway, Canada, Italy, 
Belgium. UK or USA. It was 12 per 
cent compound and above for an un
interrupted period of 20 years, except 
for the last two years, when there has 
been a certain amount of stagnation 
because of shortages of raw material 
and power. In spite of this spectacu
lar growth in  industry,  what is the 
condition of our country?

When you have spectacular progress 
on this side, is it any wonder that you 
have been able to explode the bomb in 
Rajasthan? But look at the condition 
of our agriculture. Apart from a little 
Up service, the green revolution and a 
few improved varieties of seeds, what 
are the  inputs that  Indian agricul
turists have been given, particularly 
the small farmer? Has it occurred to

you that your Five-Year  Plans have 
denuded the Indian countryside of all 
economic viability? Has it occurred, 
to you that when you talk in terms of 
irrigation and roads, the infra-struc; 
turn, that is the only thing that wif 
ultimately help the small farmer, the 
little man in the village? Unless you 
bring that economic viability into the 
rural areas, all your plans will be a 
hoax and  your  sanctimonious senti
ment of garibi ha to© a grand  cnme- 
that you commit on the rural people of 
this country and that all your talk ot 
feeling for the people  is meant only 
for the galleries.

Therefore, a reversal of priorities is 
demanded. I see now here any indi
cation, either in this budget or in 
the plans,  of  any  precise thinking 
about basic reversal of policy. Unless 
you are prepared to reverse your policy 
of priority from industry to agriculture 
and give agriculture the necessary in
puts you will aggravate the situation 
further.

1 have said many occasions in the 
past—I do not know whether I should 
repeat it; 1 will fust rattle them of 
to Shri Chavan, to remind him—that 
there are five things that he has to do 
if he wants the problems of this coun
try to come to an end and this country 
should start looking up to a greater 
future of prosperity and happiness. He 
has to do these five things.

I will just say. one, two, three, four 
and five—I have given the details in 
the past.  First, you have to  make 
the public sector perform.  Second, 
you have to reduce taxes, not increase 
them, drastically both direct and in
direct—every conceivable sort of tax 
Also, you have to take the exemptior 
limit of income upto Rs. 15,000. Third, 
you have got to stop all the fiscal ir
responsibility that has been  talkoi 
about.  Fourth, you have to cut  ad
ministrative expenditure.  As I told 
Mrs. Indira Gandhi, the other day. and 
I told her again privately in her room, 
to call each one of the Ministers one' 
by one and say, “20 per cent cut Inr
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your Ministry's  budget or out you 
go.**  I am sure, both Mrs.  Gandhi 
and I will be happy to see the backs 
of many of them.  Also, you will re
joice at least in this part of the House 
which does not share the  Treasure 
Benches*

Finally, you have to de-license the 
economy.  You cannot afford to keep 
20 lakh? of people who from morning 
to night say, no to everything  You 
want a bottle of milk—-no; you want 
a ration card—no; you want to build 
a house—no; you want to build * 
factory—no; you want to exoort—no 
you want to import—no.  They know 
nothing but W.  We are actually 
keeping them and supporting them, 20 
lakhs of them. You have to de-license 
them, too, and get rid of them.

While you are  getting rid of them, 
start with your Foreign Exchange De
partment.  Abolish foreign  exchange 
control, merely keeping what is known 
as the statistical  part of it intact. 
Float the rupee.  Even Mr. Bootha- 
lingam, a socialist of steel fame, has 
come out with an article, if you read 
the newspapers, suggesting that  the 
rupee should be floated. Perhaps, you 
will listen to him.  You did not listen 
to me last year when I gave the same 
advice.

Ultimately, whatever resources you 
have, you conserve and put them into 
agriculture—roads,  railways, affores-
-tation, minor irrigation, contour bund
ing, terracing,  water conservation, 
drainage,  etc.  And if you change 
your priority from Industry to agri
culture, this country can be saved.

PROt. NARAIN  CHAND PARA- 
SHER (Hamirpur):  Mr. Chairman,
Sir, I rise to support the Finance Bill.

It has been described as an  anti- 
inflationary measures and we have to 
look at it from that angle. According 
to the very figures which have been 
brought to our notice by the  Inter
national Monetary Fund, India is one

of those countries where the inflation 
is the highest. At the end of Decem- 
ber, 1973, the figure is 24 per cent. 
Chile is a country at the top and some 
other countries are also there.  But 
India has also not  lagged behind. 
This has added to the  Government’s 
economic burden.

Now various measures have  been 
outlined and the Finance Minister has 
give us a dose of fresh faxes in order 
to contain inflation.  I have my own 
doubts whether it will be possible to 
contain inflation because I do not find 
any radical departure in the system 
of thinking. It has been agreed on all 
scores, and even the top six econo
mists have also agreed, that inflation 
has been caused by the multiplicity 
of factors, the chief among them being 
the sluggishness in agricultural pro
duction  and industrial  stagnation. 
When we talk of sluggishness in agri
cultural production, we do not look 
to the monsoons only, we do not look 
to the harvests only but we have to 
see what we have done iff the field of 
agriculture. Mr. Piloo Mody has talk
ed of 20 years of industrial boom In 
this country. May I remind him that 
the foundations ftfr a parallel econo
my, the foundations for tax evasion, 
the foundations for black-marketing, 
wore laid in this very period of  20 
years by these very industrialists who 
were fond of keeping double registers, 
who were fond of keeping  double 
accounts, who were fond of  paying 
inspectors and who were fond of in* 
dulging in what is commonly known 
as tax evasion.  A more blatant rape 
of Indian economy cannot be thought 
of. Yet, it has  been there.  Anyhow, 
that is not the primary concern of ours 
at the moment.  Now even the  top 
economists agreed that one of the steps 
suggested̂ namely, immobilishing some 
money in the bank, is a step in the 
right direction.  Another step in the 
right direction is examination of the 
too fifty accounts.  My worry  and 
anxiety is this.  What is the sanctity 
about this  figure of 50?  Why not
1,000 or 2,000? We must examine all 
those accounts which run into lakhs
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•of rupees; their number may be SO or
1,000 or * lew hundreds, but* we must 
examine every acount that runs above 
a lakh of rupees. Then alone vre will 
“be able to do justice to this tooney 
which is being locked up by certain 
persons and which is being rotated 
Itere and 'there.

I have also realised the various im
pacts of the taxation proposals. One 
that is the least palatable to roe is the 
tax on paper which has been outlined 
by the Finance Minister In his speech. 
He has given various shades of differ
ences in the paper.  The next day 
after the introduction of the Finance 
Bill in the Lok Sabha, I happened to 
ring up the government office and 1 
wanted to know what were the variet
ies of paper which had been  taxed 
and what were the varieties of paper 
which in actual practice had  been 
left out.  But they were unable to 
tel! me anything.  They said that it 
was very difficult to distinguish the 
various kinds of paper which  were 
t>eing used for exercise books; there 
were exercise books which required 
art paper, specially for the subject of 
•drawing, and there  were exercise 
books which required paper of other 
varieties. I could not get a Slear dis
tinction as to what had been?  taxed 
and what had not tteen taxed.

As you are aware, the cost of ex
ercise books in this country which is 
having the highest rate of illiteracy 
is very high. Even children in schools 
find it difficult to get exercise books. 
There is also shortage of text books. 
Now on top of that, there is tax on 
paper.

I also do not find any justification 
for taxing cement. The argument that 
there is shortage of cement and that 
profiteering is going on and raising a 
tax or imposing a fresh duty on  it 
would bring down this shortage—I do 
not agree with it at all. What is re
quired is increase in production  of 
cement

1 would plead with the  Finance 
Minister even at this late stage that 
there 1s some scope left for what is 
called integrated planning.  The t<r 
economists of this country have agreed 
that long term measures for fighting 
inflation include encouragement  to 
medium scale industries and  small 
scale industries.  These big projects 
would not lead us anywhere: once 
there is a power failure, once there is 
a crisis, in  Bhakra, for example, the 
entire economy would come to  a 
grinding halt.  You have to  come 
down to medium scale industries and 
medium scale projects.- You have to 
have a survey of the natural  re
sources.

Here J want to give one example. 
The Geological Survey of India  has 
given the report that the Bilaspur re
gion of Himachal Pradesh contains 105 
million tonnes of rock stone which is 
very conducive for production of ‘A* 
grade quality of cement and yet, no
body has ever thought of having  a 
cement factory there. The other day 
I had asked a question in the  Lok 
Sabha and the reply was that Govern
ment was not thinking of having any 
plant there.  Nobody has thought of 
using the natural resources there. We 
have failed to generate employment 
for the people there; we have failed 
to exploit the natural resources there; 
and the result is that we have landed 
up with shortage of cement. And on 
top of that, tax is levied on cement.

I want to ask the Finance Minister 
why he has left out pink wine.  If 
people want to make merry and hve 
in fanciful imagination with intoxica
tion, let them pay more for it. Even 
in countries like Japan, where the bill 
for menu is 1200 yen, one has to pay 
20 per cent as corporate tax. If peo
ple want to drink, if they do not want 
to go in all out for prohibition,  let 
there be three times the tax on wine 
and let the people who want to make 
merry, who want to indulge in luxur
ies pay more for it. Taxing paper and 
taxing cement because the poor peo
ple want to build houses, because the
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poor ueople> children are going  to 
schools $nd leaving wine outside the 
taxation net is hardly fair to the peo
ple of India,

Talking of the integrated planning 
I want to request the hon.  Finance 
Minister that there should be  some 
machinery to ensure that the indus
trial production goes  up.  But bow 
will  the  industrial  production 
go  up?  There  is  no  Alladin 
lamp.  Nobody  comes  forward 
with a new scheme.  There are criti
cal conditions like political instability 
in West Bengal.  So  money flows 
from West Bengal to this side. There 
are some other disturbances  which 
are beyond our control. But, there ts 
certainly one thing 4n our control. 
That is what is called the creation ~c9 
the necessary infra-structure. We are 
willing to give infra-structure to those 
areas where the natural resources are 
located and industries are coming up. 
If you are giving railways and roads 
near the forest areas, you can set up 
forest-based industries. If you  are 
going to create  these  infra-structure 
facilities along the areas where  the 
mineral belt is located, then, only this 
morning there was a reference  of 
connecting the mine-flelds with  the 
railway lines and I welcome such a 
step.  But why totally ban all new 
railway lines? I do not appreciate the 
suggestion of the Planning Commis
sion cutting down all new railway 
lines and cutting down the  Central 
Road Fund, simply because you want 
to combat inflation.  Money spent in 
developmental expenditure is the sur
est way to generate more and  more 
employment, it is the surest way  to 
exploit the natural resources of  the 
country and is the surest way to give 
a boost to agriculture and is the surest 
way to augment production.

We talk about agriculture.  70-80 
per cent of our people live on agricul
ture and 45 per cent of the total In
come of India comes from agriculture. 
But bow do we augment the produc
tion in agriculture?  There are  pro
jects which are Held up because of 
inter-State quarrel*.  Why not  ask 
these States to come to a quick settle

ment? .Or why **>t take up all these' 
*reas 4ir*ctly 4U)<*er the central sector 
and £toe a green. signal to all  these 
projects, for the country is st*rvfrg, 
the State*. ,ar»  lling while the 
wtfegx are «oi*g to the sea and the 
crops are falling. Why not we rise to 
the occasion and to meet the failure 
of the big projects, start gome small 
projects like tapping of small rivers 
and $tre#flis which will give a boost 
to agriculture so tfeftt you can  have 
assured irrigation. I have no figures 
with me, but Z think, more than  69 
per cent of tfie Indian farmers depend 
on rains and the monsoon and they 
will bo benefited if small irrigation- 
projects can be managed.

Then you talk of shortage of power. 
You say in your speech that various 
projects have failed because of short
age of power. But we hear and read 
in papers so many cases where electri
city is stolen and meters are interfer
ed with but no power to the fertiliser 
factory.  The fertiliser factory  at 
Nanga] has to be closed due to power 
shortage.  Orders go from here  to 
close it down for two days. Have you 
got the expert opinion in the matter? 
Sometimes it takes 4 days to restart 
the closed factory.  How do you ex
pect them to close it down for  two 
days.  It is simply a language  the 
engineers there do not understand and 
the authorities here do not realise the 
implieations.

I would request that we should give 
subsidy  in  respet of fertilisers. The 
poor farmer cannot afford the  high 
cost of the fertiliser. In Jammu and 
Kashmir rice is supplied at 44 p$ise 
per kg. for those whose income is be
low Rs. 500 and over Rs. 500 they get 
is at  88  palse per  kg. I  think it 
would be better that even if you do 
not give subsidy for the foodgrains in 

the rest of India, at least you should 
give subsidy for fertilisers so that we 
may produce more rice to feed  the- 
people in the other States*
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AU that I want to lay stress on is that 
the system of priority  and  various 
subsidies has to be worked out. There 
is nothing sacrosanct in this.  Unless 
you augment the smaller and  minor 
irrigation projects, unless you ensure 
creation of adequate infrastructure in 
the form of railways and railwaylines, 
roads, etc., in the backward areas and 
unless  you  are  also able to create 
developments in the areas which have 
been left undeveloped or underdeve
loped, we shalll not able to contain 
t ho inflation.

With  these  words, 1 support the 
Finance Bill.

SHRI S. R. DAMANI  (Sholapur): 
Mr. Chairman, Sir, I rise to support 
the Finance Bill. It is a fact that the 
prices, in the last four or five months, 
have increased  with a greater speed. 
The reason for this increase is due not 
only to the shortage or lower produc
tion but also due to certain other rea
sons about which I shall  speak later 
on.

1 congratulate the  hon.  Finance 
Minister lor taxing only such items 
this time and not those that concern the 
commonman. According io me—1 have 
gone through the items  on  which 
excise  duty  has  been increased— 
there  are  two  intentions which. I 
think, the Finance Minister has got 
m mind. One is, that is very important, 
that the items like non-ferrus  metal 
like steel, cement and things of that 
sort are in short supply and they are 
fetching seme premium in the market. 
To curb this, the Finance Minister has 
taken only such items which will en
able him to mop up resources.

17-93 hrs.

fSHRi Vasant Sathg in the ChairJ.

There are many items also. In order 
to reduce the imports and  to  save 
foreign exchange currently, we have 
also to see that excise duty is levied 
by  the  Minister  with this idea of

reducing the consumption  I  think 
that the Finance Minister’s proposals 
are correct in selecting rightly those 
items which are not going to  aflect 
very much the commonman.  I think 
my hon. friends from *.h? Opposition 
said that the remedy w js worse than 
the disease.  Having said that,  they 
have not suggested anything as to how 
to stop the inflation.  I am sure that 
in a few months’ time, it will be con
tained.  Apart from this, the  hon. 
Minister has also taken many meas
ures about which I shall speak later 
on.

In the last two years, the nature 
was not kind  enough.  Agricultural 
production  has  not  increased  on 
account of persistent failure of mon
soon.  Also, due to this, our  hydel 
plants could not be worked for gener
ation of necessary power. As a result 
of this, our industrial production too 
has suffered.  We have  suffered in 
our industrial production due to les
ser power  supply.  If you take up 
even the developed countries, you will 
find that inflation and deficit financing 
have taken place there too.  I  shall 
read out only a few words from the 
Report of the Federal Reserve Batik 
of New York.  In its Annual Report 
1973, they have observed ;<s  follows. 
I quote:—

"Inflation re-emergd as? the para
mount  economic problem in  the 
United  States m 1973  exploding 
with a  force not  seen since the 
early days of the Korean war. The 
stage in inflation is not confined to 
the United States, for prices  »cse 
even  more  rapidly  in  Western 
Europe and Japan  ..

Sir, in USA the prices rose by 8 per 
cent; in U. K. by 6.10 per cent; in 
Japan by 17 per cert in Brazil by 14 
per cent and in Thailand by 16 per 
cent. So, it is a world-wide phenome
non and it has affected our country 
also. But we cannot remain compla
cent. Government have taken many 
measures in this direction.

1619 LS—9



tions. They did not think about how
it was going to affect the money sup-
ply and how it was gOIng to a!fect the
public. They were only -worrii'd "bout
how to get publicity. Otherwise they
would have come to the Finance Minis-
ter and talked to him priv:'ltely and
made the suggestions to him and con-
vinced him; if he would have agreed,
that would have been all ~ight: other-
wise, they should have drupped it.
But instead of doing that. they went
to the press, gave P Ablicity to their
scheme. arranged public meetings and
lectures. The net result is that this
has affected the public confidence.
Their confidence in bank deposits and
in the currency notes has been affect-
ed or reduced. The result is that
everybody wants to keep back some
commodity with him instead of depo-
siting money in the bank. When thHe
is acute shortage of commodities and
there are rising prices this kind of
statement from their side has only
aggravated the situation. They were
only publicity-minded without think-
ing of the consequences of their action.
The Wanchoo Committer, har! made

several recommendntlons. One ot
them was regarding demonetisation of
currency. Government had examined
it properly and come to the proper
conclusion. They knew from past
experience in Burma what exactly had
happened and therefore, they have not
accepted the Wanchol) Committee's
recommendation in this regard.
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[Shri 1. R. Damani]

The first measure is the credit
squeeze. Advances nave been curtail-
ed to a great extent and aIJ big acco-
unts are going to be scrutinised so
that no one can accumulate more in-
ventories. He cannot keep the stocks
with public finance. This is a very
st~ong action which the Finance Minis-
ter has taken and it has started show-
ing results.

The second measure is regarding
compulsory deposits. Though it is
going to affect poor people I can say
with personal knowledge that the
workers are not unhappy with it.
They say they will have some savings
and get more money aft=r two or
three years.

The third measure is freezing ot divi-
dends and also increase in the bank rate
and the rate ot interest. This is a severe
action. The intention is to mop up the
surplus money by offering more inte-
rest. The rate of interest offered by
banks is now 10 oer cent. N0W, here
I have to make one suggestion, Along
with this increase in the rate of inte-
rest the exemption limit of R!:". :1000/-
be increased. Why I say So is previ-
ously any person depositiug Rs. 40,000/-
at the rate of 7! per cent got Rs. 3006/-
interest but now when the rate of
interest has been increased to ID! per
cent any person with a deposit of
Rs. 28,000/- could get an interest of
Rs. 3,000/-. Therefore. it will be a
disincentive to keep more money and
he will divert the money to other
agencies. Theretore, I suggest this
exemption limit should. bE' increared.
I hope the hon. Minister will consider
this suggestion.

Now, I come to the reasons which
have resulted in rise in prices. There
are two reasons. Our semibomla eco-
nomits have submitte j a memorandum
to the government that the deposit
in the banks be frozen by 30 per cent
and the hundred rupee currency
notes also by 30 per cent. They only got
publicity in the press Io: their sugges-

Therefore, I would suggest that
before anybody makes ally statement,
he should bear in mind the interests
of the public, scrutinise it from that
angle and see how it is going tJJ affect
the economy of the country and then
only make it. Otherwise, v- hen the
country is facing so much of difficulty
on account of shortages, this kind of
statement which confuses the mind of
the public is not a;'!visable.

Lastly, I would suggest that Gov-
ernment should take the reponsibility
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for strengthening 1:1e public distnbu-
tion system. They should take the
responsibility of supplying at least to
the Government employees at the
Centre and in the states and the in-
dustrial employees the necessities or
life which are required, at a fixed
price for about six months. Procure-
ment of these things should be ma-le
at a fair market prica and these should
be supplied to the employees at a fixed
price so that dearness allowance can '.le
checked. If we could strengthen our
distribution system, then most of our
problems wuuld be solved.

With these words, I SUPPOI·tthe Bill.

SHRI BIRENDER SINGH RAO
(Mahendragarh): The Finance Minis-
ter has come forward with a seoond
Finance Bill wanting to raise a sum
of Rs. 232 crores additionally during
the year. Last time also, through the
first Finance Bill he raised a shnilar
amount of Rs. 232 crores, He seems
to have put some astrologtcal value on
this figure of.Rs. 232 crores. Normally,
taxes should be levied and the people
should be prepared to pay if they
want to see the country develop fast.
But I opposs this measure because I
am not convinced that this money
will be spent for the development of
the nation.

There has been So much wastage in
the past that one cannot help thinking
that this is another large sum being
taken out from the pockets of the
people to support a very corrupt and
inefficient administration. The
Finance Minister has said that the. gap
in railway difficit .is increasing. fie
wants more money to meet the re-
quirement of tood subsidy, for which
only Rs. 100 croreg was provided in
the original budget. Even a child
could .know that this. Rs. 100 . crores
was not sufficient to meet the require-
ment of .food.subsidy. I wonder how
the Finance Minister then thought that
this was _ suffl.cien~. amount, lie also
wants. maney. to raise. tbeemcluments
of the defence services personnel. After

the last war with Pakistan, we were
hoping that Government would pay due
attention towards the well being of
soldiers. But nothing was done for
them. There was no proposal to raise
their pay and pensions in the original
budget. Now suddenly love seems to
have appearred in Government's mind
for servicemen. I cannot say whether
it is because their utility has now
been realised on account of the repres-
sive use for which the defence ser-
vices have been employed recently in
putting down the railway strike, in
meeting the agitations in Gt!.iarat and
Bihar. But even now if Government
is really wanting money to pay the
soldiers better, I will support it pro-
vided there is an assurance that a large
portion of this additional revenue will
be spent towards making the condi-
tions in our defence services better.

The railway budgetary gap should
not increase. If only they stop the
leakage and pilferage in the revenues
of the railways and in the parcel goods
section, I think the railways could
make some profit. It is the biggest
state undertaking. If they cannot stop
corruption in tRe railways, let them
accept my suggestion., It will also
solve the problem of the unemploy-
ment of educated people. Millions in
our country are without employment.
The biggest corruption is found in the
railways. Nothing done without money.
You cannot get reservations. you can-
not book your zcods, you cannot get
wagons, you cannot do anything. Now
if all these educated unemployed peo-
ple are placed in service in place of
the present employees without pay,
they will certainly be happy to serve.
I undertake to supply as many of peo-
ple as they want and I also guarantee
that these new people working with-
out pay will not be more corrupt than
what the present cadre. That way
they can· easily make· a profit of
Rs. "500 out of the deBcit.

There has been talk about austerity
and simplicity in living. I think this
should start from the _top. At pre-
sent •.what do we see? The new Con-
gress is a party of the new rich. New
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fashions are being sett You find peo
ple in responsible  places in politics 
close to the ruling party having import
ed cars, smoking imported cigars, being 
fond of foreign wines and also foreign 
wives. You find hotels and motels, 
restaurants and bars coming up, new 
buildings popping up  all alone the 
road. You see the States, several of 
them,  having  more  than one Raj 
Bhavan. Mr. Chavan’s State of Maha
rashtra has three Raj Bhavans; it can
not do with one. West Bengal has 
three  Raj  Bhavans.  Most of the 
States in India have got at least two: 
U.P.. Bihar. Orissa, Assam, Rajasthan, 
Tamilnandu  and M.P, (Interruptions) 
The expenditure on the maintenance 
of Raj Bhavans comes to about t crore 
of rupees annually.  I suggest that 
all non-development expenditure must 
be drastically cut and that is the way 
they should show to the nation. They 
have been talking about the increasing 
bill of oil import but I do not think 
the Finance Ministry is really bothered 
about foreign exchange  position. A 
few days back we saw a rally in Delhi. 
About 5,000  trucks and buses were 
brought from  Punjab, Haryana, U.P., 
MP. and other distant  places; they 
must have consumed at least a million 
litres  of petrol. This  was a total 
waste. Punjab  alone sent about 2,000 
trucks uid buses, as if Punjab was an 
Arab sheikdom and petrol was flowing 
free-----

SHRI VAYALAR RAVI (Chirayin- 
kil): What did you do about Bihar 
where J. P. in doing it? 9 persons died 
when J. P. procession was going on. 
You  are concerned with Congress 
alone?

SHRI BERENDER SINGH RAO: Is it 
necessary that you musk also do so? 
You must set the example. It is a 
vicious circle. There must be a ban 
on aon-development expenditure.

The Finance  Minister  stated that 
there waB Sluggishness in agriculture

and it was mainly responsible for in
flationary tendencies. I do not agree 
with him at all It is not the farmer 
or the agriculturist who likes to pro
duce less; it does not pay him to do 
so. It Is the industrialist who wants 
to produce less and earn more. Pro
bably the Arabs have learnt this trick 
from the  Indian  industrialists. The 
production of consumer goods in the 
past few years had been coming down. 
Production of vanaspati is only 30 per 
cent of installed  capacity while the 
public undertakings produce only upto 
45 per cent of their installed capacity; 
again in fertilisers production is only 
45 per cent otf the installed capacity. 
These are responsible  for shortages 
and high prices; Every time they talk 
of levies, they mu&t cover one or two 
items like cigarettes, steel and cement. 
These are the things needed by the 
common man. They  only help the 
holders  to  get  additional money 
Last time when the budget was being 
presentei, there was a newa item that 
in Jammu alone  imported cigarettes 
worth about Rs. 10 lakhs were seized 
from one merchant. People know, you 
are going to tax cigarettes and  they 
hoard them. Common people suffer and 
you also get vêy little; the middleman 
takes it.

It is painful to note that little at
tention has been paid to agriculture. 
The difference between the rural sec
tor and the urban sector has been in
creasing.  Ever  since Mr.  Chavan 
become the Finance Miniser, the per 
capita consumption of a man in the 
rural area has come down. From 27 
per cent of what an average man in 
the urban area spent, it has come down 
to 17 per cent now.  Poverty has 
been increasing. During  the fourth 
plan period, the number of people liv
ing below the poverty  line went tip 
from 40 to 45 per cent Unemployment 
in the rural areas particularly, has in
creased by 8 times during the last 10 
years. They talk about agriculture not 
being sufficiently  tasted. It is a trick 
played by the lobby of  industrialists 
and businessmen wwkjnf very hard. 
Farming has been ruined. It can still
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he redeemed provided they understand 

the real position. As Dr. Normah Bor- 

laug once said, those who have never 

known the pangs of hunger have got 

no right to plan  the  realistic food 

policy of  their  country. The  real 

misery in this country is that people 

who practically know something about 

agriculture have never been entrusted 

with the) task of planning the food and 

agriculture policy in this country. The 

farming community is being reduced 

at the rate of 2.2 per cent every year. 

So many people are going out of the 

business of farming. Fanning is pro

fession does not attract young, edu

cated men. Nobody wants to invest in 

agriculture because everything is un

certain and nobody knows what will 

bcj  the  monkey tricks coming any 

time.

They talk about raising additional 

resources of Rs. 232 crores. Most of it 

would probably go towards  financing 

the  corporations. They  have got a 

corporation  maina—sprawling  com

plexes coming up with large staff with 

fat salaries. Parliament has no juris

diction over their accounts. They just 

want to flx their kith and kin in them.

I know this Bill is going to be passed.

I only hope that the  money will be 

spent in such a way that the people 

will have the satisfaction that every 

penny out of this will be properly uti

lised towards development schemes and 

not over fashionable things.

MY tw Sfrar  (TramwN):
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4300 fa r̂̂ TTî r| I 4300 f̂W 

%  ̂  #TR^|  5«PTlKir%

fFT 140 vrgf̂ ?PF w *r*sf 11 
r̂  «fT7 apT wrrnsit, %***&, 

tih mtfrmwj%,

«̂mrr 7

^ Wit fffcWcT *m  fa V* S-T7T
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*t #t wr fter £ far 3*rT *&$■ *re: 

T?r t, *r <*rr #  ffcrr £1
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>*ft*rt̂rqT3r#̂ 5nft«T& t r̂t«r  ̂

gft vrsrtstor   ̂  |  «rr

1 3ft  tot wr

t 1000 nite w r
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[«ft t(*r© wfttrar

zrHt i i prrc mm  *r$ wr
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5*T  STTW ^5T t 1
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gm 2-3 xr*frz ̂   ̂ t

W % &r % sifer  *r* Tift fc,

*T3S? ft  ̂ t I   ̂  «TH «[̂0t 

Cf̂ ft r̂cTtWTT Vt  ̂  $W fo 

T̂ & ST̂T lO'TĈ «PT *TOT *<

s*?t |-̂ ft $tf%# ̂  *w  ^  

OTfosnr  #*r?r >k | ? cfnr s>7

W   Sflft it* % *TT,  T̂ ^ 

qsfê qn:  * tsr «rr 1 ?̂  'tpt

3p??r $f wrdf  ̂ vr ’̂dbrr̂r 

spr ̂ pp <t?t f«rr I, %f̂r 33% fêt- 

*t*p % fcrt * «fftr f̂RT srryr ?nrr ff% '

| ft: flKftsretfvt 2 fosftforrarpnrr, 

Vft wrr 3 fwr forr ?iw,

cPP * OT?T cPP̂T ̂  wk ** t»

fft ̂ r % sn̂ % ̂  fltPwr« vt *fr 
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5f|?r 3r to  srprr t-fosV TO*jfaft

tTS’TTTI TO ?5T5TT̂g|W|Wr|fTOlt 

3 1 qrĉe *ft 5T$r |wt  vr  ftra 

sttosi % sfor i»k ̂ efr sfar % 5i>r 

fsrp̂TR 11 $ ?rk imwr stf «r«r 
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11  sn̂Fr *r mn ̂trtt |, xwr 

mf&rr mzt |, ip

n̂rrrr ̂  | sfrr ̂sff ir 3**t ĵrr ̂rcrc 

|   i 12  *rr*r  %   f o r e  srrar 

n̂rr  tfr *rr«r   ̂^ | i 

*? r̂ft t fa t̂tits Jr  r̂rrr 

12 *n*r *r ir*rm 

| fa fwsf vr  »flr fawr ̂
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ToT  *>>£ ̂*TT9T%  înr | ̂ft’SRHT

% f̂ vf % ̂  jrtto st  £ i 1959 

if 3tt «rfr tt ot*>h f̂rr  r̂ttt 

?r.  ?tfr Trsnrfr 

sr, ?w ̂trt ?ft #faiT  Tf̂rw ̂

§5TT f% a?|% 3>«TT Trt̂ft STITT fSTT fŴ T 

cffaT JTT̂r ?ps# JTK »rrr %t[T q-pT W*3# 

T̂̂HT 'T7’ f$U 7TH. I 'it®! v̂mT *T ̂STT <jt 

<T£ T?'T  I

MR. CHAIRMAN: Mr. Hedaoo. you 
are making a good speech but kindly 
speak on the Finance Bill. Now, your 
time is ovei. If  you  like you can 
continue tomorrow.  It is 6 O’clock 
and the House stands adjourned till 
tomorrow.

18 hrs.

The Lok Sabha then adjourned HU 
Eleven of fhe Clock on Wednesday, 
August  14  1974/Sravana  23, 1896
(Saha).
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